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INTRODUCTION 

1 1 the Chairperson of the Public Accounts Commuttee having been authorized by 

the Commuttee in this behalf presentthis Seventy First Report on the Reports of the Comptrofler 

and Auditor General of India for the year ended 31१ March 2010 (छाए & Revenue Receipts) 

2 The Reports of the Comptroller and Auditor General of India for the years ended 

31 March 2010 (Cwvil & Revenue Recelpts) were लिपि on the Table of the House on 4™ March 

2011 

3 The Committee examined the Reports of the Comptroller and Auditor General of 

india for the years ended 31% March 2010 (Cwvil & Revenue Recelpts) and also conducted the 

orat examination of the representatives of the concemed departments 

4 The Committee considered and approved this Report at its siting held on 

23 February 2014 

5  Abnefrecord of the proceedings of the meetings of the Comm ittee has been kept 

in the Haryana Vidhan Sabha Secretariat 

6 The Committee place on record their appreciation of the assistance rendered to 

them by the Principal Accountant General {Audit) Haryana and his officers The Commitiee 

wold like to express its thanks to the Principal Secretary to Government Haryana Finance 

Department and other officers of Finance Department and the representatives of the vanous 

departments who appeared for oral evidence before them for the co-operation in giving information 

to the Committee 

7 The Committee 15 also thankful to the Secretary and officials of the Haryana 

Vidhan Sabha for the whole hearted ८० operation and assistance given by them to the 

Committee 

Chandigarh Dr ABHE SINGH YADAV 

The 23 February 2015 CHAIRPERSON



REPORT 

GENERAL 

1 The Committee for the year 2014 2015 was nominated on 23rd May 2014 by the 

Hon ble Speaker in pursuance of motion moved and passed by the Haryana Vidhan Sabhain 
its sitting held on 25th February 2014 authorizing him to nominate the Members of the 

Committee on Public Accounts for the year 2014 2015 With the completion of term of 

12th Haryana Vidhan Sabha on 27th October 2014 the Committee stocd dissolved Thereafter 

on the constitution of 13th Assembly a new Commitiee for the remaining perod of the year 

2014 2015 was nominated on 25th November 2014 by the Hon ble Speaker in pursuance of 

motion moved and passed by the Haryana Vidhan Sabha पा its sitting held on 4th November 

2014 authonzing him to nominate the Members of the Committee on Public Accounts for the 

remaining period of the year 2014 15 

2 The Committee held 46 meetings ॥ all at Chandigarh and other places upto 

23rd February 2015 till the finalization of the Report 
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AGRICULTURE DEPARTMENT 

[3] 117 Financial management 

The main source of income of the Board 1s 30 per cent share of the market fees 
realised by MCs under Section 23 of the PAPM Act The MCs also deposit funds with the 

Board for execution of developmental works The expenditure of the Board is mainly on 
salanies and travelling allowances of staff contingencies etc The MCs maintain separate 

accounts and also prepare therr income and expenditure accounts and balance sheets 

The assets and liabilities of the MCs are not depicted in the accounts of the Board 

The Board had been earning excess of income over expendtture dunng the last four 

years as detailed below 

Table 4 Financial position of the Board 

(T in crore) 

Year 2005-06 2006-07 2007-08 2008-09 

Total Income 64 34 68 92 7117 111 32 

Total expenditure 47 31 5386 6374 87 71 

Funds unutiised 1703 1506 743 2361 

Income from Interest 11 50 18 18 6 50 14 66 

Source Balance sheets of the Board 

It was observed from the scrutiny of balance sheets of the Board for the years 
2005 09 that huge funds ranging between ¥ 20 69 crore and ¥112 98 crore deposited by 

MCs for execution of works remained unutiised with the Board at the end of each year 

dunng 2005 09 As shown above excess of income over expenditure was due to interest 

eamed on the funds deposited by MCs The interest eamed by the Board on this account 

amounted to ¥ 25 81 crore during 2005 09 As aresult the capital fund of the Board increased 

from T 201 18 crore 85 on 31 March 2005 10 ¥ 264 25 crore as on 31 March 2008 

The department ॥ its wntten reply stated 85 under — 

Under Section 23 of the PAPM Act the market committees contribute 30% to the 

Board out of therr income realized from the market fee The market committee normally 

expends the remaiming partion (70%) of their income on the establishment and development 

of marketing infrastructure The works of such development of marketing infrastructure are 

executed by the Board on accountof Depositwork For this the market committee deposits 

the funds with the Board from time to time The construction work of such developmental 

activities 15 a Continuous process It 15 further added that before the compietion of earlier 

works some other works begin Under these circumstances the process of recewing the 

funds and utilization the same on the work in progress 15 an endless chain Moreover the 

funds inirially are kept in the bank accounts Obwiously certain amount of fund always remaining 

in the banks on which interest 1s realized 1115 also certified that funds lying surplus are also



6 

used for the developmental work of those weak MCs which are notin a position to afford such 

development activities Moreover both the Income and hiability on a/c of MCs deposits are 

invanably depicted in the accounts of the Board In view of this para may be settled 

After heaning the departmental representatives, the Committee would hke to 

know the justification of execution of less development works by board when the 

MCs are depositing their share regularly and detailed reasons of unutilized funds 

received from MCs may be intimated to the Committee 

The Commuittee further desired that strenuous efforts be made to get the service 

lane vacated from encroacher, under intimation to the Committee 

[4] 117 4Cashmanagement 

According to the HSAMB Accounts Manual an MC 15 required 10 invest 15 surplus 

funds or any portion thereof In securities of the Central Government a savings bank account 

or in open fixed deposit receipts (FDRs) of 8 post office nationalised bank or the Haryana 

State/Central Co operative Bank Financial management ofthe funds on daily 08515 was the 

responsibility of the Secretaries of the concemed MCs who were personally accountable for 

any losses on this account 

it was noticed that average monthly balances ranging between ₹8 99lakhand ¥ 2 88 

crore were kept by 14 out of 27 test checked MCs पा savings bank accounts (nstead of 

Investing the same in FDRs Keeping funds in savings bank accounts was imprudent as they 

could have been invested ॥ FDRs eaming higher rate of interest Had these MCs invested the 

funds In FDRs additional interest of T 2 08 crore could have been earned on account of the 

difference in the rate of interest between that of the savings banks and FDRs for the penod 

2005 10 

The CA of the Board dunng the exit conference agreed (July 2010) and assured to 

take remedial measures ॥1 future 

The department ॥1 15 written reply stated as under — 

investment of surplus funds of Market Committee 1s governed by HSAMB and Market 

Committee Investmentand disposable of surplus fund rule 1981 Aproperinvestmentregisters 

are being maintained at every Unit and kept for Inspection at all imes During the procurement 

seasons there might have heavy cash balances lying ता the accounts of Market Committees 

for further disposal as per provisions of section 43 (2) (Xn) of PAPMAct 1961 The Board has 

adopted the policy to park bare minimum funds n the saving bank with flexi accounts for day 

to day activiies of MCs/Board Remaining surplus funds are deposited in the fixed depostt 

accounts by inviting competitive rates However all the Secretanes of the Market Commuittee 

have agan been reminded that in future only bare minimum amount may be kept ॥ saving 

accounts with flex faclity and remaining funds be kept in the FDRs to avoid loss of interest 

In view of this para may be settled 

The Committee recommends the department (0 conduct departmental enquiry 

in this matter and suitable disciplinary action may be taken against the,delinquent 

officials who failed to invest the funds into FDRs as envisaged था HSAMB Accounts 

manual resulting into loss of interest of crores of rupees under intimation to the 

Committee 

-



[5] 1175 Waterand sewerage charges 

Market Committees provide amenities ilke water supply and sewerage to 

shopkeepers in the grain markets The Board issued (December 2006) instructions for levy of 

water and sewerage charges at fixed rates 

Three out of 27 test checked MCs did not levy water and sewerage charges on shop 

owners though facilittes of water and sewerage were provided to them Further 

electricity bills of tubewells installed in the mandis were being paid out of MC funds Details 

of water/sewerage connections provided to the shop owners were not matntained by these 

MCs 

The CA of the Board stated (July 2010) that the MCs would be directed to 

maintain proper accounts of water and sewerage connections and to recover charges 

for these services from the shopkeepers 

The department in its wntten reply stated as under — 

In compliance of this Para all the DMEO s / E O cum SMC पा the State of Haryana 

have already been directed 10 give connection of water/sewerage and recover the charges 

vide circular No 187 No 77614 719 dated 23 6 2009(copy enclosed) Water/sewerage Charges 

and its performa circulated vide letter No 243 to 254 dated 14 2 2011 (copy enclosed) All 

these MCs have started levying water and sewerage charges on shop owners As regard 

arrears the matter has been taken up with the shop owners for recovery along with interest 

etc In view of this para may be settled 

The Committee desired that the department should make थी efforts to recover 

the water and sewerage charges alongwith the interest from such shop owners to 

whom these facilities have been provided, under intimation (0 the Committee 

[6] 1181 Infrastructural faciiittes हा mandis 

The Board approved (June 2006) the provision of basicfadditional facilities In 

each prncipal yard sub yard and purchase centre Various infrastructural facilities ke 

water supply and sewerage systems weighbridges at entry points covered platforms 

internal service roads rooms with coolers canteens Sulabh Sauchalya etc were 

required to be provided in each principal yard and sub yard Further boundary walls two 

dormitones with toilet faclities one or two mini towers था addition to temporary lights 

sufficient temporary arrangement for drinking water and tollets under Sulabh Sauchalya 

were required to be provided पा purchase centres  Scrutiny of records revealed that पा 

the case of 16 test checked MCs these facilities were not provided पा principal yards 

sub yards and purchase centres The table below shows the number of MCs where 

various facilities not provided
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Table 5 Statement indicating facilities not available 1n mandis 

{In numbers) 

Facibity Principal Yards Sub Yards  Purchase Centres 

Boundary wall 3 6 
12———_—____—__-———_—__—— 

Check post and gates 3 8 14 

Common Auction platform 1 1 

50 per cent covered platform 2 9 

Weighbridge at entry point 13 12 

internal and service 10805 0 1 

Dormitory with toilet facilities 5 3 13 

Light arrangement with tower 1 0 6 

Dnnking water faciliies 3 9 10 

Canteen 15 12 0 

Provision for water supply and 5 5 

sewerage system 

—____-—__—______—__—________Prows;on for petrol/diesel pump 14 9 0 

Source Data supplied by mandis 

[twas observed that the Board had neither «dentified the mandis with inadequate faciities 

nor had prepared any timeframe to provide these facilites ॥0 all the principal yards 

sub yards and purchase centres 

itwas thus evident that the Board had failed to create basic mfrastructure for faciitating 

agnicultural marketing पा the mandis as decided In its meeting In June 2006 Asa 

result of this the farmers were depnved of these facilities 

The department पा its written reply stated as under — 

Basic facilities to be provided in each pnncipal yard Sub Yard and purchase centre 

have been approved by the Board Water Supply and sewerage facilties are essential facilities 

and are being provided पा all the mandis Basic facilities 85 per approved policy have been 

provided ॥ the market yards at Afell Bhuna Ballabhgarh Gohana Esmailabad Kaithal 

Hodal Kosl Ladwa Mahendergarh Naneola Narwana Nilokhen Panchkula Shahbad & 

Ratpur Rani The 08510 faciities Iike interal roads water supply boundary common platforms 

are provided at initial stage while the indvidual platforms are constructed before auction of the 

shops Covered sheds are constructed 85 and when required keeping in view the arrivals in 

the mandi Dormitones are constructed in the mandis where there are heavy arrivals and the 

labourers have to work over night vis 8 vis the farmers have to stay for disposal of their 

produce Petrol/Diesel pumps are constructed as per requirement and planning of land in the 

mand:i 72 Weigh Brnidges have been installed in 31 mandis while 18 weigh bridges In
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4 mandis are ॥ process Weigh bridges in some Market committees have been installed at 
mand gates in phased manner because resistance has been expenenced from the mandi 

dealers as well 85 the growers for installation of weigh bndges The weigh bridges already 
installed in Grain/Cotton Markets developed under the projects of technology mission on 

cotton are पा operation It is important that whatever investmentis made 1115 put to efficient 

use Hence phasing of creation of facilittes become imperative The remaining faciliies would 
be created at appropriate time of need In view of this para may 06 settled 

The Committee desired that department should provided the remaining 

infrastructural facilities in Mand: at the appropnate time of need and also inform the 
Committee in this regard 

I7]1 1182 Conducting of non agricultural business था the mandis 

As per Rule 3 of the Haryana State Agricultural Marketing Board (Sale of 
Immovable Property) Rules 2000 an allottee of a shop plot under these Rules should 

not be permitted to use the premises for any purpose other than marketing of notified agricuttural 

produce In case of misuse of such premises the allotment would be cancened and 10 per 

cent of the value of the plot interest आएं other dues paid would be forfeited Such था allottee 

should be debarred from allotment of any other site under these Rules 

In Bhattu Kalan mand: 1t was observed that contrary to this rule business relating to 
iron pipes bamboos bullding matenal etc other than that of the agncultural produce 

was being conducted in 13 shops The MC had 1ssued notices to the concerned 

shopowners for stopping non agncultural business but no action to cancel the allotments 

was Intiated 

Stmilarly 53 shop plots were carved out In the new vegetable and fruit market 

Gurgaon of which only 38 shops had been sold upto March 2010 00 of these 15 
shopkeepers (39 per cent) were engaged पा businesses other than agricuttural marketing प्रा 

the premises which was not permissible under Rule 3 of the Haryana State Agncultural 
Marketing Board (Sale of Immovable Property) Rules 2000 The CA of the Board stated 

{July 2010) dunng the exit conference that the enforcement staff would be activated for 

this purpose 

The department पा 15 written reply stated as under — 

It 1s stated that in some old mandis related to colonization Department or Private 

mandis which were transferred to HSAM Board we f 1 8 1969 to 1882 bath Agriculture and 

non Agriculture business was being conducted and they were allowed 10 do the same 

profession/business tilf date 85 per therr relevant rules 

Bhattu Kalan mandi was transferred from colonization Department to HSAMB and the 

business relating to iron pipes bamboos building matenal etc cther than that of agricultural 

produce was being conaucted in 13 shops prior 1977 when this mand1 was working under 

control of colonization Department Presently these shops could not be closed and if tned for 

15508 of notices then it will invite un necessary liigation 

In Market Committee Gurgaon meat shops have been got closed and these shop 

keepers filed civil suit which 15 pending in Hon छह Court Notices to remaining businessman 

who are running business other then agnicultural activittes have been 1ssued on 20 7 2011
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The next date of the civil suit filed by the shopkeepers 15 fixed for 18 11 2013 in the Hon ble 

District Court Gurgaon Keeping in view the position explained above the para may he 

settled 

The Commuittee desired that the allottees of the shops should be permitted to 

use the premises for other necessary services also like sale of fertthizer seeds ration 

and pesticides etc था Mands for which necessary amendment in the rules may be 

made and Committee be informed accordingly 

[8] 1183 Encroachmenton mandi land 

in Tosham mandi nine plots were lying unsold for the last 20 years and seven plots 

auctioned पा May 1991 were not utiised by the allottees upto March 2010 The Secretary of 

the MC stated (March 2010) that plots were not sold due to encroachments on some portions 

of the land covering these plots The encroachments were facilitated due to nonconstruction 

of the boundary wall of the mand! A case had been filed (March 2010) with the District 

Session Court Bhiwar for removal of the encroachments which was pending as of 

August 2010 

Similarly the work of reconstruction of the boundary wall of the Gurgaon mandi allotted 

(March 2008) to a company could not be completed due to encroachment of land An 

expenditure of 18 76 lakh incurred on the work remained unfruitful 

The construction work of development of a vegetable market and a retall market Gurgaon 

allotted (January 2009) to a contractor for 21 07 crore was shelved (February 2009) due to 

encroachments on the common platform where it was to be developed The expenditure of 

nine lakh incurred on this work was wasteful 

The CA of the Board while admitting the facts stated (July 201 0) that the Board was 

seized of the problem of encroachment of mand land and had issued instructions to MCs 

from time to time for not allowing any body to encroach the same 

The department n its wntten reply stated as under — 

The Board 15 seized of the problem of encroachment of mandi land and accordingly 

1ssued time and again referenceforders to market committees not to allow any body to encroach 

the mandi land The letter था thus context was 1ssued vide circular No 150 dated 29 5 2010 

(Copy enclosed) in order to safe guard the interest of Board and to ensure that the Board 

land 18 not encroached upon the Board has even proceeded against the encroachers in 0856 

of Tosham mandi which 15 pending in the Hon ble Session Court Bhiwan: for removal of 

encroachment and next date of heanng fixed for 9 8 2011 in view of Court decision action will 

be taken accordingly An expenditure of Rs 18 76 lakh has been ncurred on Bfwall 3 side B/ 

wall completed and on one side 0 25 part resident opened their houses gates This matteris 

under process with Planning Branch as such there Is 10 unfruitful expenditure 

The site for construction work of Development vegetable market & retall market has 

been allotted to a contractorand 8 sumof Rs 9 00 [akh was incurred on planning advertisement 

and Tender publicity but local traders approached the Distnct Administration as well as VIPs 

for not to execute this work because space was conjusted & did not 50४९ the purpose of 

people Now this vegetable market planning 1s under process outside the conjusted area of 

City However the Market Committee Gurgaon has passed 8 resolution to construct the
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covered sheds to provide space to the local traders to remove the encroachment in Gurgaon 

Mandi आएं sent it to the construction wing to do further necessary action In view of this para 

may be settled 

The Comm:ttee destred that the department should pursue the cases pending 

in the vanious Courts vigorously with regard to encroachments on Mandis 12105 under 

intimation to the Commuttee 

The department should also make all out efforts for not allowing anybody to 

encroach Mandis lands 

[9] 1185 Auction of mandiplots 

As per the HSAMB Sale of Immovable Property Rules 2000 the shop plots 11 all the 

markets developed by the MCs are disposed of by way of open auctions whereas 

plots to the old dealers are allotted on reserve prices fixed by the Board 

A total of 288 plots of vanous sizes valuing ¥ 35 32 crore of MC Shahbad 

Mohindergarh Gohana and Indn had not been 500 (March 2010) for the last three to 

28 years Ths resulted in blocking of funds to the tune of T 356 32 crore 

The Board developed two sub yards at Garhi and Dhanauri under the junsdiction of 

MC Narwana (Jind) during 1982 83 ata cost of #1 56 crore and carved out 158 plots Outof 

these 122 plots were not sold for over 26 years resulting पा blocking of funds to the tune 

of 121 crore It was observed that adequate efforts were not made to sell the plots 

as the last auction of plots took place for Garhi 500 yard in 1989 and for Dhanaur sub yard 

पा 2001 The CA of the Board stated (July 2010) that the process for auction of plots 

was In hand and the remaining plots would be disposed of in the near future 

Land measunng 169 acres of Barwala (Hisar) mand: was lying vacant since 1981 

when 1t was transferred by the colonisation department to the mandi for setting up the gram 

market It was further observed that a proposal to utitse the land for development of the 

mandi construction of godowns developmentofa herbal park transfer of land for construction 

of Government College and Tehsil office etc was sent (June 2009) by MC Barwala (Hisar) 10 

the Board However the Board had not taken व decision in the matter (July 2010) The CAof 

the Board stated (July 2010) that a proposal for transferning the land for the Tehsil office 

building was under consideration but reasons 85 to why the tand was not leased out were not 

given 

The department in its wnitten reply stated as under — 

As per the HSAM Board (Sale of Immovable Property} Rules 2000 the shopsin allthe 

markets developed by the Market Committees are { disposed off by way of open auctions 

whereas plots to the old dealers are allotted on reserve prices fixed by the Board 

Total 778 plots of vanous sizes vaiuing Rs 22179 21 lacs have been auctioned in 64 

markets dunng the year 2010 2011 Itis also relevant to mention here that the plots of Market 

Committee Indn Gohana Garhi (Jind) and Dhanon (Narwana) has been sold dunng the 

month of July 2010 and February 2011 Asis evident thatout of total 1035 plots in Shahabad 

Gohana Indri Mohendargarh and Dhanaun Mandis 782 plots have already been sold The 

Board has sold 104 piots in 500 yards Garhiand Dhanaun atacostof Rs 211 40 lacs dunng
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the year 2010 11 172 plots were 5010 m open auction during the year 2012 13 foramounting 

to Rs 7682 89 lacs And 210 plots were sold during the year 2013 14 for amounting to 

Rs 10611 72 lacs At Garhi 10 plots and Dhanori 4 plots were sold during the year 2013 14 

As the auction of Mandi Plots 15 8 continuous process and plots are being 50 d by way 

open auction to safeguard the financial interest of the Board Regarding transfer of land of 
Barwala (Hisar) mand: ॥ 15 made clear that 16 acre 1 kanal 3 mar{a spare land for the 

construction of building of Govt College stand transferred 85 per orders of Hon bie Chief 

Minister dated 03 12 2010 Keeping पा view the position explained above the para may be 

settled 

The Commitiee desired that the detailed information regarding transfer of land 

of Barwala Mandi (Hisar) for construction of Government College, Godown etc and 

other planning of the land be provided to the Committee at earliest 

[10] 119 2 Execution of works without technical sanctions 

Para 2 89 of the PWD code provides that before the commencement of works 

detalled cost estimates should be technically sanctioned by the competent authorities 

after satisfying themselves that the proposals are structurally sound and the estimates 

are correct In the test checked divisions out of 536 works technical sanctions were 

obtained in respect of only 307 works during 2005 10 

Technical sanctions ॥ respect of 229 works Involving expenditure of ¥ 120 07 
crore were pending (March 2010) Thus these works were taken up by the EEs without 

ensuring soundness of the structures with reference to the required specifications and 

correctness of estimates Further the Accounts Branch passed the bills for payment 
without technical sanctions Thus Audrtcould not venfy whether the works had been 

completed and paid for as per techmcal sanctions 

The CA of the Board while admitting the fact stated (July 2010) that due to 

shortage of technical staff in the field offices the technical sanctions and the detailled 

estimates could not be prepared in all the cases 

The department पा its written reply stated 85 under — 

In this regard 1t 15 submitted that due to the shortage of technical staff in the field 

offices the technical sanctions and the detailed estimates could not be prepared n all the 

cases and only technical sanction of 307 works during 2005 10 was accorded out of 536 

works Efforts are being made to get the remaining estimates technically sanctioned from the 

competent authorty Now each and every approved work in HSAMB 15 taken up only after 

technical sanction of detailed estimate by the competent authonty In view of this para may 

be settled 

The Committee recommends the department to conduct departmental enquiry 

in this matter and suitable disciplinary action may be taken agamst the delinquent 

officers/officials who have executed the work without taking the technical sanction 

and the compliance report था this regard may be submitted to the Committee within 

a penod of six months
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[111 119 3 Purchase of packed bitumen 

Rute 15 2 of the Punjab Financial Rules as adopted by Haryana and the Board provides 

that all purchases should be made in the most economical manner 

The EEs of five divisions purchased 5630 metric tonnes (MT) of packed bitumen 

at rates which were higher than the rates of bulk bitumen though there was no difference पा 

gualty [t was observed that the financial impact of the difference of rates between 
packed and bulk bitumen was not analysed by any of these divisions  This resulted पा extra 

expenditure of T 1 43 crore 

The CA of the Board stated (July 2010) during the exit conference that packed bitumen 
was procured generally for patch works However efforts would be made to minimise the 

purchase of packed bitumen 

The department in 15 written reply stated as under — 

Marketing Board 1s constructing Rural Links Roads at different places in Haryana The 

bulk bitumen requires special storage facilites watch and ward to avoid theft and saving of 

Iife of stray amimals The cost of such sterage facilities at different location for a short period 

1$ cumbersome and costly affair If we store it in Kacha Store tem there 15 huge loss of 
quantity due to muixing with sand and other particies Secondly no specialized transportation 
facilties like tankers etc available in the Board Its shifting from centrai store to the site 15 
agan 8 tedious job The 100% procurement of butk bitumen 15 only possible at the Hot Mix 
Plant and not in general because the Board undertakes 50 many petty repair works which 

require 8 very small quantity 1 e 1655 than 8 tanker at different locations 50 the packed 

britumen 15 the only solution for smaller and scattered works due to its easy handing and 

without specialized storage The Board I1s procunng bulk bitumen for special reparr of ink 

roads where premix carpet 15 being done by paver finisher and Hot Mix Plants The link roads 

being constructed by the Board are 8150 having a smaller length which does not require huge 

quantity of bitumen व we add the cost of so many small stores and wastage then as per the 

requirement of the Board the procurement of packed bitumen will not he so costly 

Now the Board has changed the policy and Bitumen for all road works 15 arranged by 

the agency Itself The Board keeps control and payments are released on production of bill 

from Refinery by the Contractual agencies Inview of this it 1s requested that the audit par 

may please be dropped 

The Committee recommends that the matter may be clanfied and sorted out 
with the PAG Office under infimation to the Committee 

[12] 1195 Expenditure on widening and strengthening of road 

The work of widening and strengthening of the link road from Rohtak Jhajjar Road to 

Village Sunarian was allotted (Apni 2006) to a contractor with an agreement amount 

of 768 84 lakh The SE HSAMB intimated (June 2006) SE Public Health that hus department 

had laid 8 water supply pipelne along this road at the left side towards Jhajjar road to Sunarian 

which would come under the metalled portion of the road As this pipeline was laid about 

1 5 to two feet deep from the existing surface of the road the pipeline would not sustain the
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[080 of heavy vehicles passing through the road The EE PH dwsion Rohtak was 

requested (June 2006) to shift the pipeline coming under the metalled portion of the road 

but the same was not shifted by the PH division  However EE HSAMB ignored the 

current mstructions and continued to get the work executed from the contractor which 

was completed n January 2007 During inspection (September 2007) of the work the 

condition of the road was not found to 06 up to the mark especially the stretch from RD 

1 150 to 1 800 was In poor condition  Further the soll used on the work was not 85 per the 

specifications since the CBR value of the 501 was very low This was not only uneconomical 

but also unsafe as reported by the Civil Engineening Departmentof NIT Kurukshetra Since 

the condition of the road was poor the expenditure of 2 55 27 lakh incurred on the work 

was rendered wasteful 

The CA of the Board stated (July 2010) that efforts were made to get the water supply 

pipeline shifted but the Public Health Department did not shift it The work was 

executed on priority basis at the request of Distnct Administration without shifting the 

pipeline 

The department n its wntten reply stated as under -— 

During the inspection of work the condition of road from RD 1150 to 1800 Mtr was not 

found satisfactory for which the agency was persuaded for rectification of damaged portion 

But the agency did not agree for the same and ultimately gone to Court The payment of this 

damaged portron has not been made to the agency 50 far Now this road has been transferred 

to Municipal Corporation Rohtak and 15 being used by them for playing of traffic as such the 

expenditure ncurred on widening strengthening of the road cannot be termed 85 wasteful पा 

view of this para may 06 settled 

After hearing the departmental representatives the Committee desired that 

the department should reconsider the matter and work of repair/construction of the 

concemed roads be given back to HSAMB under intimation to the Committee 
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WOMEN AND CHILD DEVELOPMENT DEPARTMENT 

[13] 12122 Pre school education kits 

The pre school education component under ICBS scheme 15 a crucial component 

which ams at school readiness and development of positive attitudes towards 

education Pre school education kits were to be procured each year for all AWCs to strengthen 

pre school education in AWCs The Government could prepare kits of two types one for the 

age group of zero to three years (Kit A consisting of early stimulation play material} and 

the other forthe age group of three to six years (Kit B containing material which helped 
to develop pre number concepts vacabulary bulding storytelling conversahon etc) 

Each AWC was 10 be provided with one or the other kit in each alternate year 

Itwas observed that despite drawal of funds in advance in each year pre school education 

kits were procured and supplled to AWCs after delays of 16 10 28 months during 

2005 08 as detailed below 

Table 12 Delay In procurement of PSE kits 

Year Nature of kits Month of receipt Delay from start 

of session 

2005 06 Ankur Abhyas Pustka and October 2006 and February/ 18 to 24 months 
Ankur Manual (Kit B) March 2007 

2006 07 Kits containing early stmulation  August/November 2007 16 to 19 months 

material (Kit A) 

2007 08  Ankur Pustika (Kit B) November 2008 to August 2009 19 to 28 months 

Source Records of the Directorate 

The delays था procurement of kits was mainly due to delays in processing the 

cases In the department 85 also delays in printing of the kits by the pninters ० such kits 

for the years 2008 09 and 2009 10 were procured due to delays in finalising the 

contents of the kits by the Directorate Thus nordinate delay/non procurement of kits 

during 2005 10 defeated the national goal of GOI of improving the qualty of school 

education n AWCs through a new intiative of regutar provision of pre school education kits in 

AWCs 

The Director stated (July 2010) that delays in the procurement of kits were due to 

late supply of matenal by the Printing and Stationery Department and delays in finalisation of 

the contents of kits 

The department ॥ its written reply stated as under — 

The Govt 15 committed to pre schooling of children m Anganwad) Centres and order for 

printing of Ankur Abhyas Pustika & Ankur Manual for the year 2005—06 was placed on 

Haryana Govt Printing Press but the delay पा supply was caused at the level of Printing and 

Stationery Department due to burden of other Govt works आएं late receipt of supply of pnnting 

matenial Therefore printing work could not be executed well in tme by the Printing & Stationery 

Department
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During the year 2006 07 supply order was placed on 92 12007 due to deiay In 

finahization of the contents of kits Thereafter tender by Supply & Disposal Department were 

floated and order was executed late & supplies receved in Nov 2007 

The delay for the year 2007 08 was caused due (0 the fact that the department devised 

new Ankur Pustika which consumed a lot of शाह पा 15 finalization The printng order was 

therefore placed on 25 3 2008 on two firms namely Harkalyan Binders & SAKET Lateron 

Saket refused to undertake the job therefore complete order was ptaced on Harkalyan Binders 

on 31 3 2008 which resuited delay भा the printing of books 

Tender for the years 2009 10 & 2010 2011 for supply of KitAand Kit B were floated well 

n time but the purchase process was lengthy and time consuming due to which some delay 

caused पा supply 

It is assured to the Commuttee that orders will be placed on time ॥ future and such 

delays will not reoccur 

पा view of the above submissions para may kindly 06 dropped 

The Committee desired that the department should conduct था enguiry into 

this matter and responsibihity of those officers be fixed who have caused the delay in 

printing the books and पड report be sent to the Committee within a period of 513 

months 

[14] 12133 Shortrecovery of penalty 

To equip AWCs with information on the scheme to curb anaemia a folder to 

record the health status of children was devised by the department for distribution to the 

beneficianies at AWCs and to all the Civil Surgeons For this purpose an order for printing five 

lakh folders for T 29 40 lakh was placed (March 2009) with a firm to supply the fclders by 

30 April 2009 failing which penalty at the rate of two per cent per week was 10 06 imposed 

As the delay ॥ supply of printed folders ranged from 18 to 25 weeks penalty of २11 73 lakh 

was to be imposed The department released 21 76 lakh to the firm and withheld an 

amount of 27 64 lakh for the delayed supply which was deposited (February 2010) 

back into the treasury Penalty amounting to ₹4 09 lakh was short recovered 

The Director stated (July 2010) that the firm offered the matenal for nspection on 

28 July 2008 Therefore penalty up to that period was imposed which worked out to 

7764 lakh The reply of the department 15 not acceptable as the material was supplied पा 

September October 2009 

The department 01 5 wntten reply stated as under — 

1 2 13 3 Short recovery of penalty 

Printer of Folder under the Specfic Scheme to curbAnerma supply order was given to 

M/s Harkalyan Binders & Printers by the department vide this office letter No 53238 39 

dated 6 3 09 According to terms & conditions the folders were 10 be supplied upto 30 04 09 

by the firm But the firm offered the Inspection of folders vides their letter No 292 dated 

28 72009 In this way there was व delay of 15 weeks from due date of offer date Accordingly
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85 per terms and conditions the penaity of Rs 7 64 400/ @ 2 % per week was imposed 
which was deposited In the receipt head of the deptt wvide challan No 2 dated 5 2 2010 In 

treasury The Audit Party has calculated penalty upto 19 weeks delay It 1s worth mentioning 

here that M/s Harkalyan Binders had given the offer for departmental inspection for folders 

vide ॥16] letter dated 28 7 09 But department had released the dispatch order on 16 8 09 
After receiving report of the Lab test of the material on 10 8 09 1in this way the firm was not 

responsible for the time period spent by the department for getting the lab test done of the 

sample 

It may be brought to the notice of Audit that 85 per Govt rule penalty amount @ 2% 

per month was to be iImposed but inadvertently in the supply order provision of penalty was 
made @ of 2% per week The penalty was recovered @ of 2% per week which [15 ॥1 excess of 

penalty mentioned in Govt instruction {Manual released by Supply and Disposal department) 

Para may kindly be dropped 

The Commiitee desired the department to reconctle the para with PAG Office 

and settle the matter under intimation to the Committee 
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PUBLIC HEALTH ENGINEERING DEPARTMENT 

[15] 13 87 Execution of work without call of tenders 

The department fixed (February 2008) a धा of 50 000 for execution of works through 

work orders without call of tenders In four out of 19 test checked dwisions EEs 

executed works valuing ¥ 63 12 lakh under the scheme during 2007 10 by spiitting 

sanctions through 148 work orders instead of open tenders 85 a result of which the 

benefit of competitive rates could not be availed of These works were split up into three 

to six work orders and were allotted to the same contractors to avoid sanction of higher 

authonties and thereby undue benefits were extended (0 the contractors The EIC replied 

(July 2010) that this was done initiaily to boost the new scheme and [ater an the proper 

procedure was followed The reply initself 15 an admission ए facts Itwas ohserved that the 

spiitting of works continued even in the year 2009 10 

The department in its wntten reply stated as under — 

Splitting of work did occur ॥ certain areas but the intention was to accelerate the wark 

since as this was a prestigious scheme and the endeavour was to complete the work within 

8 definite time frame However by and large the Codal provisions have been followed and 

works have been allotted after following the proper procedure 

After discussion with the departmental representatives, the Committee 

recommends the department to conduct departmental enquiry पा this matter and 

suitable disciplinary action may be taken against the delinquent officers/ officials, If 

any, held responsible for it and compliance report पा this regard may be submitted to 

the Committee accordingly 

[16] 1391 Purchases 

Financial Rules {Rule 15 2 (b)} provide that purchases must be made in 8 most 

economical manner in accordance with the definite requirements of public service and care 

should be taken not to purchase stores ॥1 advance of actual requirements 

As per the guidelines of the scheme SC households were to be provided PVC 

water storage tanks of 200 litre capacity free of cost {twas observed that against the target 

of providing eight fakh connections the department purchased 10 37 lakh tanks between 

May 2007 and July 2009 at a cost of 100 17 crore However only 8 55 lakh connections 

were actually provided during this period Therefore 182 lakh tanks worth ¥17 52 crore 

were purchased In excess of requirements by the department 

It was further observed that the PVC tanks were designed exclusively for storage of 

water These tanks could be kept In the open for a period of one year If storage beyond one 

year was required the tanks were to be covered or kept In the shade 10 avoid exposure of 

their inner white layers to the sun However ॥ 17 dwisions 69 819 PVC tanks costing 

26 74 crore were lying in the open In storeyards for 13 to 20 months exposing them to 

the nisk of detenoration in quality 

Similarly 91 12 lakh metres of Gl pipes were procured at a cost of ¥ 64 78 crore 

between February 2007 and November 2008 It was noticed पा 17 test checked divisions
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that 59 97 lakh metre GI pipes were allocated by the EIC during 2007 09 Out of this 

T 48 83 lakh metre Gl pipes were consumed था releasing water connections and 11 14 
lakh metre pipes amounting to ¥ 6 68 crare were lying पा stores (March 2010) 

On this being pointed out (July 2009) m audit the EIC stated (July 2010) that 
orders for purchase of matenal were placed 85 per annual targets The reply of the EIC 1s not 

based on facts as purchase order of 10 37 lakh PVC tanks was made against the targets of 
providing eight lakh connections 

The department पा 15 written reply stated 85 under — 

After the approval of the scheme Information was obtained district wise from the field 

offices regarding number of Scheduled Caste connections Based on the information supplied 
by the field offices regarding number of Scheduled Caste connections per district estimates 

were framed Thus as per the information submitted by the field offices the requirement of 

G| Pipe and HDPE tanks was worked out This scheme had assumed great importance and 

accordingly to save time the requirement was complied and matenal arranged The complete 
matertal will be utilized on the scheme 

The Commuttee desired that the department should venfy the facts and reconcile 
the matter with PAG Office under inttmation to the Committee 

[171 139 2 Materral found missing 

In PHE Division Panchkula (Sub Division | Panchkula) matenal such as 
composite pressure pipes PVC water storage tanks cement etc at site amounting 

to ¥ 6 97 lakh was nerther carried forward in the Materal at Site (MAS) register nor taken into 

account at a later stage The said material was also not handed over by the Junior Engineer 

to his successor at the time of relinquishing his charge on his retirement पा May 2009 

This resulted पा shortage of maternal of ¥ 6 97 lakh  On this being pointed out (January 2010) 

in audrt the EIC inttmated (July 2010) that an inquiry had been initiated in the matter and 
suitable action would be taken against the concemed defaulting officials 

The department in its written reply stated 85 under — 

The maternal in question relates to transfer of matenal by the O P Dhingra ASDE who 
retired पा May 2009 The retired ASDE handed over the charge after ५15 retirement and the 

matenal has duly been accounted for in the MAS register of the work ॥ 15 further added that 
all the matenal laying in MAS has since been consumed on the work 

In view of the above there 1510 shortage or missing material as mentioned in para 

The Committee desired that the department should reconcile the matter with 
PAG Office under mtimation to the Committee 

[18] 2 4 4 Blocking of funds on purchase of stores in excess of requirement 

The department purchased AC pipes without assessing the actual requirements 
which resulted n blocking of funds of ¥ 2 0B crore in छिपा divisions
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According to Rule 15 2 of the Punjab Financial Rules as applicable to Haryana 

purchases of stores must be made n the most economicat manner and in accordance 

with the definite requirements of public service Rule 15 18 states that stores remaining 

॥ stock for over a year should be considered surplus uniess there 1s any good reason to treat 

them otherwise 

For supply of asbestos cement (AC) pressure pipes of various diameters to be 

used पा water supply schemes Executive Engineers (EEs) send ther annual requirement 

to the Engineer in Chief (EIC) through the concerned Superntending Engineers  The EIC 

after consolidating the demands places a consolidated supply order with the firms at the 

rates approved by the Director Supplies and Disposal Haryana 

During test check of records of four Public Health Engineering Divisions (PHEDs) 

it was noticed that aganst the total requirement of 28 100 metre AC pipes of various 

diameters during 2006 09 व supply order for 70 420 metre pipes was placed on behalf of 

these divisions by the EIC  Supply of 70 400 metre pipes was recewed by these divisions 

dunng March 2006 10 August 2008 and payments 10 suppliers were also made by these 

divisions Ofthese only 16 675 metre pipes Executive Engineer Public Health Engineering 

Division No ॥ Hisar Hansi Narwana and Sohna Audit Report (Givil) No 2 for the year ended 

31 March 2010 were utiised during March 2006 to June 2010 and the balance 53 725 metre 

pipes valuing ¥ 208 crore were lying unused in the divisions for the last 23 to 52 

months 85 detaited in Appendix 2 1 

Though the EIC was apprised regularly of the existing stock position no efforts were 

made for gainful utiisation of the existing stock in other divisions 1005 the material was 

purchased in excess of requirement/without requirement which was in contravention of 

the Financial Rules and resulted in blocking of funds of ¥2 08 crore 

On this being pointed out the EIC stated (August 2010) that the pipes were 

purchased against the specific requirements from field offices and could not 06 utiised due 

10 changes in the proposals Now all the pipes had been utilised / were being utilised and 

the balance पा the reserve stock was nil The reply is not acceptable as further verfication 

of records revealed (August 2010) that these pipes had not been actually utitsed on 

the works and. were accounted for as unutiised In the matenal at site registers after 

transfer from the stores  Scrutiny of estimates for works where the pipes were shown 

to have been transferred revealed that there were no provisions for these 01085 In the 

estimates 

The matter was referred to the Financiai Commissioner and Principal Secretary to 

Government of Haryana Public Health Engineering Department in May 2010 Reply had 

not been receved (August 2010) 

The department i1n its written reply stated as under — 

The A C pipes were purchased against the specific requirement of the field offices 

However these pipes could not be utilized due to change ॥ population 

All the supply orders for the purchase of AC Pressure pipes were also placed at the 

rates approved by Director Supplies & Disposals Haryana againstthe specific requirements 

of field office
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Altthe Supply orders are placed against the requirements of fietd offices The supply 

orders under cbservation were also placed against the requirement received from the field 

offices Supply orders for 70420 meters of various dia sizes were placed against the 
requirements ए 71420 meters of and 70400 meters pipe was recetved Now all the balance 

pipe 15 being utiized against the approved works and balances in Reserve Stock i1s NiL. 

The present status of pipes is as under — 

Item Quantity Quantity Balance Value of 

received Consumed Balance 

Quantity 

Quantity in Meters Rs पा lakh 

AC Pipes (250 mm) 3800 3800 0 0 

AC Pipe (80 mm) 20000 20 000 C 0 

AC Pipe (100 mm) 16 000 16 000 0 0 

AC Pipe (150 mm) 8000 8 000 0 0 

AC Pipe (200 mm) 2000 2000 0 0 

AC Pipe (300 mm) 3100 1508 0 0 

AC Pipe (150 mm) 7020 7020 0 0 

AC Pipe (150 mm) 560 560 0 0 

AC Pipe (150 mm) 8220 8220 0 0 

AC Pipe (250 mm) 1700 1700 0 0 

70,400 68,808 0 0 

As stated above these pipes were purchased against the specific requirements However 

these pipes could not 06 utiized due to shortage of funds for the works [t is very much clear 
thatthe A C Pipes were purchased against the requirement of concerned divisions and were 

not purchased un necessanly Now al! the balance pipe is being utilised against the approved 

works and balances in Reserve Stock is NIl 

The reply to the para was forwarded by EIC vide No 3480 PHE/AC 3 dated 3 8 2010 

Thereply s as under — 

In reference there to the AC vide १० WRS/DP 17 PHED/2010 11/101 dated 13 08 2010 
raised some observations The observations 18560 & reply is as under — 

Cbservation raised 1 

The contention that pipes were purchased against the specific requirement of the field 

offices is not appear to be correct as supply crders were placed on behalf of these divisions 

despite nil or very less demand from the divisions
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specific requirement of concerned divisions with detail as under — 

1 दी Division No 2 Hisar 

Sr No & dt Vide which 

No requirement received 

Supply order No & Size In mm & Class/ 

SE No 9131 dt 28 06 2006 

SE No 9131 dt 28 06 2006 

SE No 2388 dt 20 02 2007 

SE No 2388 dt 20 02 2007 

SE No 2388 dt 20 02 2007 

SE No 2006 dt 08 02 2008 D
 

O
 

A
 

W
 

N
 

-
 

Date Quantity in meters 

Class 25 

80 100 150 

167 dt 14 12 2006 10000 8000 0 

1720 18 12 2006 0 0 8000 

12dt 21 06 2007 0 0 7600 

13 dt 21 06 2007 9896 5215 0 

18dt 27 06 2007 104 2788 0 

13534-611 11 07 2008 0 0 8220 

Total 20000 16000 23820 

2 Division Hansi 

Sr No & dt Vide which 

No requirement received 
Supply order No & 

Date 

Size पा mm & Class/ 

Quantity 1n meters 

1 SE No 9131 dt 28 06 2006 

2 NP No 110 15 02 2007 

3 SE No 2388 dt 20 02 2007 

172 dt 18 12 2006 

RepeatS O No 18936 37 

dt 28 11 2006 agatnst Org 

SO No 133dt 30 10 2006 

15dt 25 06 2007 

Total 

200X25 300X25 

800 

1600 

1200 1500 

2000 3100 

3 Division Narwana 

$ No & dt Vide which 
No requirement received 

Supply order No & Size In mm 

1 SE No 1183 dt 14 01 2008 

Date Quantity in meters 

250X25 

13534-611dt 11 07 2008 1700 
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4 Division Sohna 

Sr No & dt Vide which Supply order No & Size In mm 

No requirement received Date Quantity in meters 

250X25 

1 No Nildt 25 04 2004 104 dt 21 12 2005 3800 

Observation raised 2 

On examination of reply and verification of positton of stock lying in the store of varous 
divisions It was noticed that the pipes in question were shown as consumed by the division 

merely by transfernng it from bin cards to MAS registers where as these were still laying 

unused Further there was 10 provision of these pipes पा the sanctioned estmates of the 

concerned works due to which these can not be used on these works without sancton of 

competent authority 

Reply of Observation 2 

That most of the pipes In question have been utilized and the balance pipes are being 

utilized against the approved works 

Present Status of balance pipes 

1 Division No 2 Hisar 

Vide letter No 15159 dt 08 10 2013 (enclosed 85 Annexure 1) It has been intimated 
that PAC Pipes of various 51265 which has been issued 10 vanous schemes has been utilized 

2 Division Hansi/Narwana 

Concerned Executive Engineers have informed that the following pipes are still lying 

unutilized 

Sr  Name of division Size of pipes Quantity of Present 

No in question pipes mention Balance of 
in Audit Para pipes 

Class 25 

1 Hansi 200mm 2000 Nil 

300mm 3100 1457 

2 Narwana 250mm 1700 1300 

Inview of the above concerned Superintending Engineers पा the SEs meeting held on 

11 10 2013 have been asked to get the pipes utilized immediately or to inttiate disciplinary 

action against the defaulter officer / officials responsible for not utiizing the balance pipes
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3 Division Sohna 

Vide Endst letter No 11616 dt 08 10 2013 (enclosed as Annexure |) it has been 

intimated that 3800 mirs of 250mm dia Class 25 AC pipes lying In this division have been 

consumed 

In view of the 800४6 1115 requested to drop this para 

After discussion with the departmental representatives, the Comm ittee desired 

the department to submit the complete record to the PAG Office for its vertfication 

and settle the matter under mtimation to the Committee 

[19] 35 Misappropriations losses defalcations etc 

Rule 2 33 of the Punjab Financial Rules as applicable to Haryana stipulates that 

every Government employee should realise that he would be held personally responsible for 

any loss sustained by Government through fraud or negligence on his part or any loss ansing 

from fraud or negligence on the part of any other Govemment employee to the extent that he 

contributed to the loss by his own action or negligence Further 85 per rule 2 34 1bid cases 

of defalcations and losses are required to be reported to the Principal Accountant General 

The State Government reported 208 cases of misappropnation defalcation etc mvolving 

Government money amounting to 1 85 crore on which final action was pending as of June 

2010 The department wise break up of pending cases and age wise analysis Is given in 

Appendix 3 5and the nature of these cases 15 given in Appendix 3 6 The 806 profile of the 

pending cases and the number of cases pending in each category theft misappropration 

loss etc 1s summansed पा Table 3 4 

Table 3 4 Profile of misappropniations losses, defaications, etc 

Age profile of pending cases Nature of pending cases 

Range in Number Amount Invoived Nature/characteristics Number Amount involved 

.—___-—________—__
_______yaars of cases (Rs In lakh) of the cases of cases {Rs In lakh) 

05 41 48 01 Theft 138 87 03 

510 45 7367 

10- 15 35 26 88 Misappropriation/loss 85 101 60 

of materal 

15 20 34 22 48 

20 25 29 812 Total 223 188 53 

25 and above 24 614 Cases of losses writen 15 333 

off during the year 

Total 208 185 30 Total pending cases 208 185 30 

Reasons for pendency of the cases are listed in Table3 5 

कि
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Table 3 5 Reasons for outstanding cases of misapproprniation 1055 

defalcation, etc 

Reasons for the delays in finalisation of pending cases Number Amount 

ofcases (Rs inlakh) 

() Departmental action initiated but not finalized 126 89 60 

(r) Awaiting orders for recovery or write off 65 56 31 

() Pending पा the courts of law 17 3939 

Total 208 18530 

0 of the total 1055 cases 61 per cent cases related to theft of Govemment money/ 

stores which Indicated that appropriate steps for the safety of Government property/cash 

etc as prescnbed पा the rules had not been taken by the departments Further in respect 

of 60 per cent cases of losses departmental action had not been finalised and 31 per cent 
cases were outstanding for want of orders of the competent authority for recovery or write off 

ofthe losses It was further noticed that out of 208 cases of losses due to theft/misappropnation 
etc 167 cases were more than five years old of which 24 cases were mare than 25 years 

old The lackadarsical approach of the departments n finalisation of these 08565 had not only 
caused loss to the State exchequer but also prevented timely action against the officers/ 

officials at fault 

The department in its wntten reply stated as under — 

As per report of CAG of india for the year ending 31 03 2010 there were 14 Cases of 

misappropriation defalcations etc involving a sum 0 Rs 20 57 [ac refates to Pubiic Health 

Engineenng Department The upto date position of cases Is 85 under — 

Sr Description No of Cases Para No 

No 

1 Dropped 6 145678 

2  Replysentto FD 5 23101114 

3 Pending 3 91213 

Total 14 
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Sr Name of Divn Year Subject —————__‘_—__—_—
_——___—_—__Amou

nt 

_———__—__‘—___
______________

____No {Rs n lac) 

1 Dabwah 2005 06 Suspected embezzlement 
276 

2  Panchkula 2009 10 Loss due to Suspected embezzlement 
005 

3. Panchkuia 2009 10 () Loss to Govl on account of Theft 466 

() Loss of Govt on account of theft of stare 344 

(my Loss due to accident of vehicle 088 

—'/’—
—/11 

79 

Theft Cases 

Sr Name of Divn Year Subject 
——_——_——_—__—

_’_—————-_—_—
—Amount 

/——_____
________

__No (Rs 1n lac) 

1 Bhiwani 1890 91 Theft of matenal at Tube well 

2 Charkh: Dadn 2005 06 Thett of Matenal from Water 

Works Adampur 

3 Narwana 2005 06 Theft of matenal from 031 

Dunanpur Water works 

No 2 Karnal 2005 06 Theft of Govt material 
036 

5 Dabwal 2005 06 Theft of main hole covers 011 

No 1 Bhiwan 2008 09 Theft of five big heavy 
800 

electnical motor/ Gl Pipes 

and other matenal from 

water works Nimmwall 

7  No 2 Bhwam 2008 09 Theft of MB No 1404 1460 1517 

8 Bahadurgarh 2009 10 Theft of MB No 738 

9 Hansi 2009 10 Theft of GR No 100/898 

10 Tosham 2009 10 Theft of computers printer 

CPU&UPSs 

11 Sohna 2010 11 Theft of Bolero Jeep HR 26 

AW 3100 

'—'—_-————/878 

29



w 

Sr
 

No
 

Na
me
 

of
 

Di
vi
si
on
 

Am
ou

nt
 

Bn
ef

 
Ac

ti
on

 
ta
ke
n 

by
 
th
e 

De
pa
rt
me
nt
 

Ve
ri

fi
ca

ti
on

 
if 

an
y 

by 
AG
 

La
te
st
 
po
sr
ti
on
 

1 o 

Da
bw

al
 

Pa
nc
hk
ul
a 

Pa
nc
hk
ul
a 

27
6 

00
5 

46
6 

34
4 

Su
sp

ec
te

d 

em
be

zz
im

en
t 

Lo
ss

 
d
u
e
 छ

ि 
Su

sp
ec

te
d 

em
be

zz
le

me
nt

 

10
55
 

10
 
Go
vt
 

on
 
ac

co
un

t 
of 

Th
ef

t 

Lo
ss

 
of

 
Go
vt
. 

on
 
ac

co
un

t 
of 

th
ef
t 

of
 s

to
re

 

Em
be
zz
im
en
t 

of
 

Go
vt
. 

mo
ne
y 

wi
th

 
hi

m 
re
co
ve
re
d 

on
 

al
c 

of
 
W/

S 
& 

Se
we
ra
ge
 

fee
 
fr

om
 
co
ns
um
er
 

Re
co
ve
ry
 

of 
ful

l 
ie 

Rs
 
27

63
02

/ 
ha
s 

be
en
 

ma
de
 

fr
om
 
th

e 
de

fa
ul

te
r 

Sh
 

Ra
je

nd
er

 
Si
ng
h 

Bil
l 

Cl
er
k 

vi
de

 
G 
R 

No
 

10
03

8 

da
'e
d 

13
/6
/2
00
8 

Ac
co

rd
in

gl
y 

A 
G 

Ha
ry

an
a 

ha
s 

be
en
 

in
fo

rm
ed

 
vi

de
 

EI
C 

no
 

71
5 

dt
 

3/
2/
20
10
 

Th
e 

de
fa

ut
in

g 
of
fi
ci
al
 
wa

s 
al

so
 

se
rv

ed
 

a 
ch

ar
ge

 

sh
ee
t 

un
de

r 
ru

le
-7

 
शा

ह 
no
 

22
99
3 

da
te

d 
17
/1
2/
20
04
 

an
d 

he
 

fil
ed 

@ 
co

ur
t 

ca
se

 
be
fo
re
 

civ
il 

ju
dg

e 
Si
rs
a 

bu
t 

0 
st

ay
 

of
 
re
co
ve
ry
 

ha
s 

be
en
 
gr
an
te
d 

in 

thi
s 

ca
se

 
Sh

 
KK
 

Ve
rm
a 

& 
Sh
 

BD
 

Bh
an

ka
r 

bo
th
 
SD
Es
 

at 
th
at
 
we
re
 

ch
ar

ge
-s

he
st

ed
 

by
 
Go
vt
 

vi
de
 
No

 
4/

36
/2

00
8 

PH
 

1 
da
te
d 

27
/1

0/
20

10
 

th
e 

co
mm

en
ts

 
on

 
th
er
 
de

fe
nc

e 
re
pl
y 

ha
s 

al
so

 
be
en
 

se
nt

 
to
 
Go

vt
 

vi
de

 
th

is
 

of
fi

ce
 
No
 

72
3 

da
te
d 

21 
3 

20
11
 

Th
e 

EE
 

PH
E 

Dv
n 

Pa
nc

hk
ul

a 
ha
s 

in
tm

at
ed

 
th

at
 

ca
sh
 

of
 

Rs
 

46
44

/ 

ha
nd

ed
 

ov
er

 
to 

JE
 
co
nc
em
ed
 

th
ro

ug
h 

Su
b 

Ca
sh

-B
eo

k 
an
d 

si
gn

at
ur

e 
of

 

pa
ye

e 
wa

s 
81

50
 
ob

ta
ne

d 
m 

th
e 

vo
uc

he
r 

an
d 

th
e 

tr
an
sa
cb
on
 

wa
s 

ma
de

 

th
ro

ug
h 

ro
ut
ne
 

पा 
th

e 
Su
b 

Dw
si

on
 

Ka
lk
a 

आए
ं 

th
e 

co
mr
ec
ti
on
 

he
s 

be
en
 

ma
de
 

पा 
th

e 
Ca

sh
 
Bo

ok
 

un
de
r 

th
e 

da
te
 

10
 

01
 
20

11
 

Ho
we

ve
r 

th
er
e 

15 
no

 

mi
sa
pp
ro
pr
at
on
/e
mb
ez
zl
em
en
t.
 

 T
he

 
fr

an
sa

ct
io

n 
st
an
ds
 

re
gu
la
nz
ed
 

He
nc
e 

th
e 

th
e 

pa
ra

 
ma

y 
be
 
dr

op
pe

d 
pl
ea
se
 

Th
e 

EE
 
PH

E 
Dw

n 
Pa

nc
hk

ul
a 

ha
s 

in
ti
ma
te
d 

th
at
 

8 
ca

se
 
wa

s 
fi

le
d 

| 
th

e 

co
ns

um
er

 
di
sp
ut
e 

re
dr

es
sa

l 
Fo

ru
m 

Ch
an
di
ga
rh
 

ag
ai

ns
t 

th
e 

ms
ur
an
ce
 

co
mp
an
y 

an
d 

75
% 

of 
th

e 
va
lu
e 

ha
s 

be
en
 

pa
d 

to 
th
e 

Dv
is

io
n 

wh
ic
h 

ha
s 

be
en
 

pa
id

 
int

o 
tr

ea
su

ry
 
am
ou
nt
in
g 

Rs
 

32
14

83
/ 

on
 
da

te
d 

30
 
08

 
20

11
 

Th
e 

ma
tt

er
s 

ha
ve
 

be
en
 

58
18
0 

as
 

gw
en

 
ab

ov
e 

He
nc

e 
th

e 
pa

ra
 

ma
y 

be
 

dr
op
pe
d 

pl
ea

se
 

Th
e 

EE
 
PH
E 

छ
ा
 

Pa
nc
hk
ul
a 

ha
s 

mt
im

at
ed

 
th
at
 
th

e 
pa

ra
 

in 
qu

s 
s 

no
ta
 

th
ef
t 

Th
e 

sa
me

 
50

00
0 

be
 
je

rm
ed

 
85
 
da
co
ty
 
wh
er
e 

da
co
rt
s 

co
me
 

॥ 
56
 

no
s 

आए
 

ca
ug

ht
 

ho
ld
 

th
e 

ch
ow

ki
da

rs
 

on
 
du
ty
 
an
d 

te
mg
 

hi
m 

FI
R 

ha
s 

be
en
 

lo
dg

ed
 

wi
th

 
th

e 
po

li
ce

 
au
th
on
tr
es
 

आए
ं 

in
ve

st
ig

at
io

ns
 

ar
e 

un
de

r 
pr
og
re
ss
 

an
d 

th
e 

fi
na

l 
ou

t 
co
me
 

15 
aw
ar
ed
 

ye
t 

Th
e 

De
pt

t 
ha
d 

co
ns
ti
ut
ed
 

a 

co
mm
it
ie
e 

of
 

2 
SD

Es
 

fo
r 

nq
uw
y 

Th
e 

co
mm
it
te
e 

ha
s 

gi
ve
n 

its
 
re

po
rt

 
& 

i 

ha
s 

be
en
 

re
po

rt
ed

 
th

at
 
no

 
pe

rs
on

 
s 

re
sp

on
si

bl
e 

fo
r 

th
ef

t.
 
Th

e 
EE
 
ha

s 
be
en
 

a
s
k
e
d
 

(0 
se

nd
 

ca
se
 

fo
r 

wn
te

 
off

 
th
e 

15
5 

& 
pa
ra
 
ma

y 
be

 
se
tt
ie
d 

Go
t 

ve
nf
ie
d 

fr
om

 

AG
 

(A
ud

it
y 

Ha
ry
an
a 

of
fi
ca
 

vi
de

 
EI
C 

of
fi
cs
 

me
me
 

no
 

77
 

PH
EI
AG
 

3 
da

te
d 

32
01
0 

Pa
ra

 
dr

op
pe

d 
by

 
th
e 

PA
C 

in 
th
e 

ma
et
in
g 

he
ld

 
on
 
da
te
d 

28
/6

/2
01

1 

Re
pl
y 

ha
s 

be
en
 
se
nt
 

0 
FD
/P
AG
 
आए
 
Se
cy
 

Ha
ry

an
a 

Vi
dh

an
 

Sa
bh
a 

vi
de
 
ti

s 

of
fi
ce
me
mo
 
No
 

18
5 

18
7 

PH
E/

AC
 

3 
dt

 
30
12
01
2 

Re
pl
y 

ha
s 

be
en
 
se

nt
 

10 
FD

/P
AG

 
आए

ं 
Se
cy
 

Ha
ry

an
a 

Vi
dh
an
 

Sa
bh
a 

vi
de

 
th
is
 
of
fi
ce
 

me
mo
 

No
 
18

5 
18

7 

PH
E/

AC
 

3 
dt.

 
30

12
01

2 

27



Sr
 

Na
me
 

of
 

No
 

Dw
is

io
n 

Am
ou
nt
 

Br
ie

f 
Ac

ti
on

 
ta
ke
n 

by
 
th
e 

De
pa
rt
me
nt
 

Ve
nf
ic
at
io
n 

if 
आए

 
by
 A

G 
La

te
st

 
po

st
ho

n 

4 
Bh

rw
an

i 

5 
Ch
ar
kh
t 

Da
dn

 

6 
Na

rw
an

a 

08
8 

03
 

m) 
Lo
ss
 
du

e 
10 

ac
ci
de
nt
 

of
 

ve
hi

cl
e 

Th
ef

t 
of

 
ma

te
ri

al
 

at
 T

ub
e 

we
ll
 

Th
ef
t 

of 
Ma

te
ra

l 
fr
om
 

Wa
te
r 

Wo
rk
s 

Ad
am
pu
r 

Th
ef
t 

of 
ma

te
na

l 
fr

om
 

 D
ur

an
pu

r 
Wa

te
r 

wo
rk
s 

Th
e 

EE
 
PH
E 

Dv
n 

Pa
nc

hk
ul

a 
ha

s 
in

bm
at

ed
 

th
at

 
8 
Am
ba
ss
ad
or
 

Ca
r 

No
 

HR
 

25
 
F0
03
3 

me
t 

wi
th

 
था
 

ac
ci
de
nt
 

at
 
Ka

ma
l 

Th
e 

FI
R 

wa
s 

lo
dg

ed
 

on
 

24
 
04

 
20
08
 

i 
Po
li
ce
 

St
at

io
n 

Ka
ma
l 

Ho
we

ve
r 

th
e 

ca
r 

wa
s 

ms
ur
ed
 
un
de
r 

Ca
sh
le
ss
 

Po
li

cy
 

wi
th

 
On

en
ta

l 
In

su
ra

nc
e 

Co
mp

an
y 

Lt
d 

Fu
rt

he
r 

a 
di

sp
ut

e 
ha
pp
en
ed
 

wi
th

 
th

e 
in
su
ra
nc
e 

co
mp
an
y 

wh
ic
h 

wa
s 

so
rt

 
ou
t 

an
d 

pa
ym

en
t 

01
 

ac
co

un
t 

of
 

1९
08

1 
wa

s 
di

re
ct

ly
 

ma
de
 

७ 
th

e 
re
pa
nn
g 

ag
en
cy
 

na
me

ly
 

Pr
em

ie
r 

Mo
to

r 
Ga
ra
ge
 

Pa
nc

hk
ul

a 
Af
te
r 

re
pa

in
ng

 
th

e 
ve
hi
cl
e 

७ 
ru
nn
in
g 

sm
oo

th
ly

 
at 

pr
es

en
t.

 
No

 
pa
ym
en
t 

wa
s 

ma
de
 

by
 

th
e 

de
pi
t 

an
d 

th
e 

ds
pu

te
 

wa
s 
न
ा
श
 

on
 

th
e 

98
51
8 

of 
ca

sh
le

ss
 
in

su
ra

nc
e 

po
li

cy
 

It 
s 

re
qu

es
te

d 
th

at
 

th
e 

pa
ra

 
ma

y 
ki

nd
ly

 
be

 
se

tl
ed

 

Th
e 

El
ec
tr
ic
 
Mo
to
r 

wa
s 

st
ol
en
 

fr
om
 
W/
W 

Sa
li

mp
ur

 
on

 
15
7 

85
 

FI
R 

wa
s 

lo
dg
ed
 

on
 

20
/0
7/
85
 

bu
t 

un
tr
ac
ea
bl
e 

re
po

rt
 
wa
s 

gv
en

 
by

 
th

e 
po

li
ce

 
on
 

da
te
d 

10
18
6 

Lo
ss

 
ha
s 

be
en
 

re
co

ve
re

d 
fr
om
 

Sh
 

As
ho

k 
Ku
ma
r 

Pu
mp
 

o
p
e
r
a
t
o
r
 

& 
Sh
 
Ba

nw
an

 
La
l 
C
h
o
w
k
i
d
a
r
 

@ 
Rs
 

50
00

/ 
e
a
c
h
 

wd
e 

GR
 

No
 

2 
da

te
d 

16
/0

8/
20

08
 
an

d 
62

 
da
te
d 

22
/0

8/
20

02
 

It 
15 

su
bm

rt
te

d 
th

at
 
EI
C 

Ha
ry

an
a 

ha
s 

ap
po

in
te

d 
Sh
 

Bh
an
wa
r 

La
l 

EE
 

85
 

en
qu
ir
y 

of
fi

ce
r 

vi
de

 
of

fi
ce

 
or

da
r 

No
 

97
2 

WS
&S
/A
C-
1 

da
te
d 

8/
4/
08
 

Th
e 

en
qu

ir
y 

of
fi
ce
sr
 

ha
s 

su
bm

it
te

d 
hi

s 
re

po
rt

 
आए
ं 

JE
 

co
nc
em
ed
 

fu
ll
y 

re
sp

on
si

bl
e 

fo
r 

th
e 

th
ef

t 
of

 
ma

te
na

l 
an

d 
re
co
mm
en
de
d 

fo
r 

is
su

e 
of

 
Ch

ar
ge

 
sh
ee
t 

ag
ai

ns
t 

JE
 

vi
de

 
hi

s 
le

tt
er

 
No

 
18
77
8 

da
te
d 

25
/1

/0
8 

Th
e 

ch
am

e 
sh
es
t 

un
de
r 

Ru
le
-7
 

to
 
Sh

 
48
10
 
Sn

gh
 
Dh
an
da
 
JE

 
ha

s 
be
en
 

is
su
ed
 

by
 

th
e 

EI
C 

vi
de

 m
em
o 

No
 4

14
8-

PH
E/

ET
{4

) 
da
te
d 

1/
7/

08
 

Re
ga

rd
in

g 
lo
ss
 

of
 
ma
te
na
l 

fr
om
 
Du

na
np

ur
 
Wa
te
r 

wo
rk
s 

th
e 

ma
tt

er
 
wa
s 

re
po

rt
ed

 
by
 

th
e 

SD
E 

wa
te

r 
wo
rk
s 

Uc
ha

na
 

to 
SH

O 
Uc
ha
na
 

FI
R 

lo
dg
eg
 

po
li
ce
 
co
ul
d 

no
t 

we
nt

fi
ed

 
th 

e 
de

fa
ul

te
r 

in 
th

is
 
ca
se
 

an
d 

la
te
r 

on
 
ma
te
na
l 

wa
s 

fo
un
d 

ly
in
g 

at 
wa
te
r 

wo
rk
s 

All
 
th

e 
ma

te
na

l 
fo
un
d 

fy
in
g 

at 
W/

W 
ha
s 

ta
ke
n 

on
 
MA
S 

Th
is
 

Pa
ra

 
ha
s 

no
w 

be
en

 
de

ls
te

d/
se

tt
le

d 
wi
de
 
Ac
co
un
ta
nt
 

Ce
ne

ra
! 

{A
ud

d)
 

Ha
ry

an
a 

let
ter

 
No

 
WA

D 
I/
Cu
ns
t/
20
07
-0
8/
79
-8
0 

da
te
d 

12
17
10
7 

Re
pl

y 
ha
s 

be
en
 

sa
nt

 
to 

FD
/P
AG
 

an
d 

Se
cy
 

Ha
ry

an
a 

Vi
dh

an
 

Sa
bh

a 
wi

da
 

th
is

 
of
fi
ce
 

me
mo
 

No
 

18
5-
18
7 

PH
EJ

/A
C 

3 
dt 

03
01

20
12

 

Go
t 

ve
nf
ie
d 

fr
om
 

th
e 

AG
 

Of
fi
ce
 

Go
t 

ve
rf

ia
d 

fr
om
 
AG

 
Hr

 

Re
pl
y 

ha
s 

be
en

 
se

nt
 

to 
FD
/P
AG
 

an
d 

Se
cy
 

Ha
ry

an
a 

Vi
dh
an
 

Sa
bh

a 
vi

de
 

th
is

 
of

ic
e 

me
mo
 

No
 

18
5 

18
7 

 P
HE
/A
C-
3 

dt
 
30

12
01

2 

Pa
ra

 
dr

op
pe

d 
by
 

th
e 

PA
C 

पा 
the

 
me

et
in

g 
he
ld
 

on
 

 d
al
ed
 

29
/0
7/
20
06
 

dr
op

pe
d 

PA
C 

me
et

in
g 

he
ld

in
g 

on
 8

/5
/2

00
7 

Pa
ra

 
dr

op
pe

d 
by
 

th
e 

PA
C 

in 
th
e 

me
et
ng
 

he
ld

 
on

 
28
 

06
 
20

11
 

Pa
ra
 

dr
op

pe
d 

by
 

th
e 

PA
C 

पा 
th
e 

me
et

in
g 

he
d 

on
 

da
td
 

28
/0
6/
20
11
 

28



L3
 

- 

Sr
 

Na
me
 

of 
Am

ou
nt

 
Bn
ef
 

No
 

Dw
is

io
n 

Ac
ti
on
 
ta
ke
n 

by
 
th
e 

De
pa
rt
me
nt
 

Ve
nf

ic
at

io
n 

if 
an

y 
by

 
AG

 
La
te
st
 
po
st
ti
on
 

7 
No
 
2K
am
al
 

03
6 

Th
ef
t 

of 
ma
te
na
l 

Go
vt
 

8 
Da
bw
al
i 

01
1 

Th
ef
t 

of 
ma
nh
ol
e 

co
ve
r 

9 
No
 
1B

hw
am

 
80

0 
Th
ef
t 

of 
fi

ve
 

big
 

he
av
y 

el
ec

tn
ca

l 
mo

to
r/

Gl
 

Pi
pe
s 

an
d 

ot
he

r 
ma

te
na

l 
fr

om
 

wa
te

r 
wo
rk
s 

Ni
mr
mw
al
 

॥ 
15 

re
po
rt
ed
 

by
 

th
e 

EE
 

No
 

2 
Ka

ma
l 

vi
de
 

his
 

No
 

64
94

 
da
te
d 

24
/5

/2
00

7 
th

at
 
du
nn
g 

th
e 

de
pa
rt
me
nt
al
 

en
qu

ir
y 

1 
wa

s 
fo
un
d 

th
at

 
th

e 
pu
mp
 

se
t 

wa
s 

pu
rc

ha
se

d 
॥ 

19
81
 

am
ou

nt
in

g 
to

 
Rs

 
45

00
/ 

in
st

ea
d 

of
 

Rs
 

35
00
0/
 

Ac
co

rd
in

g 
re
co
ve
ry
 

of 
Rs
 

54
72

/ 
(i
nc
lu
di
ng
 

Rs
 

57
2+
Rs
40
0)
 

1e
 

co
st
 

of 
Pu
m 

an
d 

ma
nh
ol
e 

co
ve
rs
 

ha
s 

be
en
 

ma
de

 
fr
om
 

JE
 

wi
de
 

GR
 

No
 

00
00

74
/1

88
1 

da
te

d 
26

/1
0/

20
06

 
Th

e 
ra
te
s 

qu
ot
ed
 

in 
th

e 
pa

ra
 
we

re
 

85
 

pe
r 

th
e 

pr
ev
ai
li
ng
 

ra
te
s 

॥ 
th
e 

ma
rk

et
 

at 
th

e 
tm
e 

of 
th
e 

in
pe

ct
io

n 
by
 

th
e 

AG
 

Pa
rt

y 
Ho
we
ve
r 

re
co
ve
ry
 
ha
s 

be
en
 
ma

de
 

on
 

th
e 

ba
si
s 

of
 
ac

tu
al

 
co
st
 

of
 
th
e 

pu
mp
 

se
t 

Th
er

e 
is 

no
 

(09
55 

10 
th
e 

St
at
e 

Go
vt
 

Ac
co
rd
in
gl
y 

AG
 

Ha
ry

an
a 

ha
s 

be
en
 

mf
or
me
d 

wd
e 

EI
C 

me
mo

 
no
 

71
7 

6t 
3/
2/
20
10
 

आए
ं 

92
43
 

dt
.1
0/
57
20
11
 

Sh
 

H
R
 

Ba
gn
 

SD
E 

an
d 

Sh
 

Ka
ma

l 
Si
ng
h 

JE
 

we
re

 
in
ch
ar
ge
 

of
 
sa

d 
sc

he
me

 
Ch

ar
ge

 
sh

ee
t 

un
de
r 

Ru
le

 
7 

se
rv
ed
 

up
on
 

to 
Sh
 

HR
 

Ba
gn
 

vi
de
 

Ha
ry
an
a 

Go
vt
 

me
mo

 
No

 
4/
28
/0
8P
HE
-5
 

da
te

d 
29

/1
/0

9 
Th

e 
ch
ar
ge
 

sh
ee
t 

ha
s 

be
en

 
de

ci
de

d 
by
 
Ge

vt
 

vi
de
 

le
tt

er
 
No

 
4/

28
/2

00
8 

PH
 

5 
da
te
d 

1/
12

/0
9 

wh
er

em
n 

pu
ms

hm
en

t 
of 

st
op

pa
ge

 
of 

in
cr

em
en

t 
wi

th
ou

t 
cu
mu
la
ti
ve
 

ef
fe
ct
 

fo 
Sh
 
HR

 
Ba
gn
 

SD
E 

In 
so

 
fa
ra
s 

Sh
 

Ka
ma

il
 
Si
ng
h 

JE
 

5 
co
nc
em
ed
 

ch
ar
ge
 
Sh
ee
t 

Un
de
r 

Ru
le

 
7 

ha
s 

de
ci

de
d 

by
 
EI
C 

of
fi
ce
 
08
80
0 

En
ds
t 

No
 

58
4 

91
1 

WS
&s

/E
TH

4 
85
 

th
e 

de
ln

qu
en

t 
ha
s 

al
re

ad
y 

de
po

si
te

d 
th
e 

lo
ss

 
of 

Rs
 
12

00
0/

 
su

st
an

ed
 

by
 

Go
vt
 

wvi
de 

re
ce
ip
t 

No
 
87

/7
91

5 
dt 

12
/5

/2
00

8 

Th
e 

EE
 

No
 

1 
Bh

rw
an

i 
ha
s 

in
tm

at
ed

 
th

at
 

a 
te

ch
ni

ca
l 

Jo
nt
 
Co

mm
it

ie
e 

wa
s 

co
ns

ti
tu

te
d 

of 
Sh
 

As
hi

sh
 

Se
hg
al
 
SD

E 
PH
E 

Su
b 

Di
vi
si
on
 
N
o
 3 

Bh
iw

an
i 

an
d 

Sh
 

Ja
gb
ee
r 

De
sh

wa
l 

JE
 

आए
ं 

Sh
 

Ma
he

nd
er

 
Si
ng
h 

JE
 

of 
PH

E 
Su

b 
Dw

n 
Lo

ha
ru

 
fo

r 
th
e 

sp
ot

 
de
ta
il
ed
 

in
qu
ir
y 

in 
th
e 

ma
tt
er
 

it 
wa

s 
co

nc
lu

de
d 

by
 

th
e 

te
ch

ni
ca

l 
co
mm
it
ie
e 

th
at
 

Sh
 

Ku
de

ep
 

Si
ng
h 

WP
O 

i 
po
st
ed
 

at 
th
e 

Wa
te
r 

Wo
rk

s 
Ne

em
rw

al
l 

पा 
th

e 
ye

ar
 

20
08
-0
9 

wa
s 

fo
un
d 

pe
rs
on
al
ly
 

re
sp
on
si
bl
e 

fo
r 

ca
us

in
g 

th
e 

lo
ss

 
(0

 
th

e 
st
at
e 

ex
ch

eq
ue

r 
am
ou
nt
in
g 

to 
Rs
 

1 
37

 
la

c 
in
st
ea
d 

of 
em

om
es

sl
y 

ca
lc
ul
at
ed
 
am
ou
nt
 

of 
Rs

 
8 

00
 

lac
 

४ 
th

e 
AG
 

pa
rl
y 

du
nn
g 

th
e 

in
sp

ec
ti

on
 

He
nc

e 
ac

co
rd

in
gl

y 
Sh

 
Ku
ld
ee
p 

Si
ng

h 
WP
O 

॥ 
is 

be
in

g 
ch
ar
ge
 

sh
ee

te
d 

un
de
r 

ru
le

 
(7)

 
for

 t
he
 
ab

ov
e 

58
0 

la
ps
e 

on
 

his
 
08
 

In 
th
is
 
ma

tt
er

 

Go
t 

ve
nf
ie
d 

fr
om
 
AG

 
of

fi
ce

 
wi
de
 

EI
C 

of
fi
ce
 

me
mo
e 

No
 

71
7 

PH
E/
AC
 

3 
da
te
d 

3/
2/
20
10
 

Pa
ra
 

dr
op
pe
d 

by
 

th
e 

PA
C 

पा 
th
e 

me
st

in
g 

he
ld

 
on

 
da
te
d 

28
 

08
 

20
11
 

Pa
ra

 
dr
op
pe
d 

by
 

th
e 

PA
C 

पा 
th
e 

me
et
in
g 

he
ld

 
on

 
da
te
d 

28
06

 
20
11
 

Th
e 

ca
se
 

15 
un
de
r 

pr
oc

es
s 

29



Sr
 

Na
me
 

of
 

Am
ou

nt
 

Br
ne

f 
Ac

ti
on

 
ta

ke
n 

by
 
th
e 

De
pa
rt
me
nt
 

Ve
nf

ic
at

ro
n 

व 
an

y 
La

te
st

 
po
si
ti
on
 

No
 

Di
wv

is
io

n 
by
 A

G 

Fu
rt
he
r 

॥ 
15 

ad
de
d 

th
at

 
mi

sc
al

cu
la

te
d 

10
55

 
10 

th
e 

st
at
e 

ex
ch

eq
ue

r 
ma

y 
pl
ea
se
 

be
 

re
ct

fi
ed

 
fr

om
 

Rs
 
80

0 
la

c 
to 

Rs
 
13

7 
la

c 
as
 

pe
r 

th
e 

ac
tu

al
 

ca
lc

ul
at

io
n 

de
nw
ve
d 

as
 
pe
r 

th
e 

en
qu

ir
y 

re
po
rt
 

Th
e 

EE
 
N
o
 1 

Bh
wa

ni
 

re
qu
es
te
d 

th
at

 
n 

vi
ew
 

of 
th

e 
ex
pl
an
ed
 

ab
ov
e 

th
e 

pa
ra
 
ma

y 
pl
ea
se
 

be
 
go
t 

di
op

pe
d 

10
 

No
 

2 
Bh

mw
an

i 
Th
ef
ik
 

of 
MB

 
Th
at
 
th
es
e 

MB
s 

we
re
 

lo
st
 

by
 
Sh
 

S 
S 

Ka
ta
na
 

JE
 

on
 

1/
10

/2
00

8 
आए

ं 
FI
R 

Th
e 

re
pl
y 

ha
s 

be
en
 

No
 
14

04
 

wa
s 

lo
dg

ed
 

wi
th

 
SH

C 
Bh

rw
an

i 
on
 

8/
10

/2
00

8 
Sh

 
S 

S 
Ka
la
na
 

JE
 

wa
s 

se
nt
 

0 
FD
 

wd
e 

th
is
 

14
60
 

15
17

 
ch
ar
ge
 
sh

ee
te

d 
पा 

th
is

 
ca
se
 

an
d 

hi
s 

ca
se
 

ha
s 

be
en
 

de
ci
de
d 

Fu
rt

he
r 

th
e 

of
ic
e 

m
e
m
o
 

No
 

MB
s 

ha
s 

be
en
 

re
ca
st
ed
 
छ
ा
 

ap
pr
ov
al
 

of 
co

mp
et

en
t 

au
th

on
ty

 
an

d 
all

 
th

e 
20
24
 
PH
E/
AC
 

3 
dt 

bil
ls 

of 
th
e 

co
nf

ra
ct

or
 

ha
s 

be
en

 
en

te
re

d 
आए

ं 
pa

ym
en

ts
 
we
re
 
ma
de
 

Tn
er
s 

25
11

 
20

11
 

15 
no
 

10
55

 
to 

th
e 

St
at
e 

Ex
ch
eq
ue
r 

Th
e 

co
pe
s 

of 
fo
ll
ow
in
g 

le
tt

er
s 

ar
e 

en
cl
es
ed
 
he
re
wi
th
 

for
 n

ec
es
sa
ry
 

ac
ti

on
 

1 
Th
is
 

of
fi
ce
 
me
mo
 

No
 
41
23
 
PH

E/
ET

-4
 

da
te

d 
29
/0
6/
20
09
 

wi
de
 

wh
ic
h 

sa
nc
ti
on
 
wa

s 
ac

co
rd

ed
 

10
 
15
51
6 

fr
es
h 

MB
s 

पा 
li

eu
 
th
es
e 

3 
MB
s 

lo
st
 

by
 
th
e 

JE
 

1o 
pr

ep
ar

e 
th
e 

bil
l 

so
 
th

at
 w

or
k 

ma
y 

no
t 

su
ff
er
 

2 
Th

e 
Ex
ec
ut
ve
 
En

gm
ee

r 
Pu

bl
ic

 
He

al
th

 
En

gi
ne

en
ng

 
Dm

is
io

n 
No

 
2 

Bh
wa
nt
 

vi
de
 

his
 
me

mo
 

No
 

10
13
1 

da
te
d 

12
/0
8/
20
11
 

st
at

ed
 

th
at

 
MB

 

No
 

16
12
 
16
13
 

ha
ve
 

al
re

ad
y 

be
en
 

is
su
ed
 

to 
JE
 

an
d 

ne
ce

ss
ar

y 

en
tn

es
 

ha
ve
 

be
en
 

ma
de

 
॥] 

ne
w 

MB
s 

Fu
rt

he
r 

05
 

ha
ve
 

be
en
 

fi
na

lh
ze

d 

3. 
Re

ga
rd

in
g 

ch
ar

ge
 
sh
ee
t 

Sh
 
55
 

Ka
ta
na
 
wa

s 
ch

ar
ge

 
sh

es
te

d 
un

de
r 

ru
le
 

7 
of 

P&
A 

ru
le
s 

19
87
 

wi
de
 

th
is
 
of

fi
ce

 
me

mo
 

No
 
29

82
 
PH
E/
ET
-4
 

da
te
d 

17
/0
6/
20
09
 

for
 

lo
ss

 
of 

th
es
e 

MB
s 

an
d 

his
 
ch
ar
ge
 
sh
ee
t 

wa
s 

de
ci

de
d 

vi
de
 

thi
s 

of
fi

ce
 

or
de
r 

da
te
d 

29
 
08

 
20
11
 

55
08
0 

vi
de
 

En
ds

t 
No

 
25
28
 

31
 
da

te
d 

02
/0

9/
20

11
 

by
 

in
fl

ic
ti

ng
 
th
e 

fo
ll
ow
in
g 

pu
ni
sh
me
nt
 

) 
St
op
pa
ge
 

of 
tw
o 

an
nu
al
 

gr
ad

e 
in
cr
em
en
ts
 

wi
th

ou
t 

cu
mu

la
ti

ve
 

ef
fe

ct
 

1) 
Re
co
ve
ry
 

of 
lo

ss
 

10 
th

e 
Go
vt
 

on
 
ac

co
un

t 
of 

lo
ss

 
of 

me
as
ur
em
en
t 

bo
ok

s 
wh

en
ev

er
 
no

ti
ce

d 

Th
e 

Ex
ec
ut
ve
 

En
gi
ne
er
 

Pu
bl
ic
 

He
al
th
 

En
gi

ne
en

in
g 

Dm
vi
si
on
 
No

2 

Bh
rw

an
i 

vi
de
 

his
 

le
ft
er
 
No

 
14

84
4 

da
te
d 

13
 

12
 
20
11
 

ha
s 

in
ti

ma
te

d 
th

at
 

all
 

th
e 

bi
ll

s 
of

 
th
e 

co
nt

ra
ct

or
s 

wh
ic

h 
we
re
 
al
re
ad
y 

en
te

re
d 

in 
th
e 

lo
st

 
MB
s 

we
re

 

30



Sr
 

No
 

Na
me
 

of
 

Dv
is
io
n 

Am
ou

nt
 

Br
ef

 
Ac
ti
on
 
ta

ke
n 

by
 
th
e 

De
pa
rt
me
nt
 

Ve
nf

ic
at

io
n 

if 
an

y 
by
 
AG

 
La
te
st
 
po
si
ti
on
 

11 12
 

13
 

Ba
ha

du
rg

ar
h 

Ha
ns

l 

To
sh

am
 

Th
ef

t 
of
 
MB
 

No
 

73
8 

Th
ef

t 
of 

GR
 

No
 

10
0/

89
8 

Th
ef

t 
of 

co
mp
ut
er
s 

pn
in
te
r 

UP
Ss
 

CP
U 

& 

go
t 

pr
ep
ar
ed
 

an
d 
आ
ए
 

pa
ym
en
ts
 

ha
ve

 
be

en
 
ma
de
 

It 
ha

s 
be

en
 

ce
rt

fi
ed

 

th
at
 

th
er

e 
is 

no
 

lo
ss

 
to 

th
e 

Go
vt
 

Ex
ch

eq
ue

r 
an

d 
no

 
ot
he
r 

Fi
na
nc
ia
l 

im
pl
ic
at

io
n 

in
vo
lv
ed
 

पा 
10

55
 

of 
MB
s 

He
nc
e 

pa
ra

 
ma
y 

be
 
dr

op
pe

d 
pl

ea
se

 

Th
e 

EE
 

Ba
ha

du
rg

ar
h 

ha
s 

in
ti

ma
te

d 
th

at
 

Sh
 

RS
 

Da
la

i 
SD
E 

No
3 

Ba
ha

du
rg

ar
h 

wa
s 

ap
po

in
te

d 
85

 
In
gu
ir
y 

Of
fi

ce
r 

॥ 
ca
se
 

of 
lo

ss
 

of 
MB
 

No
 
73
8 

Th
e 

In
qu
ir
y 

Of
fi
ce
r 

ha
s 

su
bm

it
te

d 
th
e 

In
qu
ir
y 

Re
po
rt
 

vi
de
 

his
 
of
fi
ca
 

le
ft

er
 

No
 
17

5 
dt 

22
 

01
20

13
 

Wh
er
em
 

he
 

ha
s 

ex
pl

ai
ne

d 
th
at
 

Sh
 

08
01
 

Si
ng
h 

JE
 

18
0 

ma
de
 

his
 

be
st
 

ef
fo

rt
s 

1o 
se
ar
ch
 

ou
t 

of
 
th
e 

MB
 

i 
qu

es
ti

on
 

bu
t 

th
at

 
co

ul
d 

no
t 

be
 
se

ar
ch

ed
 

ou
t.
 

Fu
rt
he
r 

he
 

al
so
 
re
po
rt
ed
 

| 
th

e 
ma
tt
er
 

th
at

 
af

te
r 

ap
pl

yi
ng

 
all

 
th

e 
pr

oc
ed

ur
e 

su
ch
 

as
 

lo
dg

in
g 

of
 

an
 

FI
R 

पा 
Po
li
ce
 

St
at

io
n 

an
d 

co
ns
ti
ut
ng
 

a 
co
mm
ri
ee
 

for
 

wo
rk

in
g 

ou
t 

th
e 

fi
na
nc
ia
l 

im
pl
ic
at
io
n 

an
d 

th
e 

re
po

rt
 

of
 
po

li
ce

 
st
at
io
n 

fo
r 

no
n 

tr
ac
ea
bl
e 

ए 
MB

 
१०
 
73
8 

Th
e 

co
nc

lu
de

d 
th
at
 t

he
re
 

15 
no

 
fi

na
nc

ia
i 

lo
ss

 
an

d 
th
us
 

30
 

Da
lb

ir
 
Si

ng
h 

JE
 

do
es

 
no
t 

se
em

 
(0

 
be

 
at

 
fa

ul
t 

an
d 

no
 

di
sc
ip
li
na
ry
 

ac
ti

on
 

ag
ai

ns
t 

hi
m 

is 

re
qu

ir
ed

 
(0 

be
 
ta

ke
n 

in 
th

e 
ma

tt
er

 

॥ 
15 

re
qu

es
te

d 
to 

dr
op

 
th
e 

pa
ra

 
pl
ea
se
 

EI
C 

of
fi

ce
 

vi
de
 

le
tt
er
 
No

 
23

03
 

dt 
19
 

01
 
20

12
 

ha
s 

di
re
ct
ed
 

th
e 

Ex
ec

ut
wv

e 
En
gi
ne
er
 
PH
E 

Di
vi
si
on
 

Ha
ns
i 

to 
se
nd
 

th
e 

la
te
st
 
po
si
ti
on
 

an
d 

wh
at

 
ac
ti
on
 

ha
s 

be
en
 
ta

ke
n 

ag
ai

ns
t 

th
e 

de
fa

ul
te

rs
 

Fu
rt

he
r 

ac
ti

on
 

wil
l 

be
 
ta

ke
n 

on
 
re
ce
ip
t of

 r
ep
or
t 

of 
th
e 

co
nc
em
ed
 

EE
 

Th
e 

EE
 
To

sh
am

 
ha
s 

in
tm
at
ed
 

th
at

 t
he
 
Co
mm
it
te
e 

of 
fo
ll
ow
in
g 

of
fi

ce
rs

 
wa

s 
co

ns
ht

ut
ed

 
vi
de
 
or
de
r 

No
 

12
50
1 

6t 
08 

08
 
20

13
 

1 
Sh
 
NR

 
Ra
na
 
SD
E 

PH
ES

D 
To

sh
am

 

2 
5 

Ra
j 

Ku
ma

r 
Ch
ar
ay
a 

SD
E 

PH
ES

D 
Ba
wa
m 

Kh
er
a 

3 
5 

VK
 
5
8
 

JE
 
PH
ES
D 

To
sh
am
 

As
 

pe
r 

re
po
rt
 

of 
th

e 
co
mm
it
te
e 

co
mp
ut
er
s/
CP
U 

 P
rn
te
r 

आए
ं 

UP
S 

wa
s 

st
ol

en
 

fr
om

 
th
e 

ro
om
 

of 
50
0 

PH
E 

Su
b 

Di
vn

 
To
sh
am
 

मां
 

th
e 

ni
gh
t 

of 
ए 

07
 
08

 
20

10
 

an
d 

re
po
rt
 

wa
s 

lo
dg
ed
 

wi
th
 

SH
O 

To
sh
am
 

by
 

Sh
 

SK
 

Sh
am

a 
SD
E 

of 
PH
E 

Su
b 

Bw
n 

To
sh
am
 

ag
ai

ns
t 

th
e 

cu
lp

mt
. 

Fi
R 

No
 
26
6 

dt
08

 
08

 
20

10
 

wa
s 

lo
dg
ed
 

un
de

r 
se
ct
io
n 

45
7/

38
0 

IP
C 

Ac
t 

18
60
 

As
 

pe
r 

Th
e 

re
pl

y 
ha

s 
be
en
 

se
nt

 
to

 
FD
 

wi
de

 
th
rs
 

of
ic

e 
 m
em
o 

No
 

25
65
7 

PH
E/
AC
 

3 
dt 

20
09
 

20
12
 

31 

Th
e 

ca
se
 

15 
un

de
r 

pr
oc

es
s 

Th
e 

ca
se
 

15 
un

de
r 

pr
oc

es
s 



Sr
 

Na
me
 

of 
Am

ou
nt

 
Br
ef
 

Ac
ti
on
 
ta

ke
n 

by
 
th
e 

De
pa
ri
me
nt
 

Ve
nf

ic
at

io
n 

if 
an

y 
La
te
st
 
po
si
ti
on
 

No
 

Di
vi
si
on
 

by
 
AG
 

re
po
rt
 

of 
Po

li
ce

 
Au

th
on

ty
 

th
ef

te
d 

ma
te

na
l 

1e
 

co
mp

ut
er

 
wi
th
 
CP
U 

Pr
nt

er
 

an
d 

UP
S 

ha
s 

no
t 

be
en
 

tr
ac
ed
 

ou
t 

an
d 

no
 
cu

lp
nt

s 
ha

ve
 
be

en
 

ar
re

st
ed

 
no
n 

tn
ce
ab
le
 

re
po

rt
 

ha
s 

be
en

 
pr
ep
ar
ed
 

by
 

th
e 

Po
li

ce
 

St
at

on
 

To
sh

am
 

on
 

dt
31
12
20
10
 

EE
 
To
sh
am
 

ha
s 

be
en
 
as
ke
d 

10 
fix

 t
he

 
re

sp
on

si
bi

lt
y 

ar 
se
nd
 

ca
se
 

fo
r 

wn
te
 

off
 o

f 
th
e 

am
ou
nt
 

Th
us

 
in 

vi
ew

 
of 

th
e 

ex
pl

ai
ne

d 
ab

ov
e 

th
e 

pa
ra

 
ma
y 

pl
ea

se
 

be
 
go
t 

dr
op

pe
d 

14
 

Sc
ha
na
 

Th
ef

li
 

of 
Bo
le
ro
 

 T
hi
s 

Bo
le

ro
 
Je

ep
 
wa

s 
st

ol
en

 
on

 
05
 

12
 
20

10
 

in 
ev

en
in

g 
wh
en
 

th
e 

Ex
ec

ut
iv

e 
Re
pl
y 

se
nt
 

to 
AG

 
Je

ep
 

HR
 

26
 
AW

 
 E
ng
in
ee
r 

PH
E 

Dw
is

to
n 

So
hn

a 
ha
d 

go
ne

 
to 

vi
ll
ag
e 

Ba
nd

hw
an

 
al

on
gw

it
h 

(A
ud

t)
 

Ha
ry

an
a 

vi
de
 

31
00

 
Sh
 

Ra
j 

Ku
ma
r 

Dr
wv
er
 

for
 
fi

na
lz

in
g 

th
e 

डा
 

for
 

dr
il

in
g 

fu
be

 
we
ll
 

Th
e 

FI
R 

le
tt
er
 

No
 

79
64
 

wa
s 

im
me

dr
at

el
y 

lo
dg
ed
 

wi
th
 

th
e 

Po
li
ce
 

St
at

ie
n 

Se
ct

or
 

29
 

Gu
rg
ao
n 

Th
e 

PH
E/

AC
 

3 
da
te
d 

In
su
ra

nc
e 

cl
ai
m 

wa
s 

al
so
 
su

bm
it

te
d 

28
03

20
12

 

La
te

r 
on
 

th
e 

Je
ep

 
No

 
HR

 
26
 
AW

 
31

00
 
wa

s 
tr

ac
ed

 
ou
t 

by
 
th
e 

po
li

ce
 

an
d 

no
w 

15 
In 

po
ss
es
si
on
 

of 
Ex
ec
ut
ve
 

En
gi

ne
er

 
Pu

bl
ic

 
He

al
th

 
En

gn
ee

r 
Di
vi
si
on
 

So
ha
na
 

so
 

th
er

e 
is 

no
 

lo
ss

 
(0 

th
e 
Go

ve
mm

en
t 

be
ca
us
e 

of 
th

ef
t 

of
 
Bo
le
ro
 
Je

ep
 

He
nc

e 
pa
ra
 
ma
y 

एड
 
dr

op
pe

d 
pl

ea
se

 

To
ta
l 

20
57

 

Th
e 

C
o
m
m
i
t
t
e
e
 

de
si
re
d 

th
at

 
th

e 
d
e
p
a
r
t
m
e
n
t
 

s
h
o
u
l
d
 

re
co

nc
il

e 
th

e 
ma

tt
er

 
wi

th
 
P
A
G
 

Of
fi

ce
 

an
d 

ex
pe

di
te

 
th
e 

re
ma

in
in

g 
ca

se
s 

an
d 

o
u
t
c
o
m
e
 
ma
y 

be
 
in

ti
ma
te
d 

to
 
th

e 
C
o
m
m
i
t
t
e
e
 
ac
co
rd
in
gl
y 

32



-
 

")
 

33 

IRRIGATION DEPARTMENT 

[20] 2 2 2 Unfruitful expenditure on construction of channel 

Construction of an wngation channel with high cost borrowing from the 

National Bank for Agriculture and Rural Development without ensuring the 
availability of water rendered the expenditure of ¥ 85 75 lakh along with the 

interest of ¥ 41 16 lakh thereon unfruitful 

In order to bnng additional areas under imgation and to increase the intensity of imgated 

areas by utiising the available water efficiently through improved management 

of the present water resources the Irnigation Department Haryana undertook the work of 

construction of new minors and raising and extension of minors by taking loans at 12 per cent 
interest per annum from the National Bank for Agriculture and Rural Development (NABARD) 

The Chief Engineer (Lift Canal Unit) Imgatton Department Haryana Panchkula sanctioned 

(October 2000) a scheme for construction of the Kubja Nagar Minor from the Loharu 

Canal system 01 Bhwani Distnict which was based on water from the Westemn Yamuna Canal 

system at an estimated cost of ¥ 33 89 lakh The scheme envisaged Irmigation of 1413 

acresof land of four villages (Berla Todi Nihalgarh and Kubja Nagar) based on assess 
mentof 63 cusecs discharge with water allowance of 4 05 cusecs per hundred acre 

The work was zllotted to an agency by the Executive Engineer Loharu Water Services Division 

Charkhi Dadri  Distnct Bhiwani in May 2002 and completed in August 2005 An expenditure of 

T 85 75 lakh (including cost of land of T 36 01 lakh) was incurred on the work 

Dunng audit {September 2009) 1t was noticed that against the envisaged imgation 

patential of 1413 acres the actual irmgated areas dunng 2005 06 2006 07 2007 08 

and 2008 09 were only 78 47 29 and 12 acres respectively due to less/non availability 

of water for irngation Thus the expenditure of ¥ 85 75 lakh Incurred on the construction 

of the minor out of high cost borrowing from NABARD on which interest ए ¥ 41 16 lakh 

at the rate of 12 per cent was paid during the last four years had not served the desired 

purpose 85 less than five per cent area of the targeted area was irmgated 

On this being pointed out (September 2007) the Engineer in Chief [rnigation 

Department Haryana Inttmated (September 2009) that the minor was constructed 

keeping In view the proposed avallability of water from the SYL system and other sources 16 

the Hansi Butana Link Channel The reply 15 not acceptable as according to the project 

report of the work the department did not anticipate any additional water from SYL system and 

Hansi Butana link channe! The channel was constructed with the assumption of 

availability of additional water through present water resources but the department failed 

to improve the exiting water resources dueto which the expenditure of T 85 75 lakh 
was rendered unfruitful besides payment of interest of ¥ 41 16 lakh on the NABARD loan 

Thus constructing of a channel without ensuning the availablity of water 

rendered the expenditure of ¥ 85 75 lakh unfruitful besides payment of interest of ¥ 41 16 

lakh on the NABARD loan 

The matter was referred 10 the Financial Commissioner and Principal Secretary to the 

Government of Haryana Public Woarks Department (Irngation Branch) पा January 2010 

Reply had not been received {August 2010)
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The Department पा its written reply stated as under — 

A project for construction of Kubja Nagar Miner from RD 0 to tall RD 9800 was 

administratively appreved vide C E /LCU letter No 2752/NABARD dated 08 09 1999 The work 

was finance by NABARD loan under RIDFV Estimate for earth work and liming of Minor was 

approved by Chief Engineer/LCU vide letter No 3191/NABARD/2000 dated 05 10 2000 Which 

provides that the Mr wall irmigate 1413 acres of land villages Berla 100 Nihalgan and Kubja Nagar 

The work of constructing Kubja Nagar Minor was completed at the cost of Rs 8574754 on 

31 08 2005 

Test check of record 0 Loharu Water Services Division Charki Dadri revealed that against 

the required mimmum 60 4 irngation of CCA The minor irrigated only 78 acres of land during Rabi 

2005 06 5 acres and during Kharif 2005 06 and 25 acres of land during Rabt 2006 07 which was 

maximum 5 5% of CCA Record of Division further shows that there were other channels हा this 

division constructed पा earlier year having nil water/nil imgated areas When the water was not 

available for other old channel than there was no justificatton for construction of new Mr 

Thus construction of channels without ensurning full availability of water resulted into 

unfruitful expendflure of Rs 85 75 lacs 

The reasons for construction of channels without avarlability of water has been called for 

vide Memo No 3 dated 12 09 2007 but no reply was recetved 

It 15 ntimated that Kubja Nagar Minor at RD from 0 to 9800 was constructed dunng 2005 

The capacity of this Mr 1s 6 25 Cusecs and tt off takes from RD 16840 Left Gokal Disty and Gokul 

Disty 1s a direct of take Loharu Canal from RD 97050 Left The tail of Kubja Nagar Minor 15 not fed 

due to less supply in Loharu feeder The pumps of many pump houses are very old and lifting 

capacity of pumps has been reduced and supply of electricity disputes also many times 

The work for increasing capacity of varnious pumps 15 पा progress and after that system 

will improve The year wise detail of Imgation 15 given as under 

Year Irmgation पा acres 

2005 06 78 

2006 07 47 

2007 08 29 

2008 09 12 

2009 10 152 

2010 11 12 

2011 2012 30 

As per circumstances prevailing in the area there are no consolidation W/C s and W/C s 

have not been developed by the farmers either Therefore the area under wrigation 1s less at 

present and will improve with the development of W/C's Also drinking water for amimal etc 15 

provided in the surround ng Dhanis 

Keeping पा view of above facts the irngation will be increased 1n future The expenditure 

booked on the minor 15 fruitful 

Para may kindly be dropped 

The Committee observed that the water 1s not reaching the tarl end of Kubja Minor The 

department assured the Committee to complete the Minor within six months The Comnnittee 

desired that intimation n this regard be given to the Committee 

e
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[21] 2 2 3 Extra expenditure due to non finalisation of tenders within the validity period 

Non finalisation of tenders within the validity period resulted पा an extra 
expenditure of T34 12 lakh 

The Indr Drain passes through the vicinity of Tarauri town and the wastage of the town 
15 disposed of in this dratn which results in heavy slush and choking up of the internal section 
of the drain  With 2 view to address the issue the Chief Minister (CM) during a public 
meeting held on 03 September 2006 at Nilokher accepted the demand of the inhabitants for 
side pitching of the Indn Drain Taraun miner and Chautang Feeder Canal for the portions 
passing through Tarauri town Accordingly the Chief Engineer (CE) Yamuna Water Services 
(YWS) sanctioned (January 2007) an estimate for ¥ 78 80 lakh for Renovation of Indr Drain 
from RD 119800 to 138350 and side pitching from RD 127140 to 132050 including replacement 
of pipe bndge at RD 131000 

As the work was to be completed before the rainy seasen and the administrative 
approval (AA) for the work was not received the Executive Engineer (EE) Nardak Water 
Services Division Karnal after obtaining (December 2006) anticipatory sanction from CE 
invited tenders for this work which were opened on 24 January 2007 (AA was accorded by the 
Government in July 2007) The tender of the lowest bidder with 8 validity period of 90 days 1 e 
upto 24 April 2007 with tendered cost of ¥ 88 02 [akh was recommended (29 January 2007) 
foracceptance to the Superintending Engineer (SE) Yamuna Water Services Circle The SC 
In turn recommended (31 January 2007) the same to the CE YWS for acceptance on the 
ground that the rates received were qurte reasonable taking into account the site conditions 
and higher rates of material The case was returned by the CE on 30 March 2007 1 e after 

twomonths to ascertain whether the scheme was actually announced by the CM although 
this fact was mentioned by the SE YWS Circle while recommending the tenders for approval 
to CE Thus the case was delayed n the CE office The case was re submitted with the 
clarification by the SE on 25 Apnit 2007 Meanwhile the validity of tender expired on 24 April 
2007 and the agency refused (26 April 2007) to extend the validity peniod of his offer Tenders 
for the work were re invited पा December 2007 and the work was allotted to another agency था 
May 2008 who completed the work in November 2008 at a cost of T4 32 crore 

Scrutiny of records (August 2009) of the EE Nardak Water Services Division Karnal 
revealed that on refendering the work with the same scope and specifications was got executed 
at higher rates than the rates offered पा the tender by the first agency which was not decided 
within validity period As a result the department paid ₹1 32 crore to second agency as 
against ¥97 83 lakh which would have been payable to the first agency 85 per actual work 
This led to an extra expenditure of T34 12 lakh 

On being pointed out (August 2009) the Engineer in Chief stated (May 2010) that the 
work could not be allotted within the validity peried 85 the administrative approval for execution 

of work was accorded by the Government in July 2007 and the tenders were re invited thereafter 

The reply 1s not acceptable as the anticipatory sanction from the competent authority accorded 
in December 2006 was already available Thus the department failed to get the rates approved 
within the validity period which resulted पा extra expenditure of ¥34 12 lakh 

The matter was demi officially referred to the Financial Commussioner and Principal 
Secretary to Government of Haryana Irnigation Department पा March 2010 Reply had not 
been received (August 2010)
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The Department पा its wrnitten reply stated 85 under — 

It 1s submitted that the inhabitants of Tararol Town and Shn Jai Singh Rana the then 

MLA Nilokheri presented a pressing demand before the Hon ble C M /Haryana during the 

public meeting at Nilokheri on dated 3 08 20086 for the renovation and sidefining of Taraon 

Minor Chautang Disty and Indri Drain in the town portion which are passing through the 

Nilokher and Taraori Town The demand was also shown (00 be accepted by the Honble C M 

Haryana 85 per D C Karnal letter No 2006/6766 76 dated 26 10 2006 (Annexure 1} ShriJal 

Singh Rana the then MLA again presented his demand to Irngation Minister Haryana during 

his visit at Karnal on 13 11 2006 पा the presence of Chief Engineer/'YWS HID Panchkula at 

Karnal and Hon be Irmigation Minister desired to renovate the indn Dramn also 50 that the water 

of the area can be drained off and the long outstanding grievances of the inhabitants of Taraon 

area can be dressed up 

The tenders of the work of renovation of Indn जिला from RD 119800 to 138530 and side 

pitching from RD 127140 132050 ncluding replacement of pipe bndge at RD 125000 were 

nvited vide Xen Karnal letter No 9175/53 M dated 23 12 2006 (Annexure 1) 85 per approval 

accorded vide Chief Engineer YWSU Haryana Imgation Department PanchkulaNo 9339-40/ 

5YC/2006 dated 22 12 2006 (Annexure |) पा anticipation of sanction of the estmate The 

administrative approval was applied vide Xen Karnal U O No 76/29CM dated 16 01 2007 

which was submitted to Chief Engineer YWSU Irnigation Department Panchkula vide S E 

YWS Circle Karnal UO No 7/43A dated 17 01 2007 {Annexure-IV) The estimate was 

sanctioned by Chief Engineer YWSU HID Panchkula vide his letter No 357 58/5YWS/2007 

dated 22 01 2007 for Rs 78 80 970/ (Annexure V) The tenders were opened on 24 01 2007 

and two agencies offered therr bids 1e M/S Amnt Lal and M/S Mehta Construction Co 

Karnal The rates offered by M/S Mehta construction were lowest as per comparison of rates 

The case for approval of rates was submitted to Superintending Engineer YWS Kamnal vide 

Xen /Karnal s letter No 146/53M dated 29 01 2007 (Annexure Vi) which was further submitted 

to Chief Engineer YWSU HID Panchkula vide S E /YWS Circle Karnal letter No 232 33/ 

43A dated 31 01 2007 {Annexure VIl) The case was received back vide C E /YWSU HID 

Panchkula vide No 1713/5YC/268 980 dated 30 03 2007 (Annexure Vill) with the observations 

requiring report whether the work has been approved in Chief Minister s announcement or not 

and the documents regarding Legal Status place of registration etc of the firm were also 

sought The Para wise reply to the observations was submitted to Superintending Engineer/ 

YWS Circle Karnal vide Xen /Karnal s letter No 507/53M dated 12 04 2007 (Annexure [1X) 

which was further submitted to Chief Engineer YWSU HID Panchkulawvide S E YWS Circle 

Kamal letter No 988-89/43A dated 25 04 2007 (Annexure X) The rates were received unaoproved 

vie CE/YWSU/2908/5YC/268 96/॥। dated 30 05 2007 (Annexure Xl) with the remarks that the 

administrative approval has not been received from the Govt also 85 per Chief Engineer YWSU 

irmgation Haryana letter No 2404/5YC/2007 dated 07 05 2007 (Annexure XIl) the Govt had 

raised observations that Indri Is not as sandy or water scarce area 50 seepage 15 not real 

issue and It was desired (0 re examine the case regarding renovation of the Indn Drain 

The observations were replied vide Xen Karnal s letter No 914/26CM dated 30 05 2007 

{(Annexure 201) which were further submitted to Chief Engineer/YWS Imgation Department 

Haryana Panchkulavide S E YWS Circle Karnal letter No 1331 32/43A dated 31 05 2007 

(Annexure XIV)
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The administrative approval for renovation of Indn Dramn from RD 119800 132050 and 

side pitching from RD 127140 132050 including replacement of pipe bridge was accorded vide 

Financial Commusstoner and P 5 10 Government of Haryana Irngation Department No 28/ 

27107 51W dated 04 07 2007 (Annexure XV) Permission for re calling of fresh tenders was 

sought vide Xen Karnal s letter No 1335/53M dated 17 08 2007 (AnnexureXVl) which was 
further submitted to Chief Engineer YWSU HID Panchkula vide SE/YWS Circie Karnal 

letter No 2361 62/43A dated 19 10 2007 (Annexure XVII) The approval for re calling the 

tenders was received vide Chief Engineer No 10163/5YWS/268/96/I1l dated 04 12 2007 

{Annexure XVIII) Tenders for this work were called vide Xen/Karnal s letter No 9145 61/53M 

dated 14 12 2007 (Annexure XX} Two No agencies namely M/S Mehta Construction Company 

Karnal and M/S Han Singh and Co offered their bids for the 200४6 said work and rates offered 

by M/S Mehta Construction Co were lowest which were considered on higher side After the 

negotiation of rates and further renegotiation of rates the case was submitted (0 S E /YWS 

Circle Karnalvide Xen/Kamal s letter No 568/53M dated 24 03 2008 (Annexure XX) The validity 

of the tender was extended by Mehta Construction Co upto 30 04 2008 vide his NO Spl | 

dated 11 04 2008 (XXI) and rates forone temi1e CC 1 3 6 (HSRitem No 10 40) were reduced 

from Rs 2700/ toRs 2670/per cum It was also undertaken by the firm that nothing extra will 

be claimed for slush The tender rates were approved vide CE/YWS No 307215 YWS/08 
dated 28 04 2008 (जा) After approval of rates the letter of acceptance was i1ssued to the 

lowest agency 1 e M/S Mehta Construction Co vide Xen/Karnal s letter No 767/53M dated 

05 05 2008 (XX!I) M/S Mehta Construction Company refused to deposit the performance 

secunty under the circumstances explaining the conditions imposed tn the approval of rates 

are not acceptable and requested the department to release the earnest money deposited at 
the time of calling of tender The case was referred (0 higher authorities and the second lowest 

| 6 M/S Han Singh & Company was asked about his willingness to execute the work at the 
approved in his favour The second lowest agency has executed the above 580 work at approved 

rates The work has been compieted in the month of 12/2008 

The tenders for the above cited work were invited on the basis of anticipatory sanction 

which was accorded by worthy Chief Engineer YWSU HID Panchkula vide his letter 

No 9339 40/5YWSU dated 22 12 2006 (Annexure ॥) The case for administrative approval 

was submitted to Chief Engineer YWSU HID Panchkulavide S E /YWS Circle KarnalU O 

No 7/43Adated 17 01 2007 {Annexure IV) The estimate was sanctioned by Chief Engineer 

YWSU HID Panchkula vide his ietter No 357 58/5YWS/2007 dated 22 01 2007 for 
Rs 78 80 970/ (Annexure V) and tenders were opened on 24 01 2007 The rates were not 

approved by the competent authority as the Administrative Approval of the above said work 

was not received from the Govt The agency was contacted for extension of validity of time 

limit of his tender for which he refused on dated 26 04 2007 (Annexure XXIV) The Administrative 

Approval was accorded by the Govt of Haryana amounting to Rs 110 00 lacs as conveyed by 
worthy FC&PS Govt of Haryana Irmgation Department vide No 28/27/07 51W dated 04 07 2007 

(Annexure XV) and after the administrative approval the tenders were re invited in the month of 

12/2007 85 per permission received vide Chief Engineer YWSU HID Panchkula No 10163/ 

5YWS/268/96/1i dated 04 12 2007 (Annexure XVII) The work was got executed after completing 

all Codal formalities There 1s no loss to the State Exchequer as the Administrative Approval of 

the said work accorded during 7/2007 and the work has been got executed after approval of 

rates from the competent authority and has been completed in the month of 

12/2008
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As per the announcement made by the Hon ble C M Haryana at Nilokhert in the menth 

of 9/2006 for fuifiling the demand of inhabitants of Taraori area raised by the then MLA of 

Nilokher: recetved vide Deputy Commissioner Karnal Memo No 2006/6766 76 

dated 26 10 2006 (Annexure 1) and 85 desired by Hon ble Irngation Minister Haryana in the 

presence of Chief Engineer/YWS Panchkula at Karnal on 13 11 2006 on the demand of Shri 

Jai Singh Rana the then MLA to renovate the Indri Drain (0 dress up the long outstanding 

grievances of the inhabitants in Taracr area the tenders for this work were called in the month 

of 12/2006 (Annexure ॥) after obtaining of anticipatory sanction from the competent authonty 

e Chief Engineer/YWS HID Panchkula (Annexure ) The administrative approval was 

accorded dunng the month of 7/2007 (Annexure XV) 

Although tenders are invited after the receipt of administrative approval from the Govt 

but 85 per directions of the Govt the prionty to the execution of work 15 given to tne works 

announced by the Honble C M this work 15 given to पाए works announced made by the 

Hon ble C M Haryana (Annexure |) Accordingly the tenders were invited after the sanction 

of the estmate But the administrative approval of the work was recewed on 04 07 2007 

(Annexure xV)which was recewved after the expiry of onginal vahdity of period of the tenders 

Thus it 1s logically improper to compare the rates of tenders for which Admintstrative Approval 

was not accorded In fact there 15 no 1055 on this account as the work was executed after 

inviting the tenders after the receipt of Admunistrative Approval 

Executive Engineer Nardak W/S Divn Karnal invited the tenders after taking anticipatory 

sanction from the Chief Engineer/YWS and therefore he s notat fault Chief Engineer/YWS 

did not sanction the rates due to non receipt of Administrative Approval from the Government 

and therefore he 1s aiso not at fault This was 8 procedural lapse and 00 officer/official can be 

considered at fault 

Keeping पा view the facts explained above the para may please be settled 

The Committee recommends the department to conduct departmental enqutry 

पा this matter and suitable disciplinary action may be taken against the delinquent 

Officerslofficials 1f any held responsible for it The Committee desired that the 

compliance report in this regard may be submitted to the Committee accordingly 

[22] 2 2 4 Unfruitful expenditure on incomplete drainage scheme 

Non acquisttion of land for linking a part of 8 drain constructed to carry flood water with 

8 carmer drain resulted हा unfruitful expenditure of T 52 lakh 

According to Paragraph 2 82 of the Public Works Department Code when land 15 

required for public purposes the concerned officer of the Public Works Departmen should 

in the first Instance consult the Collector of the concerned district and obtain from him 

complete information 85 to the probable cost of the land per acre or otherwise for which 

compensation would have to be paid Thereafter necessary proceedings for acquisition of 

land as per provisions of Land Acquisition Act should be started 

In arder to provide relief to six flood prone villages of Jhajar district 8 scheme for 

censtructing the MP Majra link drain was approved for ¥69 37 lakh by the Haryana State 

Flood Control Board in December 2004 The costwas revised to ¥ 3 56 crore in January 2006 

due to increase ॥ cost of land To acquire land required for the purpose notifications under
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Sections 4 and 6 of the Land Acquisition Act were 1ssued in March and Apnil 2005 Award of 

land pertaining to five villages was announced पा March 2006 by the Land Acquisition Collector 
butthe award in respect of one village (MP Majra) was not anncunced due to 8 stay granted 

by the Punjab and Haryana High Court (Apn! 2006) The estimates of the work were sancitoned 

(June 2005) by the Chief Engineer and the work was awarded to an agency in April 2006 by 

the Executive Engineer (EE) Jhajjar Water Services Divisions Jhajar An expenditure of 
¥ 2 14 crore was incurred on the project up to June 2007 and further work was stopped (June 

2007) 85 the land could not be acquired due to 8 stay order on the portion of land required for 

completion of project The drain was constructed पा reaches 0 to 10 350 and 15 500 to 
18 900 while the middle reach between RD 10350 to 15500 was left incomplete 

It was noticed (April 2007 and January 2009) in audit that the construction of the drain 

from RD 15500 tc 18900 was executed by incurnng expenditure of ¥ 52 lakh (approximately) 

though the land required for execution of drain for the portion from RD 10350 to 15500 had not 

been acquired Construction of this portion of the drain had not served the desired purpose of 

carrying the accumulated flood water 85 this portion of the drain was not Iinked with its 

carnerdrain Therefore the expenditure incurred on this portion of the drain was unfruitful 

The EE In his replies (May 2007 and March 2010) stated that the accumuiated flood 

water In reach 15500 to 18900 was being pumped out into the nearby Riaya minor The drain 

पा the remaining portion of RD 10350 to 15500 would be got excavated after the decision of 

the court The reply 1s 10 acceptable as the department should have started the work in RD 

15500 to 18900 only after acquisition of the total land 85 the purpose of construction of the 

drain was not served due to non {inkage of the constructed portion f the methodology adopted 

for saving the villages from floods by pumping the flood water in the existing पाए was 

sufficient to cater to the need the department should have not planned the execution of the 

drain from RD 10350 to RD 18900 by incurring expenditure of ¥ 52 lakh approximately Moreover 

the department had 10 incur avoidable expenditure of ¥ 9 16 lakh on instaliation of pumping 

sets for draining cut flood water from the area during 2007 10 

The matter was dem: officially referred to the Financial Commussioner and Principal 

Secretary to Government of Haryana irrngation Department tn March 2010 Reply had not 

been receved (August 2010) 

The Department धा its written reply stated 85 under — 

According to Paragraph 2 82 of the Public Works Department Code when land 15 

required for public purposes the concerned officer of the Public Works Department should प्रा 

the first Instance consult the Collector of the concerned district and obtain from him complete 

information as to the probable cost of the land per acre or otherwise for which compensation 
would have to be paid Thereafter necessary proceedings for acquisition of land as per 

provistons of Land Acquisition Act should 96 started 

॥ order to provide rehef to six fiood prone villages of Jha)jar District & scheme for 

constructing the MP Mayra link drain was approved for Rs 69 37 lakh by the Haryana State 

Flood Control Board in December 2004 The cost was revised to Rs 3 56 crore in January 
2006 due to increase ॥1 cost of land 10 acquire land required for the purpose notifications 

under Section 4 and 6 of the Land Acquisition Act were 1ssued पा March बाएं Apni 2005 

Award of land pertaining to five villages was announced पा March 2006 by the Land Acquisitron
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Collector but the award in respect of one village (MP Majra) was not announced due 10 8 stay 

granted by the Punjab and Haryana High Court (28th March 2006) The estimates of the work 

were sanctioned (June 2005) by the Chief Engineer and the work was awarded to an agency 

पा April 2006 by the Executive Engineer (EE) Jhajjar Water Services Division Jhajar An 

expenditure of Rs 2 14 crore was incurred on the project up to June 2007 and further work 

was stopped (June 2007) 85 the land could not 06 acquired due to a stay order on the portion 

of land required for completion of project The drain was constructed पा reaches 0 0 10350 

and 15511 to 19800 while the midd!e reach between RD 10350 to 15500 was left incomplete 

It was noticed (Apnii 2007 and January 2009) in audit that the construction of the drain 

from RD 15500 to 18900 was executed by Incurring expenditure of Rs 52 00 lakh 

(approximately) though the land required for execution of drain for the portion from RD 10350 

to 15500 had not been acquired Construction of this portion of the drain had not served the 

desired purpose of carrying the accumulated flood water as this portion of the drain was not 

inked with 5 carrier drain Therefore the expenditure incurred on this portion of the drain 

was unfrurtful 

The Executive Engineer in his replies (May 2007 आएं March 2010) stated that the 

accumulated flood water ॥ reach 15500 to 18900 was being pumped 00 into the nearby 

Riaya Minor The drain in the remaining portion of RD 10350 to 15500 would be got excavated 

after the decision of the court The reply 15 not acceptable 85 the department should have 

started the work 1in RD 15500 to 18900 only after acquisition of the total land as the purpose 

of construction of the drain was not served due to non linkage of the constructed portion If 

the methodology adopted for saving the villages from 0005 by pumping the flood watzr in the 

existing minor was sufficient to cater to the need the department should have not planned 

the execution of the drain from RD 10350 to RD 18900 by incurring expenditure of Rs 52 00 

lakh approximately Moreover the department had to incur avoidable expenditure of Rs 9 16 

lakh on installation of pumping sets for draining out flood water from the area during 2207 10 

The matter was demi officially referred to the Financial Commissioner & Principal 

Secretary to Govt Haryana Imgation Departmentin March 2010 Reply had not been receved 

(August 2010) In this connection it 1s submitted that the acquisttion of land for Government 

Works 1s involving considerably lengthy process for which number of procedural actions as 

provisioned in Land Acquisition Act 1894 are taken by different authorities/departments 

On 1ssuance of notification under Section 6 of Land Acquisition Act 1894 1e declaration 

to the effect that the particuiar land 15 required for public purpose The LAQ of the jurisdiction 

steps Into taking action under 

The Land Acquisition Act 1984 Viz 

(1) Section 7 to take order for acquisition 

(॥ Section 8land to be marked out measured and plannel 

In the process for making cut measuring and planning considerable time 15 consumed 

The L A O has to arrange the preparation of Acre wise field book showing the land acquired 

and balance land left with the land 15 also got prepared in the Jamabandi of the land 15 also 

got prepared in order to venfy/ascertain the title of the land being acquired [n addition to this 

Sazra Plan of the land showing the demarcation of land under acquisition 1s also got prepared



r 
¥ 

4 

Further under Section 9 ofthe Act the public notice has to be displayed at convenient 

place on or near the land to be taken indicating intention of the Govt to take possession of 

the land and invitations claims for compensation for all interest in such land धो addition to 

this objections if any to the measurement marking out etc 15 8150 invited through such 

notice 

Further more notices 10 the same effect are to be served on the occupier or on all such 

persons having interest In such land and where the persons resided elsewhere the notices 

are required to 08 sent by post resulting in un avoidable consumption of time 

Consequently considerable period 1s consumed in adherence of the code! provisions/ 

formalities 

Needless to submit the legislature did take cognizance of the aspect regarding time 

consuming process of land acquisition and accordingly the validity of the notifications tssued 

under Section 4 & Bnave been kept alive for two years by mserting clause 11 in the Act 

interalia making provision for lapse of the entire proceeding for acquisition of the land in case 

the award 15 not made within a penod of two years from the date of the publication of declaration 

under Section 6 

In the Instant case the notification for acquisition of land under Section 4 & 6 were 

published on 15 03 2005 and 08 04 2005 respectively and amount of Rs 42 00 lacs was 

deposited with the LAO for the purpose The LAO started the proceeding under Section 7 to 

11 of LA Act in respect of villages concerned namely Isiamgarh Gwalison Tamaspur 

Khatiwas & Fortpuraand M P Majra In between when the proceedings for land acquisition 

was In process the Govt revised the iand rates in the area and accordingly the resultant 

required amount of Rs 112 00 lacs was arranged and depostited with the LAO tc facilitate the 

announcement of the awards 

Accordingly the awards In respect of villages 85 below were announced and the work 

got executed 85 per estmate sanctioned by the competent authority 

Villages Award Amount 

No & Date 

1 Tamaspura 21dt 170306 4426405/ 

2  lIslamgarh 16 dt 27 02 06 740140/ 

3  Gwalison 20dt 170306 232969/ 

4 Khatwas 22 dt 2203 06 2068789/ 

5  Fortpura dt 27 02 06 2938468/ 

However the and owners of village M P Majra went to the Hon ble Punjab & Haryana 

Courtvide CWP No 1169 Sombir & Other Vis Director of Consolidation office and State of 

Haryana (copy attached) and arranged the stay order on 28 03 2006 (copy attached) against 

the acquisition of their land Accordingly the drain cou'd be executed n reach 0 to 10350 and 

15500 to 18900 The case Is being defended in the court by the revenue authorities being the 

case relating (0 Chakband of the land concerned
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It 1s further submitted that the excavated dramn in reach 0 to 10350 1s functioning 

properly and the purpose has been served accordingly As regard the drain in reach 15500 10 

18990 ॥ 15 submitted that on accumulation of the flood water i the drain the same I1s got 

pumped out through Rarya minor for further drained out to Drain No 8 by way of escape 

channel accordingly the excavated drain is being utilized fully and the incurred ex penditure 

has served the purpose However the dranin the remaining portion1 6 10350 to 15500 will 

be got excavated as per decision of Hon ble High Court 

In view of the above the para may please be dropped 

The Committee observed that the land of village M P Majra could not be 

acquired due to the stay granted by Hon ble Punjab and Haryana High Court The 

Committee therefore recommends that application for vacation of stay may be filed 

पा the Punjab & Haryana High Court and progress report be intimated to the Committee 

[23] 26 1 (a) Follow up on Audit Reports 

According to the instructions issued in October 1995 by the Finance: Department 

and reiterated in March 1996 and July 2001 administrative departments were to inihiate suo 

moto positive and concrete action on all audit paragraphs and reviews featuring in the 

Comptrolier and Auditor General s Reports (ARs) regardless of whether the cases were 

taken up for examination by the Public Accounts Commuttee or not They were alse 

required to furnish detailed notes duly vetted by Audit indicating the remedial action taken or 

proposed to be taken by them within three months of the presentation of the ARs to the 

legislature 

A review of the position regarding receipt of Action Taken Notes (ATNs) on the 

paragraphs included In the ARs up to the penod ended 31 March 2008 revealed thatthe ARs 

for the perods 2004 05 2006 07 and 2007 08 were presented fo the State Legislature Of 

the 80 paragraphs and reviews of 26 administrative departments included in the ARs 

17 administrative departments had not submitted ATNs on 33 paragraphs and reviews 

85 per detalls given In Appendix 2 6 The administrative departments viz the lrngation 

Public Health Engineenng Education Medical and Health Finance and Home departments 

had not submitted ATNs 0 respect of 21 out of 33 paragraphs and reviews SIX 

administrative departments which submitted ATNs had not taken action to recovera 

total amount of € 207 27 crore in respect of 10 paragraphs and reviews &s per details given 

पा Appendix 27 Further the response of the administrative departments towards the 

recormmendations of PAC was not encouraging 85 365 recommendations relating to Audit 

Reports 1970 71 to 2003 04 and 2005 06 were still pending for want of final action by the 

concerned administrative departments 85 per details given In Appendix 2 8 

The Department in its written reply stated as under — 

According to the instructions issued (October 1995) by the Hnance Department and 

reiterated in March 1997 आएं July 2001 the administrative departments were to initiate suo 

moto positive and concrete action on all audtt paragraphs and performance reviews featuring 

in the Comptroller and Auditor Generals Audit Reports (ARs) regardless of whether the cases 

were taken up for examination by the Public Accounts Committee or not The administrative 

departments were also required to furnish detailed notes duly vetted by the audit indicating 

the remediai action taken or proposed 0 be taken by the within three months of the presentation
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the remedial action taken ए proposed to be taken by the within three months of the presentation 

ofthe ARs to the Legislature Areview of the pesition regarding receipt of Action Taken Notes 

(ATNs) on the paragraphs included in the ARs upto the perod ended 31 March 2008 revealed 

the ARs for the 08100 2003 04 2004 05 2006 07 and 2007 08 were presented to State 

legislature of the 109 paragraphs and reviews of 27 administrative departments included in 

these ARs ATNs on 45 paragraphs and reviews in case of 22 administrative departments 

were not submitted 85 per details given in the Appendix XX| the administrative depariments 

namely Public Works (Buildings and Roads) Branch Irngation Water supply and Sanitation 

Education Finance and Home had not submutted the ATNs on 24 out of 45 paragraphs/ 

reviews six administrative departments out ए those who had submitted the ATNs had not 

taken any action to recover the amount of Rs 207 27 crore in respect of 10 paragraphs and 

reviews 85 per details given 0 the Appendix XXII Further the response of admnistrative 

departments towards the recommendations of PAC was not encouraging as 395 

recommendations relating to Audit Reports 1970 71 to 2002 03 and 2005 06 were still awaiting 

final action by the concerned administrative departments 85 per detalls given in Appendix 

XX 

The details of vanous paras pertaining to the year 2006 07 and 2007 08 as mentioned 

॥ append 1x XXI 1s given 85 under 

1 Para421 422 455 

The reply of the para4 2 1 and 4 5 5 has been submitted 10 PAC and the same was 

discussed by the PAC पा its Meeting held on 08 05 2012 Para 4 2 1 was dropped by the 

Committee and some objections/recommendations were made by the Committee regarding 

para No 4 55 Reply of para 4 2 2 has also been submitted and subsequently dropped by 

the PAC on 11 12 2012 

2 Para411 423 427,429 442 

The reply of the paras has been submitted to PAC and the same were discussed by 

the PAC In its rmeeting held on 28 12 2010 Out of the these Paras 411 42 3 and427 

have been dropped by the Committee and some observations/ recommendation were made 

by the Commitiee पा respect of ParaNo 4 29and 442 

3 Para452 

The reply of the para has been submitted to PAC Haryana and the same was discussed 

by the PAC in its meeting held on 04 01 2010 and some observations/recommendations 

were made by the Committee In respect of Para No 4 5 2 

4 Details of outstanding recommendations of PAC 

There are 52 no outstanding recommendations pertaining to the lmgation Department 

as per Annexure XXIIl of C & AG report ending 31 March 2010 The progress report of the 

action taken by the Govt In था] the outstanding recommendations has been submitted to 

PAC Hence this para may kindly be dropped please 

The Committee destred 10 know the status of the paras as mentioned In the 

main para within a period of three months
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[24] 3 5 Misappropriations losses defalcations etc 

Rule 2 33 of the Punjab Financial Rules 85 applicable to Haryana stipulates that 

every Government employee should realise that he would be held personally responsible for 

any loss sustained by Government through fraud or negligence on his part or any loss ansing 

from fraud or negligence on the part of any other Government employee to the e>tent that he 

contributed to the 1055 by his own action or negligence Further 85 perrule 2 34 100 cases 

of defalcations and losses are required to be reported to the Principal Accountant General 

The State Government reported 208 cases of misappropnation defalcation etc invoiving 

Government money amounting to ¥ 1 85 crore on which final action was pending as on June 

2010 The department wise break up of pending cases and age wise analysis 15 given था 

Appendix 3 5 and the nature of these cases 15 given in Appendix 3 6 The age profile of the 

pending cases and the number of cases pending पा each category theft misappropriation 

loss etc 15 summansed in Table 3 4 

Table 3 4 Profile of misappropriations losses defalcations etc 

Age-profite of pending cases Nature of pending cases 

Range In Number Amount involved Nature/charactenstics Number Amount involved 

years of cases (Rs In lakh) of the cases of cases {Rs In lakh) 

05 41 48 01 Theft 138 87 03 

510 45 7367 

10 15 35 26 88 Misappropriation/loss 85 101 60 

of materal 

15 20 34 22 48 

20 25 29 812 Total 223 188 63 

25 and above 24 614 Cases of losses wntten 15 333 
off dunng the year 

Total 208 185 30 Total pending cases 208 185 30 

Reasons for pendency of the cases are isted in Table 3 5 

Table 3 5 Reasons for outstanding cases of misappropriation 1055, 

defalcation etc 

Reasons for the delays in finalisation of pending cases Number Amount 

ofcases (Rs iniakh) 

() Departmental action initiated but not finalized 126 89 60 

()  Awaiting orders for recovery or wnte off 65 56 31 

(m) Pending पा the courts of law 17 39 39 

Total 208 185 30 
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Out of the total loss cases 61 per cent cases related to theft of Government money/ 

stores which indicated that appropriate steps for the safety of Government property/cash 

etc 85 prescribed in the rules had not been taken by the departments Further in respect 
of 60 per cent cases of losses departmental action had not been finalised and 31 per cent 

cases were outstanding for want of orders of the competent authority for recovery orwrite off 

ofthe losses [t was further ncticed that out of 208 cases of losses due to theft/misapproprniation 

etc 167 cases were more than five years old of which 24 cases were more than 25 years 

old The lackadassical approach of the departments in finalisation of these cases had not only 

caused 1055 to the State exchequer but also prevented timely action against the officers/ 

officials at fault 

The Department पा its written reply stated 85 under — 

Rule 2 33 of the Punjab Financial Rule 85 applicable to Haryana shipulates that every 
Government employee should realize that he would be held personally responsible for any 

loss sustained by Govt through fraud or neghgence on his part or any loss ansing from fraud 
or negligence on the part of any other Government employee 10 the extent that he contributed 

to the loss by his own action or negligence Further as perRRule 2 34100 cases of defalcations 

and losses are required १0 be reported 10 be reported to the Principal Accountant General 

State Government reported 219 cases of misappropnation defalcation etc involving 

Govemment money amounting to Rs 1 80 crore on which final action was pending as of June 

2009 The department wise break up of pending cases and age wise analysis 15 given in 

Appendix 3 5 and nature of these cases 15 given पा Appendix 3 6 The age profile of the 
pending cases and the number of cases pending पा each category theft misappropriation 

loss etc 15 summarized पा Table 3 4 

Table 3 4 Profile of misappropnations losses defalcations etc 

Age profile of pending cases Nature of pending cases 

Range पा Number Amount involved Nature/charactenistics Number Amount involved 
years of cases (Rs In lakh) of the cases of cases {Rs In lakh) 

05 41 43 53 Theft 136 87 03 

510 60 85 84 

10 15 23 1373 Misapproprniation/loss 83 92 57 

of material 

16 20 41 21568 

20 25 30 844 Total 219 178 60 

25 and above 18 6 48 Cases of losses written NiL NIL 
off during the year 

Total 219 179 60 Total pending cases 219 179 60 
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Reasons for pendency of the cases are listed 1n Table 3 5 

Table 3 5 Reasons for outstanding cases of misappriation, loss, defalcation etc 

Reasons for the delays पा finalisation of pending cases Number Amount 

ofcases (Rs inlakh) 

() Departmental action initiated but not finalized 141 84 22 

() Awaiting orders for recovery or write off 60 55 70 

(0) Pending in the courts of law 18 3968 

Total 219 179 60 

Out of the total loss cases 62 per cent cases related to theft of Government money/ 

stores which indicates that appropriate steps for the safety of Government property/cash etc 

as prescribed in the rules had not been taken by the departments Further 0 respect of 

64 per cent cases of losses departmental action had not been finalized and 27 percent 

cases were outstanding simply for want of orders of the cometent authority for recovery or 

write off of the losses It was further noticed that out of 219 cases of losses due to theft/ 

misappropriation etc 172 cases were more than five years old of which 18 ८8565 were more 

than 25 years old The lackadaisical approach of the departments in finalization एव these 

cases had not only caused loss to the State exchequer but also prevented timely action 

against the officers/officials at fault 

Atotal No of 100 cases amounting to Rs 36 50 180 were pending as on 31 3 2010 

Out of these final action of 64 No cases amounting to Rs 30 60 lac has been taken by the 

Government and 36 Paras amounting to Rs 5 90180 are pending Action 15 also be ng taken 

to clear the balance items Hence this Para may kindly be dropped please 

The Committee desired that the department should reconcile the matter with PAG 

Office and outcome may be intimated to the Committee within a period of three months 

The Committee further recommends that strenuous efforts be made to recover the 

balance amount under intmation to the Committee 
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TRANSPORT DEPARTMENT 

[25] 232 Excess expenditure on purchase of Cummins Naturally Aspirated Gas 
buses 

The Transport Commissioner incurred excess expenditure of 219 05 lakh on account 
of higher rate of VAT on purchase of Cummins Naturally Aspirated Gas buses 

The High Powered Purchase Committee (HPPC) of the Government एव Haryana decided 

(June 2006) to purchase 15 low floor Cummins Naturally Aspirated Gas air condiioned buses 

(five buses each) from Tata Motors Ashok Leyland and JCB Limited Ex RSO Karnal 
at the negotiated rate of ¥ 46 59 [akh perbus including excise duty and Value Added Tax 

(VAT) at the rate of four per cent Accordingly the Transport Commissioner placed {(August 

2006) purchase orders for five buses each on these firms to be supplied within 135 days 
from the date of 1ssue of the supply orders 

Scrutiny (May 2009) of the records of the Transport Commissioner Haryana 

revealed that M/s JCB supplied the buses in December 2007 and was paid at the rate of 

₹ 50 40 lakh per bus instead of ₹ 46 591akh The difference of ¥ 3 81 lakh per bus in the rate 

was due to charging of VAT atthe rate of 12 5 per cent instead of four per cent as agreed by 

the firm during negotiation and decided by HPPC in June 2006 The payment of VAT at higher 

rates than that agreed to resulted in excess expenditure of 19 05 lakh Besides the supply 

of buses was delayed by about one year but the department could not take any action 
against the firm as there was no penalty clause in the supply order in this regard 

The Joint State Transport Controller stated {August 2010) that the acceptance of STD 1४ 

was discontinued on inter State purchases and VAT was 0810 at the rate of 12 5 per cent 
instead of four per cent The reply 1s not acceptable as the buses were 10 be supplied from 

Karnal (Haryana) and not from Lalru (Punjab) Acceptance of buses from Punjab was 

against the terms and conditions of the supply order 

Thus the Transport Commissioner incurred था excess expenditure of ¥19 05 lakh on 

purchase of these buses at higher rates and could not charge penalty for the delayed 

supply 

The matter was referred to the Financial Commissioner and Principal Secretary to 

Government of Haryana Transport Department in March 2010 Reply had not been 

received (August 2010) 

The Department 1n 15 written reply stated as under — 

॥ 15 submitted that an order was placed with M/s JCBL Ltd Lalru Distt Patiala vide 

this office memo No 2541/SPA I/Tech dated 11 8 2006 (copy attached) for supply of Low 

Floor AC CNG buses Allthe terms and conditions were got approved from the High Powered 
Purchase Committee ॥ its meeting held on 24 4 2006 As per terms and conditions of work 
order the cost of bus was fixed at Rs 44 80 000/ per bus inclusive of Excise duty Sales/VAT 

Tax etc as applicable against STD Form IV @ 4% was (0 be charged extra 

The firm supplied these buses in Dec 2007 and the bill was raised @ Rs 50 40 000/ 

per bus charging the VAT @ 12 5% As the buses were supplied during the year 2007 08 
(Bill rarsed on 07 12 2007) and the acceptance of STD Form IV was discontinued on the Inter 

State Purchase vide Excise and Taxation Comnmussioner Haryana Chandigarh letter
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dated 3 5 2007 (copy attached) So the VAT as applicable on the time of billing was paid 

@ 12 5% wnstead of 4% There 15 no additional benefit given to the firm Moreaver VAT 15 

revenue of the Govt and benefit ifany had been passed to the State Govt only 

The Committee desired the department to re examine the case and conduct 

an enquiry in this case and its report be submitted to the Committee accordingly 

[26] 3 5Wisappropriations losses, defalcations, etc 

Rule 2 32 of the Punjab Financial Rules as applicable to Haryana stipuiates that 

every Government employee should realise that he would 06 held personally responsible for 

any loss sustained by Government through fraud or negligence on his part or any loss ansing 

from fraud or neghigence on the part of any other Government employee 10 the extent that he 

contributed to the loss by his own action or negligence Further 85 per rule 2 34 100 cases 

of defalcations and losses are required to be reported to the Principal Accountant General 

The State Government reported 208 cases of misappropnation defaication etc involving 

Government money amounting to 1 85 crore on which final action was pending as of June 

2010 The department wise break up of pending cases and age wise analysis 15 given In 

Appendix 3 5 and the nature of these cases 15 given in Appendix 3 6 The age profile of the 

pending cases and the number of cases pending In each category theft misappropriation 

loss etc 15 summarnised in Table 3 4 

T//a
ble 3 4 Profile of misappropnations, losses, defalcations, etc 

/A
ge
 

profile of pending cases Nature of pending cases 

Range थी Number Amount involved Nature/characteristics Number Amount involved 

——//__
__’___

years 
of cases {Rs In lakh} of the cases of cases (Rs In lakh) 

05 41 48 01 Theft 138 8703 

510 45 73 67 

10 15 35 26 88 Misapproprationiloss 85 101 60 

of matenal 

1520 34 2248 

20 25 29 812 Total 223 188 63 

25 and above 24 614 Cases of losses written 15 333 

off duning the year 

/’/T
otal

 
208 18530 Total pending cases 

—_——
/208

 185 30 

Reasons for pendency of the cases are listed in Table 3 5 

Table 3 8 Reasons for outstanding cases of misappropriation, 1055 

defaication, etc 

Reasons for the delays in finalisation of pending cases 
N/’u

mber
 Amount 

ofcases  (Rs Inlakh) 

() Departmental action initiated but not finalized 
1—/

26 89 60 

(1) Awarting orders for recovery orwrite off 65 56 31 

//(
m) 

Pending in the courts of law 
17 39 39 

’/To
tal 208 18530 

s
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Outof he total loss cases 61 per cent cases related to theft of Government money/ 

stores which indicated that appropriate steps लि the safety of Government propertyfcash 

etc 85 prescribed In the ruies had not been taken by the departments Further in respect 

of 60 per cent cases of losses departmental action had not been finalised and 31 per cent 

cases were outstanding for want of orders of the competent authonty for recovery or write off 

ofthe losses Itwas further noticed that out of 208 cases of losses due to thefymisappropniation 

etc 167 cases were more than five years old of which 24 cases were more than 25 years 

old The lackadaisical approach of the departments In finalisation of these cases had not only 

caused loss to the State exchequer but also prevented timely action against the officers/ 

officials at fault 

The Department In 15 written reply stated as under — 

Sr Amount Description of Year Depot Present Position 

No Cost 

1 6000000 Embezzlementof 1986 B7 Faridabad  This tem stands already dropped by the PAC 

Govt money by i ts mesting held on 8 5 2007 (copy 

Sh Suleman enclosed) with the condition that decision of 

AfCashier the Hon ble Punjab and Haryana High Court be 

conveyed to PAC 115 also added that Suleman 

Khan was issued notice of recovery by GM 
Faridabad but against the notice of recovery 

the employee filed CWP No 7478/2006 which 

1s admutted ॥ Hon ble High Court 

Hence Para may kindly be dropped 

2 318649 30 Embezzlementof 1999 2000 Chandigarh This item stands already dropped by the PAC 

cash by पा its meeting held on 08 5 2007(copy 

Sh Purshotam enclosed) with the coditrion that the decision 

Lat Conductor of the Hon 9४ High Court be conveyed (0 PAC 

The employee has been dismissed from Govl 

service and agamst the orders of dismissal 

he has filed CWP No 8896/2012 1n Hon ble 

High Court and case 1s fixed for arguments on 

12 9 2014 As the benefits due to him have 

been withheld due to dismissal and pending 

CWP so recovery could not be affected 

Hence Para may kindly be dropped from the 

report 

The Commuittee desired that recovery of the amount may be affected at the 

carliest As and when the matter is decided by the Hon’ble Punjab and Haryana High 

Court the Committee may be informed accordingly 

The Commuttee further recommends that the licensing authority should renew 

only those licenses which have been 1ssued by licensing authority itself 
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EDUCATION DEPARTMENT 

[27] 24 1 Parking of funds outside Government Accounts 

Drawal of funds In anticipation of requirement coupled with non supply of dual desks 

by the supplhers resulted in blocking of funds of T1 22 crore for about four years and also 

deprived primary school students of these basic amenities 

Punjab Financial Rules {Rules 2 10 (b) (5)} as applicable to Haryana provide that 

money should not be drawn unless required for mmediate disbursement 

Any unspent amount not required forimmediate disbursement should be refunded into 

the treasury premptly 

The Financial Commissioner and Principal Secretary to Government of Haryana 

Education Department sanctioned (July 2005) ¥ 5 50 crore for purchase of dual Jesks for 

primary schools under the scheme Expansion of Facilities Classes | V (full time) provision of 

dual desks for Primary Schoois (Material and Supplies) with the objective of providing better 

environment and seating arrangements for children On a request of the Director Primary 

Education {now under the control of Director Elementary Education (DEE)} to the Director 

Supplies and Disposal (DSD) for purchase of dual desks the DSD after finalisation of rates 

placed (December 2005) supply orders for supply of 1 25 284 dual desks at the rate of ¥ 439 
per desk on four firms with a delivery period of one month from the date of supply order 

Scrutiny (October 2009) of records of the DEE revealed that the entire amount of 

र 5 50 crore was placed दा the disposal of 13 Distnct Elementary Education Officers {DEEOS) 

to whom the dual desks were to be supplied by the firms The DEE also directed (December 
2005) the DEEOSs 10 draw the amounts from the treasuries before 31 March 2006 and keep 

the amounts ॥1 the form of bank drafts in the names of suppliers for making payments on 
receipt of the matenal The DEEQOs withdrew the entire amount of 5 50 crore and showed 

the same as spent in the records of the DEE 

Further scrutiny of records revealed that out of 1 25 284 dual desks 97 516 were 

supplied by the firms between March 2006 and May 2008 but two firms did not supplv 27 768 

dual desks to five DEEQs as of February 2010 It was observed that the two firms were not 

capable of suppling material at such 8 large scale due to financial constraints Ultimately the 
DEE requested (May/August 2009) the DSD to cancel the supply orders and to take appropriate 

action against the firms Thus placing the supply orders with incapable firms not only deprived 

the primary school students of basic amenities as per the objectives of the scheme but also 

resulted ॥ blocking of funds of 1 22 crore which were lying with these DEEOs पा the 

form of bank drafts! current accounts for the last four years causing loss of Interest of 

%35 74 lakh 

On this being pointed out the DEE directed (March 2010) the concerned DEEOs to 

deposit the unutiised balance into the treasunes Two DEEOs (Sonipat and Fandabad) had 

deposited 327 88 lakh पा treasunes on 30 and 31 March 2010 Further progress was awaited 

(June 2010) 

The matter was referred to the Financial Commissioner and Principal Secretary to 

Government of Haryana Education Department in March 2010 Reply had not been received 

(August 2010)
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The Department in 15 written reply stated 85 under — 

2 4 1 relates to blocking of funds of Rs 1 22 crore of DEE Government account for 

non supply of Dual Desks by the suppliers In this connection it 15 submitted that supply 

order of 1 25 284 Dual Desks have been issued in favour of Haryana Khadi Board Manimajra 

UT Chandigarh M/S Sunnse New Dethr M/S Ramdhan Jind M/S Mank Karnal respectively 
Out of these 97516 dual desks were supplied by the firms and balance 27768 dual desks 
were not supply by two firms namely Haryana Khadi Board Manimajra UT Chandigarh and 
M/S Sunnse New Delhi The Department has requested the Director Supply and Disposal to 
take necessary action anainst the above two firms Director Supply and Disposal vide their 
Letter No 1587/HR/RC/TLA [1/2005 2006/14336 dated 28 9 2012 blackiisted Haryana Khadi 

Board Manimajra UT Chandigarh and order for debarning of M/S Sunrise New Delhi is still 
awatted from the Government Industries Department 

In compliance of the Director General Elementary Education Haryana Panchkula 

letter dated 18 3 2010 following District Elementary Education Officers has deposited the 
balance amount The detall of the same 15 85 under 

Sr DEEQ Amount 
No 

1 D E E O Rohtak 48 29 000 Lac 

2 DEEO Panpat 13 17 000 Lac 

3 D E E O Fandabad 1975000 Lac 

4 D ६ E O Sonepat 812 150 Lac 

As per observation made by the Principal AG Haryana that Rs 1 22 crore has been 

blocked for about four years In this connection it 15 stated that an amount of Rs 89 33 Lac 

has been deposited into Government Treasury for non supply of dual desks bythe DEE O 

Also the balance payment of Rs 32 92 500 was made by the D EE O Yamunanagar for 

purchase of dual desk (0 M/s Sunrise New Delhi 50 far as loss ए interestof Rs 35 74 1.80 

15 concerned no such instruction was issued by the Department regarding deposit of amount 

In Saving Account Directions have been 1ssued to the concerned to draw पाए amount from 

Treasury against bills only in future Hence 115 requested that the para may kindly be 
dropped 

The Committee would like to know whether any responsibility was fixed on 

the officersiofficial who parked the funds outside Govt Accounts था violation of 

Financial Rules 

The Committee further desired that the Financial Commissioner Finance 
Department should conduct an enquiry tn this matter at his own level against the 

delinquent officials and a compliance report in this regard may be submitted to the 

Committee accordinagly 

The Committee desired to verify as to whether the cheques have heen bounced 

or not If so, then action may be taken against the company whose cheques have 
been bounced and inform the Committee accordingly
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[28] 3 5Misappropniations losses defaications etc 

Rule 2 33 of the Punjab Financial Rules as applicable to Haryana stipulates that 

every Government employee should realise that he would be held personally respansible for 

any loss sustained by Government through fraud or negligence on his part or any loss arising 

from fraud or negligence on the part of any other Government employee to the extent that he 

contributed to the 1055 by his own action or negligence Further as per rule 2 34 1006 cases 

of defalcations and losses are required to be reported to the Principal Accountant General 

The State Government reported 208 cases of misappropnation defaication etc nvolving 

Government money amounting to ¥ 1 85 crore on which final action was pending as of June 

2010 The department wise break up of pending cases and age wise analysis 15 given In 

Appendix 3 5 and the nature of these cases 15 given In Appendix 3 6 The age profile of the 

pending cases and the number of cases pending पा each category theft misappropnation 

loss etc 15 summarised n Tabie 3 4 

Table 3 4 Profile of misappropniations losses defalcations, etc 

Age profile of pending cases Nature of pending cases 

Range i Number Amount invelved Nature/characteristics Number Amount involved 

years of cases {Rs In lakh) of the cases of cases (Rs In lakh) 

05 41 48 01 Theft 138 &7 03 

510 45 7367 

10 15 35 26 88 Misappropnation/loss 85 101 60 

of matenal 

1520 34 22 48 

20 25 29 812 Total 223 188 63 

25 and above 24 614 (85865 of losses written 15 333 

off durmg the year 

Total 208 185 30 Total pending cases 208 185 30 

Reasons for pendency of the cases are listed in Table 3 5 

Table 3 5 Reasons for outstanding cases of misappropriation loss 

defalcation etc 

Reasons for the delays 10 finalisation of pending cases Number Amount 

ofcases  {Rs nlakh) 

(1) Departmental action initiated but not finalized 126 8960 

(1) Awarting orders for recovery or write off 65 53 31 

(m) Pending in the courts of law 17 3339 

Total 208 185 30 
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Out of the total loss cases 61 per cent cases related to theft of Government money/ 

stores which indicated that appropnate steps for the safety of Government property/cash 

etc 85 prescribed पा the rules had not been taken by the departments Further in respect 

of 60 per cent cases of losses departmental action had nct been finalised and 31 per cent 

cases were outstanding for want of orders of the competent authonty for recovery or wnte off 

of the losses It was further noticed that out of 208 cases of losses due to theft/misappropriation 
efc 167 cases were more than five years old of which 24 ८8565 were more than 25 years 

old The lackadaisical approach of the departments पा finalisation of these cases had not only 

caused loss to the State exchequer but also prevented timely action against the officers/ 

officials at fault 

The Department in its wrnitten reply stated as under — 

Out of 36 ८8565 shown पा the report 23 cases upto 2002 03 amountingto Rs 13 87 

lacs have been dropped by PAC ॥ its meeting held on 03 03 08 and further 9 cases upto 

2005 06 amounting to Rs 3 21 lakh have also been dropped in PAC meeting held on 

03 06 08 Moreover the paraNo 1 6 of CAG Report ended upto 31 3 2007 compnising all the 

pending 5 cases of misappropriation/losses and defalcation has been dropped by PAC पा 15 

meeting held on 10 07 12 So far as the total 28 pending cases as shown पा the AG Books 
are concerned the same are being reconciled with Principal Accountant General Office 85 

well as Finance Department for doing the necessary action Para may be dropped 

After hearing the department representatives the Committee desired that all 

out efforts may be made to settie pending cases and recover the amount under 

information 10 the Committee 

The Commuttee further destred that action to write off the amount in remarning 

cases be completed at the earliest and Committee may be informed accordingly 
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FISHERIES DEPARTMENT 

[29] 3174 Sale of fish 5660 

As per the procedure ॥1 vogue fish seed 15 10 96 5010 to fish farmers through 

DFOs and FFMs The sale proceeds of fish seed are deposited In the Government treasuries 

and copies of the treasury challan are required to be submifted to the concerned DFOs/ 

FFMs from where the fish seed 15 obtained to ensure that the sale proceeds of fish seed 

are deposited in the Government account 

Scrutiny of records of three FFMs revealed that fish seed worth Rs 3 54 lakh 

was procured by six DFOs and two FEMs from these three FFMs for sale duning 2005 10 

However the freasury challans showing deposit of sale proceeds of fish seed in the Government 

account had not been furnished to the concerned FFMs (March 2010) The Cirector stated 

(August 2010) that the accounts were under reconciliation 

The Department in its written reply stated as under — 

The Fish Seed 15 produced at Govt Fish Seed Farms and supplied to the different 

DFO s and the amount of the Fish Seed 15 deposited by the concerned Fish Farmers in the 

DFO s officers 

DFO s required to furnish the copy of the chalians to concern FFM or Incharge of the 

farm As per detalls of the 5660 lifted from that farm department has already reconciled the 

account of sale of fish seed No dues from the concerned have been recetved Kindly para 

may be dropped 

To click the leakage of revenue of this account department has already issued instruction 

vide letter No DA 1 2008/15908 38 dated 10 09 2008 to the field officers to deposit the amount 

of cost of Fish Seed with the FFM only at the time of lifting/before lifting the fish seed from 

that farm 

The Committee destred the department to reconcile this para with PAG Office 

under intimation to the Committee 

[30] 3175 Status of Utilisation Certificate 

An amount of है 12 lakh was drawn (March 2006) under the Centrally sponsored scheme 

Fisheries Education Traning and Extension by the Director Fishenes Departrentand 

the same was remitted to the Principal ARTI Hisar for conducting studies on different topics 

such as infrastructure and rescurce mapping proposal of Haryana Space Application Centre 

Hisar to conduct preliminary feasibility study on fish culture possibllities of magur species 

पा Haryana fish bio diversity in Haryana and survey Isolation and identification of bactenal 

and other pathogenic diseases In fresh water fishes in Haryana 

It was observed that utiisation certificates (UCs) only णि रैं 7 01 lakh were furnished 

and UCs for the balance amount of ¥4 99 lakh were awarted (July 2010) The department 

had not monitored the utiisation of funds The Director stated (August 2010) that study 

reports from the concerned agencies had been received and the same were being used for 

planning departmental activities The status of unspent funds with the agencies had not been 

intimated 

»
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The Department in its written reply stated 85 under — 

Fishenes department remitted Rs 12 00180 dunng the year March 2006 for conducting 

the study on different topic 10 the different agencies as per detail given below — 

Sr Name of Agency Topic Amount 

No 

1 HARSAC Meeting of GIS based Infrastructure 400000 

and resources mapping proposal of 

HARSAC 

2 Director Central Inland To conduct preliminary feasiblity 400000 

Fisheres Research study on the culture possibilities of 

Institute Barrakpore magur species पा Haryana State 

3 Panjab University Fish fio Diversity in Haryana 272500 

4 Prof Head Department Survey isolation and identification 127 500 

of Zoology and Aquaculture  of bactenal and other pathogenic 

CCSHAU Hisar diseases पा fresh water fishes In 

Haryana 

Total 12 00 000/ 

It 1s mentioned here that these studies were conducted by the department under the 

central sponsored scheme Education Training & Extension The main objective of the study 

was for the formulation of department projects and the Area s of properties to be given and 

short out the solution of the problem पा Apuaculture sector All the reports have been received 

from the concerned agencies and depariment is usintg the report upto extend possible for the 

preparation for department 

The Committee desired that the Uthzation Certificates from the other two 

agencies may also be obtained and provided to PAG at the earliest and the Commuittee 

be informed accordingly
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[31] 3192Training 

The main objective of ART| Hisar was to rmpart training to the departmental staff and 

fish farmers 50 as to acquaint them with the latest technologies of fish farming The field staff 

of the department were to motivate the farmers to adopt fish culture Training was to be 

imparted to the farmers interested i fish culture The institute incurred an expenditure of 

Rs 34 81 lakh for imparting training during 2005 10 

Training to staff 

The posttion of targets and achievements of Imparting training to staff during this penod 

was as under — 

Table 5 Targets and achievement of training to staff 

Year Targets Achievements Shortfall 

2005 08 230 295 (+) 65 

2006 07 200 162 38 

2007 08 200 160 40 

2008 09 220 152 68 

2009 10 100 60 40 

Total 950 829 121 

Source Data provided by the department 

As 1s evident from the table 5 there was a shortfall of 13 per cent in imparting training 

to staff 

Training to farmers 

The position of targets and achievements in respect of imparting tramning to fish farmers 

during this period was 85 under — 

Table 6 Targets and achievement of tratning to farmers 

Year Targets Achlevements Shortfall 

2005 06 425 114 311 

2006 07 840 651 189 

2007 08 730 602 128 

2008 09 900 816 84 

2009 10 1170 1097 73 

Total 4 065 3280 785 

Source Data provided by the department
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As seen from the above table the shortfall in imparting training to fish farmers was 19 

per cent The Director stated (August 2010) that despite best efforts the farmers did not turn 

up for training and assured that more efforts would 08 made 10 motive the farmers for training 

Aithough 3 280 fish farmers were tramed during 2005 10 data regarding the number of 

fish farmers who started therr own business after obtaining training was not maintained In 
the absence of this the impact of the training on the farmers could not be ascertained The 

Principal of ART| stated (0८006 2009) that there were 10 instructions to maintain such data 

However at the exit conference 1t was assured that proper data wouid be maintatned (0 

assess the impact of training 

Non utitlisation of computers 

To acquaint the staff with the latest developments पा information technology the 

Fishenies Department supplied (July 2001) seven computers costing Rs 4 07 lakh to ARTI 
Hisar It was observed that computer training was not imparted to the staff in the institute 

Further out of seven computers four computers were damaged (July 2009) due to 
electnc short circuit and the balance three were 2150 lying idle since the date of purchase 

The Principal ARTI Hisar stated {October 2009) that no trained computer operator was 

posted पा the institute for mparting training As such the expenditure of Rs 4 07 lakh incurred 

on purchase ए computers was unfruitful 

The Department 1n 1ts written reply stated 85 under — 

ART! Hisar has not its own source for the training 00 the fish farmer and staff The 
farmers and the staff 15 deputed by the filed offices 10 the ARTI Hisar Haryana 15 basically 

agriculture based state and farmers are motivated for the training from the district for training 
in spite of big efforts bvy officers the farmers has not turnea up for the training Therewas 8 

shortfall in the training the more efforts will be made by the department to motivate the 

farmers for training to upgrade their skilis in fish culture Aquaculture Research Training 
Institute Hisar imparts the training to the fisheries stall existing Fish Farmers of different 

district and fishermen of different district to upgrade their knowledge about the latest technology 
in the Aquaculture to enhance their ncome The impact of the data of the staff fish farmers 

and fisherman is avallable in the disrict However department 15 15500 directions to the 
DFO s to maintain 8 preper record impact of the training Imparted to the fisheries staff fish 

farmers and fisherman and convey the same with therr remarks to Principal to Principal 

Aquaculture Research Tranining Institute Hisar 50 that proper impact of training could be 

ascertained and accordingly training programme can be improved and proper record will be 

mamntained 

Department has supplied 7 computers to the ARTI Hisar The main objective of the 
supplying computer was to impart training to computer applications to the office staff of the 

department ARTI Hisararranged training programme for the computer appiications and during 

the report and during the time of training Computer expert Is hired on the rate approved by 
the Deputy Commissioner from time to tme During the work load 8 computer oprator 15 also 

hired on the rate fixed by the Deputy Commissioner from time to time Now computer operator 

will be engaged permanently from the out sourcing agency and computer will be fully utilized
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After hearing the department representative the Committee desired that 

responsibilrity of such officers be fixed who kept the computers idle since July 2001 
under intimatton to the Committee 

The Committee observed that था expenditure of Rs 4 07 lacs ncurred on 

purchase of computer was unfrurtful A detailed report in this regard be sent (0 the 

Committee and before sending the report it may be reconciled with PAG Office 

[32] 31 11 internal control 

Internal control provides reasonable assurance to the Management about the compliance 

of applicable rules and regulations The Internal control system In the department was 

inadequate In respect of expenditure accounting of receipts on account of 5818 or fish 5660 

implementation of schemes etc 85 discussed पा the foregoing paragraphs 

3 1 11 1 Momitoring and evaluation 

The Director Fishenies Department 1s responsible for reviewing the progress of the 

schemes at State level and the Deputy Directors are responsible for supervising the offices 

falling under the jurisdiction of their divisions Monthly meetings are to 06 conducted at the 
division level to review the progress of different schemes 

It was observed that monitoring of vartous activites was being carried out at the 

Drrectorate level Scrutiny of the records however revealed that the Deputy Director Jyotisar 
had neither prescribed any returns to monitor the activities nor had maintained any records of 

his supervision and the monthly meetings by him Monitoring work in the department was not 
effective as there were substantial shortfalls in achievement of targets under various Central 
schemes 

The Director stated (August 2010) that all the Deputy Directors had been directed to 
monitor the various activities through monthly meetings 

The impact of implementation of the schemes of the department was never evaluated 
through any external agency 

The Department ॥1 its wnitten reply stated 25 under — 

Department has introduced the system of internal audit under the supervision of the 

team and has constituted the team वां the directorate level to the field offices regutarly 

All the Deputy Director Fishenes have been directed to monitoring the department 
meeting on monthly basis 

The Committee desired the department to submit the latest position to the 
Committee at earliest 

]
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RURAL DEVELOPMENT DEPARTMENT 

[33] 31 Delayn furmishing Utilisation Cert ficate 

8 14 of the Puniab Financial Rules as applicable to Haryana provides that utilisation 

certificates (UCs) for the grants provided for specific purposes should be obtained by the 

departmental officers from the grantees After verification these should be forwarded to the 
Accountant General within a reasonable time unless a specific ttme limit 15 fixed by the 

sanctioning authority However of the 17 446 UCs due for submission in respect of grants 
and loans aggregating ¥ 8 887 80 crore 3 002 UCs (17 per cent) for an aggregate amount of 

र 3 437 09 crore were In arrears The department wise break up of UCs due received and 

outstanding 85 on 31 March 2010 1s given inAppendix 3 1 The age wise delays in submission 

of UCs 1s summarised in Table 3 1 

Table 31 Age wise arrears of Utilisation Certificates 

(n crare) 

Sr Range of delay In Total grants paid Utiisation certificates outstanding 
No number of years Number Amount Number Amount 

1 01 1234 2053 37 1069 1778 41 

2 13 1725 242773 689 1183 31 

3 35 3582 1058 32 269 253 35 

4 57 6249 1375 56 381 182 35 

5 79 3191 1180 64 519 3206 

6 9 & above 1465 792 18 75 761 

Total 17446 8 887 80 3002 343709 

Table 3 1 showed that out of 3 002 outstanding UCs 1 244 UCs (41 percent) were 

more than three years old Analysis of the department wise break up showed that outstanding 

UCs from the Development and Panchayat 

Education Rural Development Social Justice and Empowerment and Urban 

Development departments constituted 87 per cent of the total outstanding UCs Involving 

78 per cent of the grants released Despite this being pointed out in the Report of the Comptroller 

and Auditor General of India on State Finances Government of Haryana for the year ended 

31 March 2009 only 400 UCs (17 per cent) aganst the outstanding 2 340 UCs pertamning to 

the earlier years were furnished by the departments during 2009 10 This not only indicated 

lack of internal control of administrative departments but also showed a tendency on the part 

of the Government to go on disbursing fresh grants without ascertaining proper utilisation of 

the earlier amounts 

The Department पा its written reply stated as under — 

Rural Development Department Haryana has two major heads namely 2501 SPRD 

and 2505 RE for release of state hare All the Utiisation Certificates upto 2008 09 under head
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2501 SPRD has already been submitted to the Accountant General Haryana Chandigarh 

and the latest position regarding outstanding Utilization Certificates upto 2009 10 in respect 

of Major Head 2501 SPRD & 2505 RE is as under — 

The detail of Utiisation Certificates 15 85 under — 

Year Head No of Release Pending Remarks 

uc UCs 

2008 09 2501 1959 032 Ni Pending UCs Nil 

SPRD 

2008 09 2505 31 3078 766 15UCs amt to Pending UCs will be sent be 

RE Rs 95088 at the earliest 

2009 10 2501 221069 739 54337 Pending UCs will be sent be 

SPRD at the earliest 

200 10 2505 1748 319 190 795 Pending UCs will be sent be 

RE at the earliest 

The Committee recommends that all outstanding Utilization Certificates be 

furnished and Finance Department should ensure before the release of further grants 

to the department that they have furnished all the outstanding Utilization Certificate 

of previcus 

The Commuttee further recommends that the Finance Depratment may issue 

fresh instructions to the concerned authonties to furnish the outstanding Utilization 

Certificates and accounts to PAG (Audit) without further delay within period of three 

months and latest postition 1n this regard be intimated to the Committee 

[
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PART-1I 2009-2010 
(REVENUE RECEIPTS) 
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EXCISE AND TAXATION DEPARTMENT 

[34] 12 6 Complance with the earlier Audit Reports 

Dunng the years between 2004 05 and 2008 09 the depariments/Government accepted 

audit observations involving revenue of Rs 959 07 crore out of which an amount of 326 26 
crore was recovered till 31st March 2010 as mentioned below 

(Tin crore) 

Years of Audit Total money vaiue Accepted money Recovery made 
Report value 

2004 05 367 24 362 94 253 

2005 08 20060 98 17 622 

2006 07 407 54 392 67 31523 

2007 08 12275 2985 160 

2008 09 8274 7564 068 

Total 1180 87 959 07 326 26 

The recovery in respect of the accepted cases was 34 percent 

The Government may advise the concerned departments to take necessary steps for 
speedy recovery 

The Department in its written reply stated as under — 

With reference to this para ॥ 15 submitted that meeting on the CAG Report 2004 05 
2005 06 2006 07 2007 08 and 2008 09 have been taken by the Public Accounts Committee 
Further recovery position of reports are sent to Haryana Vidhan Sabha/Principal Accountant 
General (Audit) Haryana on quarterly 98515 So it Is requested that the para may please be 
dropped 

The Commuttee desired that the department may reconcile the para with PAG 
Office under intimation to the Committee 

[35] 2 3 Analysis of arrears of revenue 

The arrears of sales tax/VAT revenue 85 on 31 March 2010 amounted to 2 724 08 crore 
of which 575 12 crore (21 percent) were outstanding for more than five years 
The following table depicts the position of arrears of revenue during the peniod 2005 06 to 
2009 10 —
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Year Qpening Amount Closing Actual Percentage Percentage 

balance coliected balance VAT (Col 300 of arrears 

of VAT during of VAT rece(pts Col 2) outstanding 

arrears the year arrears पा VAT 

receipts 

{Col 4 to 
Col 5) 

1 2 3 4 5 6 7 

2005 06 909 04 7277 114215 5 604 45 8 20 

2006 07 114215 7193 1268 50 6 853 24 6 19 

2007 08 1268 50 127 54 159187 772098 10 21 

2008 08 1 591 87 155 41 1955 87 8154 73 i0 24 

2009 10 1955 87 164 08 2724 08 9032 37 8 30 

We observed that arrears of revenue had increased from Rs 909 04 crore at the beginning 

of the year 2005 06 to 2 724 08 crore (200 percent) at the end of the year 2009 10 The 

percentage of realisation of arrears to the arrears at the beginning of the year ranged between 

six and 10 percent during the years 2005 06 to 2009 10 Though the VAT receipts increased 
by 61 percent {from Rs 5 604 45 crare in 2005 06 to 9 032 37 crore in 2009 10) the arrears of 

VAT revenue increased by 200 percent (from Rs 909 37 crore as on 1Aprni2005to 2 724 08 

crore as on 31 March 2010) 

The Government may 80५56 the Department to take effective steps for collecting the 

arrears promptly to augment Government revenue 

The department in its written reply stated as under 

Sales Tax 

This para 1s based on information supplied by the department to the A G (A} Haryana 

Out of total arrear in revenue of Rs 2724 08 crore Rs 898 96 crore stand recovered upto 

12 01 2015 leaving a balance of Rs 1825 12 crore The reason wise detalls of balance arrears 

are given below — 

{(Amount n Crore) 

1  Under Stay 41819 

2  UnderInstalliments 031 

3  Interstate arrear 64 95 

4  Inter distnct 1149 

5 Underiguidation 149 50 

8 Property attached 90 49 

7  Wntting of 43 46 

8 Netrecoverable 1046 73 

Total 182512 
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The arrear reflected in audit para are additional demands created by the departmentin 

the assessment cases Recovery ए arrears 15 a countinous process Efforts for recovery are 

reviewed each months by the officers of the department at Head Office 85 well 85 at district 

level 

The Commuttee desired that the necessary steps be taken to recover the balance 

amount under intimation to the Committee 

[36] 291 Position of Inspection Reports 

The performance of the Excise and Taxation Department to deal with the irreguiarities 

detected in the course of local audit conducted dunng the year 2008 09 and the corresponding 

figures for the preceding four years I1s tabulated below 

In crore 

Year Units audited Cases accepte Recovery made 
during the year 

Number Number Amount Number Amount Number Amount 

of cases 

objected 

2004 05 40 735 140 61 125 91 31 66 068 

2005 06 45 950 24108 a5 107 60 095 

2006 07 43 974 395 96 147 184 88 083 

2007 08 47 1232 176 04 145 244 77 144 

2008 09 45 863 208 32 106 848 61 081 

Total 222 4764 116199 618 105 14 352 471 

We observed that the recovery in respect of accepted cases during the years 2004 05 

to 2008 09 was only four percent 

The Department था its wntten reply stated as under — 

Out of Rs 1181 99 crores pointed out by A G (A) the department has accepted only 

Rs 105 14 crores which 15 1655 than 10% of the amount involved 50 far the recovery 15 

concerned the same 15 processed through reviewing authonty Tribunal etc some recoveryis 
pending due to court cases Effective steps are being taken to dispose off these cases and 

recover the balance amount at the earliest The para may please be dropped 

The Comnuttee desired that the department may reconcile the para with PAG 

Office under intimation to the Committee



66 

37 211 Results of audit 

Test check of the records relating to assessments and refunds of sales tax/VAT in 

Excise and Taxation Department conducted during the year 2009 10 revealed irregularities in 

assessments levy and collection of tax Involving 217 05 crore in 667 cases which broadly fall 

under the following 

{in crore) 

Sr Category Number of cases Amount 

No 

1 Underassessment of turnover Central 66 102 41 

Sales Tax Act 

2  Appiication of incorrect rates of tax 71 942 

3 Non levy of penalty 39 2046 

4 Incorrect computation of turnover 23 133 

5  Non levy of nterest 10 123 

8  Otherirregularnties 458 82 20 

Total 667 217 05 

During the year 2009 10 the department accepted underassessment and other 

deficiencies of Rs 32 59 crare involved in 102 cases of which 87 cases Involoving Rs 32 30 

crore had been pointed out during 2009 10 छाए the remaining in the earlier years The department 

Rs 39 05 lakh In 36 cases dunng the year 2009 10 of which 22 cases involving Rs 15 80 lakh 

related 10 the year 2009 10 and balance to the earlier years 

A few lllustrative cases involving Rs 119 01 crore are mentioned in the following 

paragraphs 

The Department हा its written reply stated as under — 

Out of total 667 cases involving an amountof Rs 217 05 crore have been reviewed with 

the following resuits — 

Number of cases Amount pointed out Result of Review 

by Audit (Rs था crore) 

107 12 50 Settled with demand 

188 3092 Settled without demand 

372 173 85 Cases are under review 

667 217 27 

After hearing the departmental representatives the Committee desired the 

department to send the latest detalled information about the number of cases In 

which the recovery has not been made 50 far togetherwith the outstanding amount to 

be recovered till date 

14
9
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[38] 21311 Leased machinery and equipments 

Under Section 7 (1)of the HVAT Act machinery and equipments being unclassified 

goods were taxable at the rate of 10 per cent upto 30 June 2005 The State Government 

clarified ५ a dealer4 (December 2006) that the rate applicable for the transfer of right 
to use goods should be same as the rate applicable for the sale of the goods 

During test check of the records of the office of Deputy Excise and Taxation 

Commisstoner (Sales Tax) {DETC (ST)} Fandabad (West) in June 2008 we noticed that the 

dealer bank had leased out machinery and equipments as per lease agreements in February 

1899 (prior to introduction of HVAT Act) The dealer bank received lease rent amounting 

to ¥87 91 crore during the years 2003 04 आप 2004 05 The AA while finalising the 

assessments पा March and September 2007 levied tax at the rate of four per cent instead of 
the correct rate of 10 per cent This resuited पा underassessment of VAT of र 5 27 crore 

Additionally interest amounting to ¥4 93 crore was also leviable under Section 14 (6) 
of HVAT Act 

After we pomted out these cases in June 2008 the AA stated (July 2008) that the tax 

had been charged correctly in view of schedule C (senal number 3) treating the leasing of 

machinery as intangible asset The reply of the AA1s not correct as the provisions quoted 

were applicable with effect from 1 July 2005 and machinery 15 not an intangible asset 
Later on DETC cum Revisional Authonity (RA) Faridabad (West) admitted the audit 

observations and rectified the assessment order for the year 2003 04 but levied tax at the 

rate of four percent after accepting forms VAT D1 for ¥ 44 07 crore submitted by the 
dealer The AAhad raised (March 2007) demand of mterest of 74 91 lakh for late deposit 

of tax along with the returns but the RA refunded the interest of ¥ 4 91 lakh which was 
notcorrect The ETO cum AA Fandabad (West) also rectified the assessment order for the 

year 2004 05 on the same analogy and accepted forms VAT D1 for¥43 85¢rore The 
action taken by the RA and AAto levy concessional rate of tax after accepting forms VAT D1 

was notin order as VAT 0115 applicable when actual sale (transfer) of goods take place and 

not in case of deemed sale (leaserent) Itis 8150 added that in the instant case the transfer 

of machinery had already taken place in February 1999 1 e prior to introduction of the HVAT 

Act We have not received final reply (August 2010) 

The Department in 15 wnitten reply stated 85 under — 

1 M/s State Bank of India Fandabad (West) TIN No 06501318201 AY 2003 04 

In this case It is iIntimated that the assessment order for the year 2003 04 has been 
revised by the Dy Excise & Taxation Commissioner-cum Revisional Authonty Fandabad (West) 

vide orders dated 15 12 2008 and the dealer has submitted D 1 faorms for Rs 44 06 60 901/ 

Hence keeping in view of the above fact the para may please 96 dropped 

2 M/s State Bank of India Faridabad (West) TIN No 06501318201 AY 2004 05 

पा this case it 1s intimated that the order has been rectified by the Assessing Authority 

Faridabad vide order dated 22 01 2009 पा which the dealer has submitted VAT D 1 
Rs 4 3 84 63 308/ 

Hence keeping in view the above fact the para may please be dropped 

The Committee recommends that the department may fix a meeting with PAG 

(Audit) Office to reconcile of the para under intimation to Committee
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[39] 21321 Short/non levy of purchase tax and penalty due to misuse of VAT DI 

During test check of the records of the offices of DETC (ST) Fandabad { NVest) and 

Fandabad (East) in September 2008 and August 2009 we noticed that two dealers purchased 

goods valued 85 ¥ 212 34 crore during the period between April 2004 and June 2005 at 

concessional rate of four per cent against declaration in form VAT D1 for use in the manufacture 

of goods forsale Outof which these dealers transferred purchased goods (spare parts and 

components of motor vehicles) valued 85 ¥ 56 35 crore to their branches outside the State 

instead of using the same 1n manufacturing of the goods for sale and they failled to make 

payment of additional tax along with the returns  The AA Faridabad (West) while finalising 

the assessment 1n March 2008 failed to levy tax additionally (normal tax leviable minus 

concessional tax levied) and penalty whereas AA Fandabad (East) levied (March 2009) only 

penalty of 2 7 69 lakh but failed 10 levy tax additionally This resulted in non 16४४ of additional 

tax of ¥4 51 crore and maximum penalty of ¥6 68 crore 

After we pointed out these cases in September 2008 and August 2009 the AA 

Fandabad (East) stated 1n November 2009 that there was 10 provision in the Act to levy 

additional tax where the goods purchased by the dealer against VAT D1 forms were stock 

transferred The only action prescribed under the Actis imposition of penalty which had been 

levied In the assessment arder The reply of AA Fandabad (East) 15 not in consonance with 

the provisions of the Act wherein the assessee was 8150 required to pay tax along with the 

returns and failure to pay the same attracts the prowisions for levy of penalty पा addition to levy 

oftax The reply furnished by the AA Faridabad (West) was not relevant to the audit cbservation 

raised We have not received further reporti on action taken पा both the cases {August2010) 

The Department था 15 written reply stated as under — 

1 MJs Escorts JCB Limited Faridabad TIN No 06141301809, AY 2005 06 

In reply to the audit objection itis intimated that the dealer 15 dealing in manufacturing 

and sale of Cranes The goods transferred by the dealer are manufactured goods and purchases 

made by the dealer on the authority of his registration certificates at the concessional rate of 

tax aganst VAT D 1 are used by the dealer in the manufactured of goods The goods 

manufactured are partly soldand partly stock transferred As per section 7 (4) Clause & the 

dealer 1s entitled to purchase against VAT D 1 at he conceassional rate of tax | the goods 

purchased are used by the dealer for manufacturing of goods for 5816 15 not essential that 

the goods are sold by the dealer in the State of Haryana or outside the State of Haryana 

Condition of use ए matenal 15 for used by him but as far 85 sale 15 concerned 1t 15 not 

essential whether he has sold the goods or somebody else 16. by consignment Agent or 

branches of the dealer in the other states Inthisregard Supreme Courtinthecase of Assessing 

Authority Vs East India Cotton Mig co Itd in the year 1981 has clanfied the meaning of the 

work Use by the dealer and sale of the same by somebody else This case 15 reported at 

(1981) Vol-48STC Page 239 Inputtax patd on purchases which are utiized in the manufacturning 

of goads and the same are stock transferred wili be reversed and the same has been done by 

the Assessing Authonty framing the assessment and tax 15 rightly calculated There 15 no 

violation of provisions of the Act 5010 penalty action 15 invited under section (5) of the VAT Act 

In the case of Trader If the goods purchased by the dealer are further stock transferred to other 

states then claim of input Tax 15 reversed at full rate of tax applicable पा the state paid on 

purchases but in the case of manufacturing units the same will be reversed at the applicable
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rate at which the manufacturer 15 entitled to purchase the goods In support of this your kind 

attention 15 invited on rate of purchase tax which is at the rate of 4% | the goods are purchased 

in the state without payment of tax then purchase tax at proportionate purchases used in 

stock transfer will be @ 4% पा this way ॥ 15 very clear that a manufacturer 15 entitled to 

purchase at concessional rate of @ 4% and If the manufactured goods are stock transferred 
then input tax will be reversed था the same rate which 15 paid on purchases | e applicable rate 
@ 4% as per the provision of the Act 

The Commuttee desired the department to reconcile with PAG Office and settle 
the matter under the intimation to the Commuittee 

[40] 213 3 Short levy of lump sum tax on works contract 

Under the HVAT Act and the rules framed thereunder a contractor liable 10 pay tax 

may In respect of a works contract awarded to him for execution पा the State pay in lieu of 

tax payable by him under the Act on the transfer of property (whether 85 goods or in some 
other form) involved पा the execution of works contract a lump sum tax calculated at four 

per cent of the total valuable consideration receivable for the execution of the contract 

During test check of the records of the offices of DETC (ST) Farndabad (East) and 

Panchkula between December 2007 and April 2008 we noticed that four contractors 

who had opted for lump sum payment of tax received payment of Rs 16 54 crore for 

execution of works contracts during the period between April 2003 and March 2006 The 

AAs while finalising the assessments between May 2006 and May 2007 levied tax 

at the rate of two per centinstead of correct rate of four per centwhich resulted ॥ short 

levy of tax of Rs 33 10 lakh Additionally interest amounting to Rs 30 48 lakh under 

Section 14 (6) of the HVAT Act was also leviable on default in tax demand for the 
period between May 2004 and May 2007 

After we pointed out these cases between December 2007 and April 2008 the DETC 

(ST) Panchkula created additional demands of Rs 503 lakh in March 2009 DETC 

(51] Fandabad (East) stated between December 2009 and January 2010 that the cases 
had been sent to DETC cum RA Faridabad for taking suo motu action in June and August 

2008 We have not received report on recovery and final reply ॥ respect of Fandabad 

cases Including action taken to levy of interest (August 2010) 

We pointed out the matter to the ETC Excise and Taxation Department in 

Apri!and June 2008 आएं reported (0 the Government पा February 2010 we are yet to receive 

their reply (August 2010) 

The Department in its wntten reply stated us under — 

1 M/s Mahana Ra) (J V) 726/Sector 7 Farnidabad (East) TIN No 06731215303 
AY 2003-04 

15 submutted that in ight of the clanfication 1ssued by the Financial Commissioner and 

Principal Secretary to Govt of Haryana vide Memo Na 2192 dated 24 07 2007 the case was 
sent to DETC-cum Rewvisional Authenty for revising the case Meanwhile dealer premanded the 

case back to assessing Authority for framing de novo assessment Accordingly a de novo 

assessment in the case was framed on 28 06 2010 and the entire GTO was taxed @4% and 

thereby creating 8 total demand of Rs 371976/ {Tax Rs 1859638+Intt Rs 1859638/ + interest
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of Rs 18 59 638/ ) The dealer 15 not treaceble in Fanidabad Both the sureties stand cancelled 

Recently an information has been gathered by this office that the dealer 15 aboutto receive a 

payment from the National Highway Authonty of Indra The NHAI has been requestzd to remit 

the amount to the department If any 15 payable to the dealer 

Hence in the light of above mentioned facts the para may be dropped 

3 M/s Windroz India Pvt Ltd Faridabad (East), TIN No 06771210528, AY, 2003 04 

In this connection ॥ 15 submitted that the assessment order of M/s Windroz India Pvt 

Ltd Fandabad holding TIN 06771210528 for the assessment year 2003-04 was revised by the 

then Dy Excise & Taxaton Commissioner Cum Revisional Authonty vide his orders dated 

25 04 2011 by creating था additional demand of Rs 2 99 584/ 

The Commuttee desired that the facts of these cases may be got verified and 

reconciled with the PAG Office, under intimation to the Committee 

[41] 214 3 Underassessment of tax due inadmussible deduction from gross turnover 

Under Section 2 (रह) (1) of the HVAT Act the transfer of property पा 0००05 (whether as 

goods or in some other form) mnvolved in the execution of a works contract where such 

transfer 15 for cash deferred payment or other valuable consideration and such transfer shall 

be deemed 10 be 8 sale of those goods by the person making the transfer Under the 

provisions of HVAT Act tax 1s leviable at every successive stage and deemed sale 15 also 

taxable n the hands of the contractor A works contractor may either pay lump sum tax at 

the rate of four per cent of gross receipts of works contract or pay tax on salue of 

goods mnvolved in the execution of works contract Thus the deductions for labour and other 

service charges are to be made from total contract value for determining sale value of 90005 

sold for levy of tax 

21431 During test check of the records of the office of DETC (ST) Penupat in 

January 2010 we noticed that the dealer company (contractor) was engaged in building 

construction and did not opt for lump sum payment of tax The contractee supplied matenal 

valued 85 र 9 72 crore to the contractor for use in the execution of works and the cost was 

recovered from contractor through works bills during the years 2006 07 and 2007 08 The 

dealer had not clamed any ITC  The AA while finalising the assessments In January 

and March 2009 omitted to levy tax on deemed sale of matenal vaiued as ¥ 9 72 crore 

and allowed other miscellaneous deduction of ₹ 3 47 crore from the GTO This resulted In 

underassessment of tax of ¥ 165 crore due to inadmissible allowance of deductions 

aggregating to ¥ 13 19 crore Addttionally interest amounting to र 79 66 lakh under Section 

14 (6) of the HVAT Act was also leviable for non payment of tax for the period between 

November 2006 and March 2009 

After we pointed out these cases पा January 2010 the छाए Panipat stated in January 

2010 that the matter was being examined We have not received final reply (August 2010) 

The Department ॥1 its wnitten reply stated as under — 

M/s Lord Shiva Construction Co Panipat TIN No 06872612414 AY 2006-07 & 2007 08 

It 1s intimated that in reply to audit para it 1s submitted that the case was sent ot DETC 

Cum Revisional Authority Panipat vide this office memo no 422/w 1 dt 10 05 2010 for taking 

suo moto action 85 perlaw The Revisional Authority Panipat Remanded the case back to the
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assessing authority vide order dated 22 03 2012 with the directions to decide the case after 

through examination The assessing authonty has decided the case vide order dated 28 02 2014 
creating an additional demand of Rs 352602/~ n A'Y 2006 07 and allowed refund of Rs 

793014/ पा A'Y 2007 08 after proper examination of the case Copy of assessment order 

(remand case) dated 28 02 2014 1s enclosed for your kind perusal 

Keeping In view of the above facts and circumstance of the case the audit para may 

please be dropped 

The Committee desired that the department should check the matter in detail 

and submit the revised reply to the Committee 

[42] 21432 Dunng test check of the records of the office of DETC (8T) Panipat in 

December 2009 we noticed that the dealer company (contractor) opted to pay lump sum 

tax in respect of one project only out of seven projects executed during 2005 06 received 

payment of ¥ 82 88 crore {(narmal contracts ¥ 77 99 crore lump sum contract ¥ 4 89 crore) 

dunng the year 2005 06 The contractor claimed a deduction of ¥ 2 31 crore (out of normal 

contracts receipts of ¥ 77 99 crore) on account of contractee tax The AA while finalising the 

assessment in March 2009 allowed deduction of ¥ 2 31 crore from the GTO on account of 
contractee tax amount Included पा gross receipts not leviable to tax as it would be double 

taxation As 10 such tax namely contractee tax was neither levied nor collected under any 

provision of the Act the deduction allowed was therefore madmissible nadmissible allowing 

of deduction of र 2 31 crore resulted पा underassessment of VAT of T 17 41 lakh 

After we pointed out the case पा. December 2008 the AA stated पा January 2010 that 

the case was being re examined We have not recelved final reply (August 2010) 

The Department था its wntten reply stated as under — 

M/s Larson & Turbo Ltd , ECC Panipat, TIN No 06262609597 AY 2005 06 

It1s intimated that the assessment arder dated 10 03 2009 was revised by the Revisional 

Authorty The Rewvisional Authonty remanded the case for de novo assessment vide order 
dated 10 01 2012 The Assessing Authonty framed the assessment in remand case The 
15506 ए deduction of Rs 2 31 Crore out of the Gross receipt of Rs 77 79 Crore on account of 

tax has been examined thoroughly by the Assessing Authority The Assessing Authority on 

examination of the copy of work contract has found that contracts allotted to the dealer were 
inclusive of tax In order to avoid double taxation the tax of Rs 2 31 Cr has nghtly been 

daducsted from the Gross Turnover The Assessing Autharity has 2150 held that the dealer has 

maintained separate account for the State of Haryana and other states Hence inview of the 
above there i1s no illegality in the assessment order Hence the para may please be dropped 

The Commttee desired the department to reconcile the para with PAG Office 

and settle the matter under intimation to the Committee 

[43] 2151 Evasion of value added tax due to 

21511 Suppression of purchases and sales 

Under Section 38 of the HVAT Act if a dealer has maintained false orincarrect 

accounts or documents with a view to suppress his sales purchases or stock of goods or 

has concealed any particulars or has furmished to or produced before any authorty any
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account return document or information which 15 false or incorrect in any matenal particular 

such authority may direct him to pay by way of penalty in addition to the tax to which he 15 
assessed or liable to be assessed a sum thrice the amount of tax which would have been 

avoided had such account retun document or information as the case may 06 been accepted 

85 true and correct | order to prevent the tax evasion by fraudulent means VAT provides 

for introduction of Tax Information Exchange System for proper tracing of inter State 58165 

transactions Further with a view to detect evasion of VAT by claiming fraudulent ITC by 

issuingforged tax invoices or fickitious accounting of goods neither purchased nor sold 

etc the ETC issued instructions पा March 2006 for ¢ross venfication of all purchase/sale 

transactions totaling more than ¥ one lakh from a single VAT dealer पा a year 

Dunng test check of the records of the office of DETC (ST) Faridabad (West) in May 

आप June 2008 we noticed that the depariment failed to implement comprehensive 

computerised system and the AAs had also not conducted cross venfication of the 

transactions (even within their distnict jursdiction) before finalising the assessments 

We conducted cross venfication of transactions of sales and purchases in May and 

June 2008 and noticed that four dealers sold goods valued 85 ¥ 8 07 crore to nine dealers 

of Faridabad and two dealers purchased goods valued as T 40 14 lakh from two dealers 

of Fandabad during the year 2004 05 These dealers had notshown these sales and purchases 

transactions in thetr accounts as well as in the quarterly returns submuitted to the department 

Failure of the AAs to cross venfy the transactions of sales and purchases before finalising 

the assessments between December 2006 and March 2008 inspite of ETC directions of 

March 2006 which consequently led to evasion ए VAT amounting to 4001 lakh 

Additionally penalty amounting to ¥1 20 crore was also leviable on suppression of sales 

and purchases 

After we pointed out these cases in May and June 2008 the ETO cum AA Faridabad 

(West) re assessed three cases and levied VAT and penalty amounting to T 22 lakh 

and ¥ 65 99 lakh respectively in June 2009 and March 2010 ETO Fandabad stated 

(February and March 2010) that statutory notice was 1ssued and served upon a dealer for 

re assessment and re assessment proceedings were mntiated ॥॥ one cas2 under 

Section 17 of HVAT Act We have not received report on recovery in respect of three 

dealers and final reply पा the remaining cases (August 2010) 

The Department पा its written reply stated as under — 

1 M/s Shiva Trade Center, Faridabad (W) TIN No 06651322920(1322902) AY 

2004-05 

In response to audit memos it 15 stated that the re assessment proceedings have been 

decided vide Assessing Authortty order dated 24 06 2009 All the four firms have been considered 

and purchases made by these firms added पा the GTO penal proceedings under sectton 38 

of HVAT have also been taken against the firm in the same order and पा order dated 16 03 2010 

on the basis of information received later on  So ॥ 1s requested that the objection may be 

dropped 

2 M/s Raj Industnial Corp Fandabad (W), TIN No 06701319384, AY 2004 05 

The case has been reassessed vide Assessing Authorities orders dated 26 02 2010 

creating an additional demand of Rs 1 49 01 307/ The firm is closed Both the sureties have
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also closed their business since 31 03 2006 आएं the proprietors were not treacable at 
Faridabad Notices were pasted at last known address of the dealer and sureties Hence the 
para may please be dropped 

3 M/s Yogesh Steel Corporation Faridabad(W) TIN No 06721321572 AY 2004 05 

15 Intimated that the re assessment has been made vide Assessing Authority s order 
dated 30 03 2010 and additional demand of Rs 54 13 040/ under Haryana Value Added Tax 
Acthas been created Efforts are being made to recover the arrear 

4 M/s Chawla Enterprises Faridabad{W) TIN No 06761318252 AY 2004 05 

Inreply to the audit objecticn 115 Intimated that the above case had been re assessed 
and tax and penalty had been smposed on the dealer Adjournment by the order the dealer 
went ॥ appeal before Haryana Tax Tribunal Chandigarh The appeal is pending before Haryana 
Tax Tribunal Chandigarh 

5 M/s Muskan Trading Co TIN No 06041322916 AY 2004 05 

In reference to your letter No RAW/ST/2009 10/PDP 141E/1863-64 dated 18 02 2010 
para No 9(c) of M/s Muskan Trading Co for assessment year 2004 05 85 per your audrt 
objection a notice In form of N3 alongwith a detail notice for suppression of sales was served 
upon the dealer but the dealer has submitted reply that they outset deny the sales and stated 
that they have not made any saies to M/s Shiva Trade Centre and 85 the sale worth 
Rs 20 39 532/ was conveyed anotice The dealer has also demanded that the bill or invoice 
or any C-4 or any other documentary evidence may be provided (0 him 50 that they can 
cross examme and reply of the notice under Section 38 After that 8 memo was sent to 
Sh VK Beniwal ETO cum Assessing Authonty of ward No 9 and the facts that the purchases 
were worth Rs 20 39 532/ shown by M/s Shiva Trade Centre 15 not a sale of M/s Muskan 
Trading Company and It was conveyed to Assesssing Authority that M/s Shiva Trade Centre 
as wrongly claimed/shown purchases from M/s Muskan Trading Co to avoid the taxation 
Therefore the action under Section 38 15 10 be taken by the Assessing Authonty of Ward 
No 9n case of M/s Shiva Trade Centre now penalty under Section 38 on the amount of 
Rs 20 39 532/ for wrong claim of input taax has been levied on M/s Shiva Trade Center by 
Assessing Authority Sh VK Beniwal of Ward No 9 Therefore you dre requested to drop the 
para in case of M/s Muskan Trading Co as penalty u/s 38 can be levied only on one dealer 
and the penalty 38 has afready been levied of M/s Shiva Trade Centre which can be examined 
fromthe file of M/s Shiva Trade Centre Hence the para may please be dropped 

6 M/s Shivda Associates N G Farnidabad TIN No 06291316910 AY 2004 05 

It [5 intimated that the case has been remanded by the Jt ETC(A) Fardabad vide 
orders dated 21 09 2010 and the same was decided by the Assessing Authority vide order 
dated 17 08 2012 ॥ the meantime the written submission of the dealer was received along 
with the iist of purchases 1n form of LP 7 in which purchases form M/s Ayushi Steel Co 
Fardabad have been duly shown On examination of LP 7 It was revealed that since the 
dealer has shown purchases from M/s Ayushi Steel Co Fandabad and suppression of these 
purchases 15 not extablished Therefore notice of suppression 15 vacated and the sard 
purchases are the part of turnover has already been shown in onginal returns Hence the para 
may please be dropped
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The Committee desired that the department should pursue the case pending In 

the Haryana Tax Tribunal, Chandigarh vigorously and thereafter action to recover 

the amount from the owners and sureties of the firm be taken accordingly under 

intimation to the Committee 

[44] 4 3 Analysis of arrears of revenue 

The arrears of revenue as on 31 March 2010 In respect of State Excise 

amounted to ¥ 84 96 crore of which ¥ 29 63 crore were outstanding for more than five 

years The following table depicts the position of arrears of revenue during the period 

2005 06 to 2009 10 

( Tin crore) 

Year Opening Amount Closing State Percentage of Percentage of 

balance of collected balance of  Excise column 4 to realisation of 

arrears during the arrears receipts column §  arrears {Col 3 

year 
to col 2) 

1 2 3 4 5 6 7 

2005 06 3583 0 61 39 56 1 106 86 4 2 

2006 07 3956 078 42 26 121710 3 2 

2007 08 42 26 257 52 31 1 378 81 4 6 

2008 08 52 31 836 46 61 1418 53 3 16 

2009 10 45 61 275 84 96 2 059 02 4 6 

We observed that arrears of revenue had increased from ¥35 83 crore at the beginning 

of the year 2005 06 to ¥ 84 96 crore (137 per cent) at the end of the year 2009 10 The 

percentage of realisation of arrears to the arrears at the beginning of the year ranged 

between two and 16 per cent during the years 2005 06 to 2009 10 Though the actual 

recelpts increased by 86 per cent {from ¥1 106 86 crore in 2005 06 to ¥ 2 059 02 crore In 

2009 10) the arrears outstanding was increased by 137 per cent (from रैं 35 83 crore as 

on 1 Aprit 2005 to T 84 96 crore as on 31 March 2010) 

The Government may advise the Excise and Taxation Department to take effective 

steps for collecting the arrears promptly to augment Government revenue 

The department पा its written reply stated as under — 

State Excise 

From the presual of figures pointed out पा the para 1t1s clear that the outstanding 

amount1 e the arrears of excise receipts for the year 2009 1015 4% of the total excise recelpt 

ए Rs 2059 02 crore Hence there ts noncrease in percentage tumn However directions have 

been i1ssued to the concerned DETC s to make vigours efforts to recover the outstanding 

amount
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00 of total arrear in revenue ए Rs 84 96 Crores Rs 7 58 crores have been recovered 
uptc 12 01 2016 leaving a balance of Rs 77 38 crores The reason wise breakup of balance 
arrear are as under — 

(Amount in Crore) 

1 Under Staty 135 

2 UnderInstaliments 0 69 

3 Interstate arrear 887 

4 Inter distnct 595 

5 Property attached 676 

6  Writting off 021 

7 Netrecoverable 53 55 

Total 77 38 

Recovery of arrears 15 8 countinous process Efforts for recovery are reviewed each 
months by the officers of the department at Head Office as well as it district level 

The Committee desired that the department should make sincere and vigorous 
efforts to recover the outstanding arrears from the concerned dealers as well as 
sureties of the firm, under intimation to the Committee 

[45] 452 Position of Audit Reports 

During the iast five years (including the current year s report) audit through its Audit 
Reports had pointed out non/short recovery of excise duty license fee penalty non recovery 
of cost of supervisory staff posted at the distillery etc  with revenue implication of ¥14 48 
crore in 11 paragraphs {including ocne review) The Department/Government had accepted 
all the audit observations involving ¥ 14 48 crore and recovered र 38 91 lakh | 
31 March 2010 The detalls are shown in the following table 

Year of Paragraphs included Paragraphs accepted Amount recovered 
Audit 
Report (T 1n crore) (₹ पा lakh) 

Number Amount Number Amount Number Amount 

2005 06 1 477 1 477 1 15 69 
(Review) 

2006 07 2 048 2 048 1 125 

2007 08 2 123 2 123 1 311 

2008 09 4 235 4 235 4 8 83 

2009 10 2 565 2 565 2 10 03 

Total 1" 14 48 11 14 48 9 38 a1 
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We observed that the recovery in respect of the accepted cases was only three 

percent The slow progress of recovery even in respect of accepted cases 15 Indicative 

of falure on the part of the heads of offices/department to initiate action to recover the 

Government dues promptly We recommend that the Government may revamp the 

recovery mechanism to ensure that at least the amount involved In accepted cases are 

promptiy recovered 

We recommend that the Government may revamp the recovery mechanism to 

ensure that at least the amount involved in accepted cases are promptly recovered 

The Department पा its written reply stated as under — 

Para 1s informative and suggestive only 

The Committee desired that some concrete steps should be taken by the 

department to recover the balance amount under intimation to the Committee 

[46] 47 Results of audit 

Test check of the records of the offices of DETC (Excise) relating to State 

Excise conducted in audit during the year 2008 10 revealed non/short recovery of excise 

duty license fee and penalty etc amounting to 73 95 crore 1n 377 cases which fall 

under the following categories 

(T पा crore) 

Sr Category Number of cases Amount 

No 

Excise and Taxation Department {State Excise) 

1 Non recovery of penalty on illicit iquor 83 264 

2 Non/late depostt of hcense fee and loss of interest 200 0 88 

3 Non imposition of penalty 12 011 

4 Miscellanecus irregularities 82 032 

Total 377 385 

During the year 2009 10 the department accepted underassessment and other 

deficiencies of €3 76 crore involved | 251 cases of which 224 cases mnvolving ¥ 3 59 

crore had been pomnted out duning 2008 10 and the remaining In the earlier years The 

department recovered ¥ 21 65 lakh in 42 cases during the year 2009 10 of which 15 28565 

involving ¥4 84 lakh related to the year 2009 10 and balance to the earlier years 

A few lllustrative audit observations involving Rs 6 65 crore are menticned | the 

succeeding paragraphs 

The Department पा its written reply stated as under — 

Out of total 377 cases nvolving an amount of Rs 3 95 crore have been reviewed with 

the following results —
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Numberof cases Amount pointed out by Audit Result of Review 

{Rs in lakhs) 

186 115 58 Settled with demand 

g 516 Settled without demand 

182 27519 Cases are underreview with A G Audtt 

n 39593 

The Commuttee desired the department to reconcile the cases which are under 

review with the PAG Office under mtimation to the Commuittee 

[47] 4 91 Non recovery/levy of penalty on ilicit liquor owners 

Under Section 61 and 61 A of the Punjab Excise Act 1914 as applicabie to the 

State of Haryana penalty not less than हैं 50 and not more than ¥ 500 per bottle of 750 ml 15 

leviable on the offender for possession of illicit liquor The Act further provides that if penalty 

15 not paid within the stipulated perod the Collector or DETC (Excise) shall pass orders 

for confiscation of means of transport seized along with iquor and the means of transport 

shall be put to auction within 30 days from the date of order of confiscation The 

auction amount after deducting the expenditure incurred on it shall be adjusted towards 

the payment of penalty and the excess amount if any shall be refunded to the owner 

The unrecovered amount of penalty if any shali be recoverable as arrears of land revenue 

4911 Dunng test check of the records of the offices of DETC (Excise) 

Fandabad Kurukshetra and Panchkula in July 2009 we noticed that the department 

had detained 107 436 bottles of iilicit country liquor and confiscated 13 vehicles in 

13 cases during road checking between Apnland June 2008 The department after giving 

reasonable opportunity decided these cases and imposed penalty of ¥262 crore 

between April 2008 and May2009 Neither the defaulters paid the penalty nor did the 

department initiate any action to recover the amount by auchoning the confiscated 

vehicles even after lapse of period of seven to 20 months  This resulted पा non recovery of 

penalty of 2 62 crore After we pointed out these cases In July 2009 DETC (Excise) 

Panchkula stated पा June 2010 that recovery proceedings were being initiated by way of 

auctioning nine vehicles to recover penatty of ¥1 45 crore DETCs (Excise) Farndabadand 

Kurukshetra stated in January आएं June 2010 that efforts were being made to recover the 

penalty of 1 17 crare from four offenders  We have not received further report on recovery 

(August 2010) 

The Department in its written reply stated as under — 

Out of total 13 cases involving an amount of Rs 2 62 crere Rs 1 33 crore have been 

recovered and efforts are being made to recover the balance amount of Rs 1 29 crore 

The department should accelerate the pace of recovery and progress of recovery 

be iIntimataed to the Committee
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[48] 4912 During test check of the records of the office of DETC (Excise) Ambala 

In May 2009 we noticed that ॥ 21 cases 89 563 bottles of (llict country fiquor were 
detained between July 2008 and March 2009 The department had seized vehicles in 

20cases The department neither impased minimum penalty of ¥ 44 78 lakh nor miated 
any action 10 recover the amount even after a lapse of three to 12 months This 

resulted in non levy/recovery of mimmum penalty of ¥ 44 78 lakh 

After we pointed out the case in May 2009 ETC Haryana stated in December 

2009 that DETC (Excise) Ambala had imposed penalty of T45 39 lakh पा all the cases 

between May and August 2009 and recovered ¥ 1 28 lakh in two cases in May and August 

2008 Efforts were being made to recover the balance amount of ¥ 44 11 lakh We have 

not receved further progress of recovery (August 2010) 

We pointed out the matter to the ETC Excise and Taxation Department in 

August and September 2009 and reported to the Government in February 2010 we are 

yet to receive therr reply (August 2010) 

The department in its wntten reply stated 25 under — 

Out of total 21 cases mvolving था amount of Rs 44 78 lakh Rs 37 34 [akh have been 

recovered and efforts are being made to recover the balance amount of Rs 7 44 lakh 

The Committee desired that sincere and vigorous efforts may be made by the 

department to recover the remaining balance amount and inform the Committee 

accordingly 

[49] 49 2 Short/non recovery of license fee and interest 

Under the HLL Rules read with the State excise policy for the years 2005 07 to 

2008 09 every successful allottee of retal licensed liquor outlet shall be required to depostt 

8 security equal to 20 per cent of the annual license fee of the licensed outlet out of which 

five per cent of the license fee has 10 be deposited on the day of draw of lot five per 

cent within seven days of the allotment/draw of ot on or before 31 March of the year 

whichever 18 earlier and rematning 10 per cent by 7th April of the respective year The 

balance 80 per cent shall 06 payable in eight equated instalments starting from Aprnil to 

November of the respective year In the year 2008 09 the rematning 80 per centwas 

to be paid पा nine equated instalments Failure to pay equated monthly instalments renders 

him liable 10 pay interest at the rate of one and 8 half per cent per month for the period 

from the first day of the month to the date of payment of the instalment or any part thereof 

In case the allottee fals to make payment of 5600४ deposit equal to 20 per cent of 

annual icense fee and defaulted in payment of eight/nine equated instalments of license fee 

alongwith interest the licensed outlet shall cease to be ॥1 operation on the first day of 

the following month and shall ordinarily be sealed by the DETC (Excise) of the respective 

district In such events the DETC (Excise) may re allot it at the nsk and cost of the onginal 

allottee by seeking prior perrmssion of the Financial Commissioner 

49 21 Duning test check of the records of four offices of DETC (Excise) between 

August and December 2008 we noticed that 25 retail outlets were auctioned 1n 

February and March 2007 for ¥ 6 95 crare for the year 2007 08 Outof25 successful bidders 

22 bidders did not deposit the secunty amount i full and the remaining three licensees 

faled to pay monthly instalments of license fee पा full by the due date Ofthe total license 

दि
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fee of ¥ 6 95 crore the allottees deposited security amounting to T 7275 lakh and 
monthly instalments amounting to ¥ 4 lakh Thus the allottees did not deposit the 
balance amount of 6 18 crore The department cancelled their retail liquor outlets between 

Apri and August 2007 and forfeited the entire amount of secunty These retall hquor 
outlets were reauctioned between May and October 2007 for the remaining penod for 

¥ 4 36 crore at the nsk and cost of original licensees However the department did not 

initiate any action to recover the differential amount of license fee of ¥1 83 crore fromthe 

onginal allottees This resulted पा non realisation of Government revenue of ¥ 1 83 crore 

After we pointed out these cases between August and December 2008 DETCs 

(Excise) stated पा September and December 2009 that notices were being 1ssued (0 

recover the amount of ¥ 1 83 crore from the concerned allottees We have not received 
further report on recovery (August 2010) 

The department पा its written reply stated as under — 

Out of total 25 cases involving an amountof Rs 1 83 crore Rs 0 03 crore have been 

recovered and efforts are being made to recover the balance amount 0 Rs 1 80 crore 

The Commuittee desired the all out efforts may be made to recover the balance 
amount under intimation to the Committee 

[50] 4922 During test check of the records of five offices of DETC (Excise) 
between May 2007 and July 2009 we noticed that retail iquor outlets for the sale of country 

hquor/Indian Made Foreign Liquor (IMFL) were allotted to 23 licensees for ¥ 5 57 crore 
The Iicensees failed to pay monthly instalments of license fee for the pencd between April 

2006 and December 2008 पा full by the prescribed dates Of the total license fee of ¥ 5 57 

crore the licensees had paid only license fee of € 5 04 crore Thus the allottees did not 

deposit the balance amount of ¥ 52 17 lakh The DETCs (Excise) however did not 
inihiate action to cease/seal the vends for non deposit of monthly instaiments in full by the 

end of the month and levy interest for belated payment of the license fee This resulted n 

short recovery of license fee of ¥ 52 17 lakh besides interest of €15 41 lakh 

After we pointed out these cases between May 2007 and July 2009 DETCs 
(Excise) Karnal आएं Kurukshetra stated in December 2009 that license fee of ¥ 8 17 lakh 

{including interest of ¥ 3 000) had been recovered from four hcensees between January 2008 
and August 2009 and efforts were being made to recover the balance amount of ¥ 8 33 lakh 

DETC (Excise) Ambala stated in December 2009 that recovery procceedings under the Land 

Revenue Act had been started पा five cases involving revenue of ¥ 4 93 lakh DETCs (Excise) 

Bhuwani and Kaithal stated in October and December 2009 that efforts were being made to 

recover the balance amount of ¥ 30 77 lakh We have not received further progress of 
recovery of license fee and interest (August 2010) 

The department ॥1 its wntten reply stated 25 under — 

Out of total 23 cases involving an amount of Rs 67 58 'akh (License fee and interest) 
Rs 18 02 lakh have been recovered and efforts are being made to recover the balance amount 

of Rs 49 58 lakh 

The Committee desired the all out efforts may be made to recover the balance 

amount, under intimation to the Committee
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[51] 4923Dunng test check of the records of the offices of DETC {Excise) Jind 

and Karnal in July 2008 we noticed that 28 licensees had 0810 the monthly instal 

ments of license fee amounting to ¥ 2 69 crore for the period between April and December 

2008 after the prescribed dates The delay ranged between 21 to 245 days The DETC 

(Excise) however did not initrate any action to cease/seal the vends for non deposit of 

monthly nstalments by the end of the month and to levy interest for belated payments of 

icense fee This resulted in non levy of interest of T 7 71 lakh 

After we pointed out these cases in July 2009 DETC (Excise) Jind stated in November 

2000 that interest of T 57 881 had been recovered from two licensees in September 2009 

and efforts were being made to recover the balance amount of ¥ 3 55 fakh DETC (Excise) 

Karnal stated in December 2009 that notices were being issued 10 the defaulters to recover 

the outstanding amount We have not received further progress of recovery of interest 

{August 2010) 

We pomted out the matter to the ETC Excise and Taxation Department 

between July 2007 and September 2009 and reported to the Government in February 

2010 we are yet to receive therr reply (August 2010) 

The department पा its written reply stated as under — 

Out of total 28 cases involving an amount of Rs 7 71 lakh Rs 1 94 lakh have been 

recovered and efforts aare being made to recover the balance amount of Rs 5 77 la<h 

The Committee desired the all out efforts may be made to recover the balance 

amount under intimation to the Comrmittee 

[52] 53 Analysis of arrears of revenue 

A Passengers and goods tax 

The arrears of revenue relating to PGT 85 on 31 March 2010 amounted to 

764 50 crore of which रैं 28 32 crore (44 per cent) were outstanding for more than five 

years The following table depicts the arrears of revenue durnng the period 2005 06 to 

2009 10 
{ T in crore) 

Year Opening Amount Closing Actual Percentage Percentage 

balance of collected balance of receipts (Col 3to of ८0509 

arrears the arrears Col 2) balance of 

arrears to 
actual 

receipts 

(Col 4to 
Cel 5) 

1 2 3 4 5 ] 7 

2005 06 52 06 11 29 36 00 757 60 22 5 

2006 07 3600 10 09 5197 738 41 28 7 

2007 08 5197 2228 48 55 379 39 43 13 

2008 09 48 05 11 52 58 08 37029 24 16 

2009 10 58 08 16 88 64 50 391 45 29 15 

oy
 

=
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We observed that arrears of revenue of PGT had increased from ¥ 52 06 crore atthe 

beginning of the year 2005 06 to ¥ 64 50 crore (24 per cent) at the end of the year 2009 10 

The percentage of realisation of arrears to the arrears outstanding at the beginning of the 

year ranged between 22 and 43 per cent during the years 2005 06 to 2009 10 Though 

the actual receipts was decreased by 48 per cent (from 757 60 crore tn 2005 06 to 

¥ 391 45crore In 2009 10) the arrears of revenue was increased by 24 percent (from 

¥ 52 06 crore 85 on 1 April 2005 10 र 64 50 crore 85 on 31 March 2010) 

The Government may advise the Excise and Taxation Department to take effective 
steps for collecting the arrears promptly to augment Government revenue 

B Taxes on vehicles 

The Department intimated that there was an arrears of revenue of Rs 3 68 crore 85 
on 31 March 2009 Year wise detalls of information regarding arrears of revenue viz arrears 

pending at the beginning of the year arrears added and collected duning the year and 
arrears pending at the end of the year for the period 2005 06 to 2009 1015 not available 

with the Department Thus the Department had not maintained centralised database 

regarding arrears of revenue at the apex level for monitoring छाए expediting the 
progress of recovery of arrears 

The Department पी its written reply stated as under — 

Out of total arrear of Rs 64 50 crore Rs 27 23 crore have been recovered upto 

12 01 2015 leaving a balance of Rs 37 27 crore The reason wise balance arrear are 85 
under — 

{Amount In crore) 

1 Interstate arrear 003 

2  Netrecoverable 3724 

Total 3727 

Recovery of arrears 15 व countinous process Efforts for recovery are reviewed each 
months by the officers of the department at Head Office as well 85 at distnict level 

The Committee desired that sincere and vigorous efforts may be made to recover 

the balance amount at the case for writing off the amount and the Committee may be 
informed accordingly 

[53] 55 2 Position of Audit Reports 

ADunng the last five years (including the current year s report) audit through its Audit 
Reports had pointed out non/short ievy/realisation of PGT non levy of interest on delayed/ 
non payment of tax non/short realisation of permit fee/token tax/bid money etc with 

revenue impiication of ¥ 39 82 crore In 22 paragraphs (including one review) Ofthese the 

Department/Government had accepted audit observations in 18 paragraphs (including one 
review) involving ¥ 19 09 crore and recovered ¥1 33 crore The details are shown ॥ the 
following table —
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A Passengers and goods tax 

Year of Paragraphs included Paragraphs accepted Amount recovered 

Audit Report एफ crore) @ n lakh) 

No Amount No Amount No Amount 

2005 06 1 11 10 1 1110 1 092 

(Review) 

2006 07 1 112 1 112 1 57 22 

2007 08 3 147 3 147 3 2518 

2008 09 1 099 1 098 1 4 52 

2009 10 1 065 1 065 1 632 

Total 7 1533 7 1533 7 94 17 

B Taxes on vehicles 

Year of Paragraphs included Paragraphs accepted Amount recovered 

Audit Report {¥ In crore) (T In lakh} 

No Amount No Amount No Amount 

2005 06 3 18 69 2 024 1 053 

2006 07 3 120 2 055 2 18 64 

2007 08 5 316 4 153 1 507 

2008 09 2 063 2 063 2 778 

2009 10 2 081 2 081 2 722 

Total 15 24 49 12 376 8 39 24 

We observed that the recovery of accepted cases पा respect of PGT and Taxes on 

vehicles was six and 10 per cent respectively The sfow progress of recovery even in 

respect of accepted cases 15 Indicative of failure on the part of the heads of offices/departments 

to iniiate achion to recover the Government dues promptly 

We recommend that the Government may revamp the recovery mechanism to 

ensure that at least the amount involved in accepted cases are promptly recovered 

The department in its written reply stated as under — 

Para 1s informative and suggestive only 

The Committee desired that the efforts may be made to recover the balance 

amount under intimation to the Committee
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[54] 57 Results of audit 

Test check of the records ॥ the offices of Transport Excise and Taxaton and Agriculture 

departments relating to revenue received from taxes on vehicles taxes on goods and 

passengers and other tax receipts during the year 2009 10 revealed non/short recovery of 
tax/duty fees and penalty etc amounting to ¥ 3 84 crore In 2 598 cases which fall under 

the following categories — 

(T Incrore) 

Sr Category Number of Amount 

No ८8565 

A Transport Department {Taxes on vehicies) 

1 Non/short recovery of token tax m respect of stage carriage buses 661 106 

2 Short charging of permit/countersignature fees from owners of heavy/ 63 002 

ight transport vehicles 

3. Non recovery of bid maoney 20 031 

4  Non/short realisation of registration fee and token tax on vehicles 277 006 

transferred from other States 

5 Miscellaneous irregularities 213 018 

Total 1234 163 

B Excise and Taxation Department {Taxes on goods and passengers) 

1 Nonrecovery of passengers tax from bus owners of co operative 557 135 

societies/educational institutions 

2 Non recovery of goods tax 786 039 

3. Miscellaneous irregulanties 15 002 

Total 1358 176 

C Excise and Taxation Department (Entertainment duty and show tax) 

1 Non recovery of entertainment duty 3 004 

D Agriculture Department (Purchase tax on sugarcane) 

1 Non deposit of purchase tax 3 021 

Grand total 2 598 364 

During the year 2009 10 the departments accepted underassessment and other 

deficiencies of ¥ 2 06 crore Involved | 1272 cases of which 1258 cases involving 

¥ 2 01 crore had been pointed out dunng 2009 10 and balance in the earlier years The 
departments recovered T 19 33 lakh ॥ 138 cases during the year 2009 10 of which 124 

cases Involving ¥ 14 46 lakh related to the year 2009 10 and balance to the earlier years 

A few illustrative audit observations highlighting trregularities involving financiat 

effect of ¥ 1 46 crore are mentioned पा the succeeding paragraphs
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The department पा its written reply stated as under — 

PGT 

Allthe 1358 cases invelving था amount of Rs 1 76 crore have been reviewed with the 
following results — 

(1) 724 cases involving था amount of Rs 1 12 crore have been settled with demand 

(1) 10 ८8565 Involving an amountafRs 0 07 crore have been settled without demand 

() 624 cases involving an amount of Rs 0 57 crore are under review with A G (A) 

Entertainment 

All the 3 cases invalving an amount of Rs 0 04 crore have been reviewed with the 
following results — 

() 1 caseinvolving an amount of Rs 0 03 crore setile without demand 

(1} 2 cases involving था amount of Rs 0 01 crore are under review with A G (A) 

The department should accelerate the pace of recovery and the progress of 
recovery be intimated 10 the Committee 

[55] 59 1 3City bus operators 

Section 9 (2E) of the PPGT (Haryana Amendment) Rules 2004 as inserted with effect 

from 24 February 2004 provides that the haolders of permit for plying buses on the roads 
within the municipal corporation mit in Gurgaon and Farnidabad districts are required to 

pay passengers tax at the rates prescribed for ordinary half body and ordinary full body 

buses at ¥ 4 200 and ¥ 7 000 per month respectively 

During test check of the records of offices of DETC (PGT) Fandabad (East) Fandabad 

(West) and Gurgaon between October and December 2009 we noticed that 35 private 

bus operators who were granted permits for plying buses m city areas पाए not deposit 

the monthly passengers tax for different periods between April 2008 and March 2009 The 

department however did not take action to realise the tax from the defaulting bus owners 

This resulted पा non/short realisation of tax of ¥14 66 lakh Additionally interest amounting 

to ¥ 8 21 lakh was also leviable for the period between April 2008 and December 2009 

After we pointed out the cases between October and December 2009 DETCs (PGT) 

Faridabad (East and West) and Gurgaon stated in December 2009 and January 2010 that 

notices would be 1ssued to the owners of vehicles to recover the dues and amount recovered 

would 06 intimated We have not received further progress of recovery (August 2010) 

We pointed out the matter to the ETC Excise and Taxation Department between 

February 2008 बाएं February 2010 and reported to the Government in February and March 

2010 we are yet to receive their reply (August 2010) 

The department in its written reply stated as under — 

Out of total 35 cases involving amount of Rs 22 87 lakh 7 cases have been decided 

and amount of Rs 4 78 lakh have been recovered The concerned DETC s have been diracted 

to recover the remaining amount at the earliest 

The Committee desired that the department should give directions to the 

concerned DETCs to recover the rematning amount at the earliest under intimation 

to the Committee 
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REVENUE DEPARTMENT 

[56] 34 Rerenue impact of the Audit 

3 4 1 Posttion of Inspection Reports 

The performance of the Revenue Department to deal with the irregularities detected in 

the course of local audit conducted dunng the year 2008 09 and the corresponding figures for 

the preceding four years 15 tabulated below 

(incrore) 

Year Units audited Cases accepted Recovery made 
during the year 

Number Number Amount Number Amount Cases Amount 
of cases 

2004 05 179 4153 653 1225 4 88 18 005 

2005 06 179 8 349 2210 5878 1319 108 007 

2006 07 179 3476 899 2352 6 67 104 003 

2007 08 180 85 543 44 43 2136 604 240 007 

2008 09 180 1157 650 310 190 7 001 

Total 897 102678 88 55 11 901 3268 477 023 

We observed that the recovery ॥ respect of accepted cases during the years 2004 

05 to 2008 09 was only one per cent 

The department 1n its written reply stated as under — 

This Para 15 relates to Position of Inspection Reports 

Observation of PA G has been noted and the recovery In respect of accepted cases 

15 being expedited 

Itis therefore requested that this para may be dropped 

The Commuittee desired the department to make the strenuous and vigorous 

efforts to recover the balance outstanding amount and position of recovery be 

intimated to the Committee on quarterly 08515 

The Committee further desired the department to evolve a mechanism to 

penalize the person who makes deed without proper evalution of the property 

[57] 34 2 Position of Audit Reports 

During the last five years (including the current year s report) audit through its Audit 
Reports had pointed out non/short levylrealisation ए 50 आएं RF evasion due to non execution 

of conveyance deeds non presentation of documents for registration misclassification of
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documents incorrect grant of exemptions/remissions application of incorrect rate 810 with 
revenue implicationof Rs 57 59 crore in 17 paragraphs (including two reviews)} Of these the 

Department/Government had accepted audit observations in 17 paragraphs (including two 

reviews) Invoiving 46 12 crore and recovered 26 53 lakh The details are shown in the following 

table — 

Year Paragraphs Included Paragraph accepted Amount recovered 

(T in crore) (¥ in lakh) 

Number Amount Number Amount Number Amount 

2005 06 3 725 3 725 1 11 42 

2006 07 3 034 3 034 1 13 

2007 08 4 170 4 170 1 087 

1 24 69 i 15 11 
(Review) 

2008 09 5 076 5 076 1 143 

2009 10 1 22 85 1 20 96 1 1150 
(Review) 

Total 17 57 59 17 46 12 8 26 53 

We observed that the Revenue Department had recovered only Rs 26 53 lakh out of 

accepted cases amounting to Rs 46 12 crore during the ४685 2005 06 to 2 008 09 Thus 
the recovery in respect of the accepted cases was very low (0 6 per cenl) The slow progress 

of recovery even in respect of accepted cases is the indicative of fallure on the part of the 

heads of offices/department to inhate effective action to recover the Govemment dues promptly 

We recommend that the Government may revamp the recovery mechanism to ensure 

that at least the amount involved in accepted cases are promptly recovered 

The department था its written reply started as under — 

This Para relates to Position of Audit Reports 

Noted the slow progress of recovery is being expedited 

॥ 15 therefore requested that this para may be dropped 

The committee desired the department to make the strenuous and vigorous 

efforts to expedite the recovery of the balance outstanding amount and position of 

recovery be intimated to the Committee 

[58] 3 6 8 Absence of mechanism to detact evaston of stamp duty by not presenting 

documents for registration 

As per proviso (3) to Section 33 (2) of the [SAct the State may determine what offices 

shall be deemed to be public offices and who shail be deemed to be persons in charge of 

public offices Further Section 73 also pravides that every public officer having पा his custody 

(L
)
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any records documents and proceedings etc the inspection whereof may tend to secure 

छाए duty or to prove or lead to the discovery of any fraud or omussion in relation to any duty 

shall at all reasonable times permit any person authonsed by the Collector to inspect for 

such purpose the records documents and proceedings etc All Government offices and 

Government undertakings are generally public offices but the Revenue Department had not 

inspected any offices so far We observed that the Revenue Department did not have any 
system to penodically collect information from various departments to ensure that the 

documents {(agreements contracts leases conveyance deeds etc ) are properly registered 

and realisation of proper SD and RF 

The department ॥ा its written reply started as under — 

This para 15 relates to Absence of mechanism to detect evasion of stampduty by not 

presenting documents for registration 

In this regard general instruction will be 1ssued again (0 concerned Departmenr 

itis therefore requested that this para may be dropped 

During the oral examination of departmental representatives, the Committee 

observed that this matter relates to revenue loss of the State Government Thus the 
Committee desired the department to enquire about this matter and responsibility 

needs to be fixed ता this matter and ifs report be sent to the Committee accordingly 

[59] 36 8 1 Contracts for collection of toll by private entreneurs 

Under Section 2 (16) (c) of the IS Act lease means 8 lease of iImmovable property 
and Includesany instrument by which folls of any description are let a patia a kabuliyat or 
other undertaking पा writing not being a counterpart of a lease to cultivate occupy or payor 

deliver rent for mmovable property Any instrument of toll contract 1s chargeable 10 SD 85 an 

instrument of lease deed at the prescnbed rates The expenses on 50 are to 06 borne by the 

lessee In the case of a [ease or agreement to lease under Section 29 ( ८) of the IS Act 

Section 17 (1) (d) of the IR Act provides that lease of immovable property from year to year or 

for any term exceeding one year or reserving a yearly rent s to be registered compulsorily 

SD on lease deed I1s chargeable at the prescribed rates for a consideration equal to the 

amount or value of fine premmum or advance 11 addition to the amount of the average annual 

rent reserved and on the 08515 ए the period of lease As per Article 35 (व) (i) of Schedule 
1 Aofthe IS Act the rates of SD पा the case of lease of one year to five years1s 1 5 per cent 

of the amount of the annual average rent We collected the information from the office of the 
Managing Director Haryana State Roads and Brnidges Development Corporation Limited 

Panchkula प्रा March 2010 and noticed that the corporation entered mto agreements with 

49 entrepreneurs between June 2004 and March 2009 for collection of toll {tall contracts) for 

the periods ranging between one year and two years between June 2004 and June 2010 on 

different roads near borders of the State for the total consideration of Rs 107 23 crore As per 
clause number 31 of the agreement the entrepreneur/agent shall bear and pay the SD पा 

respect of these agreements as periS Act These toll contracts were required to be registered 

compulsorily as lease 06605 पा the offices of concerned SRs None of these agreements for
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collection ए tolls were registered With the concerned registering authorties 85 the corporation 

accepted the agreements ments on non judicial stamp paper of Rs 100 पा each case 

पा accordance With the terms of the lease 50 due on these agreements worked out to 

Rs 1 61 crore on total consideration of contracts amounting to Rs 107 23 crore bt SD paid 

by the entrepreneurs on all these 101 contracts was Rs 4 800 This depnved the Government 

of revenue of Rs 1 68 crore (SD Rs 1 61 crore RF Rs 6 63 lakh) 

The department पा 15 written reply started 25 under — 

This para relates to Contracts for collection of toll by private entrepreneurs The position 

of this para 15 85 under — 

The Haryana State Roads and Bndges Development Corporation Limited Panchkula 

Rs has recovered and deposited Rs 68 32 lacs under head 0030 stamp and registranon in 

shape of Stamp Duty in 26 cases Efferts are being made to recover the balance amount of 

Stamp duty in 23 cases 

In addition to the above it 15 stated that as per provision ए section | 7 of the Indian 

Stamp Act 1899 stamp duty 1s payable at the time or before the execution of any instrument 

and registration 15 payble under section 80 of registration Act | 908 on the presentation of the 

document for registration but cases mentioned in para were not presented for registration 

It will 08 pertinent to mention that it has already been written 10 all concerned 

Department/corporations/public enterprises that such agreements /lease have to be 
compulsory registred and SD and RF have to be paid 85 provision of stamp/registration law 

Now agalin all the concerned are instructed accordingly 

(18 therefore reqested that this para may be dropped 

The Committee desired that sincere and vigorous efforts may be made to 

recover the amount under intimation to the Committee 

[60] 36 8 3 Sale of industrial units through public auction by Haryana Financuial 

Corporation (HFC) 

Under Section 2 (10) of the IS Act conveyance includes 8 con veyance on sale and 

every instrument by which property whether movable orimmovabie 15 transferred /inter vivos 

and which 15 not otherwise specifically provided for by Schedule! A Section 17 of the IR Act 

stipulates that conveyance 15 8 compulsorily registrable document 

We collected the information from the office of the HFC Chandi garh in May 2010 and 

noticed that mortgaged properties of 131 deffaulting Sick industrial units were sold by the 

HFC through auction between Apnl 2004 and March 2008 for the consideration of Rs 30 08 

crore These deeds were required to be registered with the registening authorities but the 

purchasers had not registered these conveyance deeds Non execution of conveyance deeds 

of industnial units sold by the HFC deprived the Government of revenue of Rs 1 74 crore (SD 

Rs 1 66 crore RF Rs 8 18 lakh) 

After we pointed out the case in May 2010 the Revenue Department stated पा 

July 2010 that the HFC had been requested 10 send therr reply with reference to the deficient 

amount We are yet to receive their further reply (August 2010)
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The department 01 5 written reply started as under — 

This para 15 relates 10 sale of Industnal units through public auction by Haryana Financral 

Corporation (HFC) The position of this para Is 85 under — 

Outof 133 cases the Haryana Financial Corporation {HFC) has recovered Rs 93 66 

lacs 1in shape of stamp duty and registration fees in 77 cases Efforts are being made to 

recover the balanceamount of stamp duty and registration fee in 56 cases As reported by 

HFC the Branch Managers have been strictly advised to strongly pursue the cases for execution 

of sale deeds where the auction purchasers have not executed sale deeds ॥ respect of the 

properttes purchased from the corporation 

Efforts are being made to recover the balance amount of stamp duty by the 

Haryana Financial Corporation 

In addition to the above It 15 stated that 85 per provision of section 17 of the Indian 

Stamp Act 1899 stamp duty s payable af the time or before the execution of any instrument 

and registration 15 payble under section 80 of Registration Act |1 908 on the presentation of the 

document for registration but cases mentioned in para were not presented for registration 

It will be pertinent to mention that it has already been wntten to all concerned 

Department/corporations/public enterprises that such agreements /lease have to be 

compulsory regisfred and 50 and RF have 10 be paid as per provision of stamp/registration 
law Now again all the concerned are instruced accordingly 

(15 therefore reqested that this para may be dropped 

The Committee desired the department to make the strenuous and vigororous 

efforts to expedite the recovery of the balance outstanding amount and position of 

recovery be intimated 10 the Commuttee 

[61] 36 10 Failure to levy stamp duty on land 5010 with less than 1,000 square yards 
as residential property and the market value of immovable properties 

In order to check evasion of SD ॥1 sale 06605 the Governmentissued instructions in 

November 2000 to all registering authorities ॥ the State to the effect that land sold within 

municipal imits and near the residential areas पा villages with an area of less than 1 000 

square yards or in case where purchasers are more than one and the share of each purchaser 

15 less than 1 000 square yards be valued at the rate fixed for the restdential property of that 

locality for the purpose of levying SD The Government constituted Evaluation Committees 

from time to time for fixation of minimum market value of properties in various areas of the 
State for the guidance of registering authorities and व copy of these rates 15 supplied to them 
by the Department The Evaluation Committees have also fixed separate rates for prme [छाए 

Under Section 47 A of the 15 Act if the registering officer while registering any instrument 

relating to transfer of any property has reason to believe that the vaiue of the property or the 

consideration has not been truly set forth in the mstrument he may after registering such 

nstrument refer the same to the Collector for determination of the value or consideration and 

the proper duty payable
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During the course of review we observed that the registering authorities had 
not evolved any system for detection of undervaluation in the cases wherein SD on 
the land sold less than 1000 square yards was not levied as per rates fixed for 
residential properties, and 50 was levied/assessed on consideration of iImmovabie 
properties less than 15 market value in the same locality fixed by the Collector! 
Evaluation Committee 

3 8 10 1 During test check of the records of 108 registering offices in 20 districts 10 
between July 2005 and February 2010 we noticed that 1 613 sale deeds 11 of plots registered 

between Apnl 2004 and March 2009 with an area less than 1 000 square yards and ॥ other 
registered cases where purchasers were more than one and the share of each purchaserwas 

less than 1 000 square yards The deeds were liable to be assessed for Rs 123 34 crore 

based on the rates fixed for residential areas and SD of Rs 6 89 crore (including RF) was 

chargeable However the registering authonties assessed the deeds for Rs 39 52 crore 

based on the rates fixed for agricultural land and levied 50 of Rs 2 26 crore 

(including RF) The registering authonties had not gone through the contents of the deeds 

wherein it was clearly stated that sale deeds of plots presented for registration were less than 

1 000 square yards or share of each purchasers {in cases where purchasers were more than 

one) was less than 1 000 square yards and registered these documents based in the rates 

fixed for agricultural land instead of rates fixed for residential land in violatton of Government 

instructions 1ssued in November 2000 Further the registering authonties did not 1efer these 

deeds after registration to the Collectors for determining the value or consideration of the 

Immovable properties and duty payable thereon This resulted in short levy of SD and RF 

amounting ५0 Rs 4 63 crore 

After we pointed out these cases between July 2005 and February 2010 62 registering 

authonties stated {between April 2009 and Apnl 2010) that 1 150 cases involving revenue of 

Rs 3 46 crore had been sent to the Collectors for determination of value of proparties and 

duty payable thereon We have not received further progress of recovery and reply in respect 
of remaining 463 deeds from registering authonties (August 2010) 

[62] 36 102 Dunng test check of the records of the offices of 90 registering authorities in 

20 districts 10 between May 2006 and February 2010 we noticed that 457 instruments of 

conveyance were registered between Apnl 2005 and March 2009 The registering authorities 

were required to determine the consideration for levy of SD on the 08515 of market value fixed 

by the Collector/Evaluation Committee at the time of registration of documents but registered 
these documents on stamp papers valued 85 Rs 6 05 crore on the 08515 of the consideration 
set forth in the Instruments The market value of these properties in conveyance 08805 fixed 

by the Collectors an the 08515 of minimum market value however worked cutto Rs 181 27 

crore on which 50 of Rs 10 61 crore (including RF) was leviable Non reckoning of the 

market value of the iImmovable properhies by registering authorties resulted in shart levy of 
SD of Rs 4 &6 crore (including RF) 

After we pointed out these cases between May 2006 and February 2010 79 registering 

authonties stated (between April 2009 and April 2010) that 365 cases Involving revenue of 

Rs 3 98 crore had been sent to the Collectors for determination of value ए Immovable properties 

and proper duty payable thereon We have not received further report and reply in the remaining 

cases (August 2010)
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The department in its written reply stated as unders — 

This para relates to Failure to levy stamp duty on land sold with less than 1 000 square 

yards as residential property and the market value of immovable properties 

In this regard directions have been i1ssued to थी the Deputy Commissioners for strict 

compliance of Governmentinstructions 

3610(36101) 

The latest position of this para 15 as under — 

No of Amount 

cases (in lacs) 

1 Amount Recovered by the department 142 3514 

2... Amountdropped by Collectors 282 77 31 

3  Amountdropped by A G 120 17 42 

4 Pending in various courts of Collectors u/s47 A 315 104 94 

5 Balance cases/ Amount for recavery 721 227 34 

Total 1579 462 15 

All the Deputy Cormmissioners of the State have been impressed upon vide ACS & 

FCR DO letter No 5172 8TR 3 2013119679 to 19699 dated 22 11 2013 & D O letter 

No 6518 STR 3 2014/3023 to 3032 dated 21 2 2014 to look into the matter at personal level 

and to instruct the authorities concerned to pay special heed to decide these cases 

expeditiously and make strenuous efforts to recover the balance amount tn 8 time bound 

manner and not to treat such cases ॥ a casual manner as a matter of routine They have also 

been impressed upcn to hold special campaigns 10 dispose of the court 08565 and (0 affect 

recovery in revenue 85 well as in public interest 

The latest position of this para 15 as under — 

No of Amount 

cases (171 1805) 

1 Amount Recovered by the department 40 2700 

2  Amountdropped by Collectors 85 86 47 

3  Amountdropped by A G 3 102 

4  Pending In various courts of Collectors u/s 47 A 96 100 27 

5 Balance cases/ Amount for recovery 337 349 28 

Total 561 537 31 

All the Deputy Commissioners of the State have been impressed upon vide ACS & 

FCRD O letter No 5172 STR 3 2013/19679 to 19679 dated 22 11 2013 & 00 letter 

No 6518 STR 3 2014/3023 to 3032 dated 21 02 2014 to look into the matter at personal
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level and to instruct the authorties concerned to pay special heed 10 decide thase cases 

expeditiously and make strenuous efforts to recover the balance amount in a time bound 
manner and not to treat such cases in a casual manner 85 a matter of routine They have also 

been mpressed upon to hold special campaigns 10 dispose of the court cases and 10 affect 

recovery in revenue 85 well 85 पा public interest 

The Committee desired the department to make the strenuous and vigorous 

efforts to recover the balance outstanding amount and position of recovery be 

intimated to the Committee on quarterly 08515 

[63] 36 11 Absence of time limit for disposal of undervaluation cases refered to the 

Collector 

Under Section 47 Aofthe IS Act | the registering officer has reasons 10 believe that 

the value of the property or the consideration has not been truly set forth in the instr.ment he 

may after registering such instrument refer the same to the Coliector for determination of the 

value or the consideration and the proper duty payable Thereafter the Collector afterissue 

of notice to the concemed person 1s required to conduct summary enquiry as he may deem 

proper and assess the amount of deficient duty recoverable from the person concerned after 

determining the value of property The cases so referred to the Collector are entered in register 

in Form 3 maintained In the office of the Collectar The adjudication orders are also entered पा 

this register After their finalisation these adjudication cases are returned to the concerned 

registenng officer who will watch the recovery of deficient duty We observed that no time limit 

had been prescribed for disposal of such cases under adjudication 

Dunng test check of the Reference Register ए seven Collectors 12 we noticed that 

1 163 cases Involving 50 of Rs 5 34 crore out of 2 488 cases involving revenue of Ps 11 42 

crore referred between 2004 05 and 2008 09 by 21 SRs/JSRs were pending adjudication 

Delay in deciding the cases resulted in delay ॥1 realisation of the revenue and ॥ certain 

cases the possibility of recovering the dues may become remote 

After we pointed out these cases between April and October 2009 the Revenue 

Department stated n July 2010 that a strict ime limit could not 06 fixed for disposal of such 

cases being court cases involving legal procedures under Stamp Act However instructions 

had been 1ssued (0 the field functionaries to decide these cases in the earliest possible time 

The Government may consider fixing norms for finalisation of cases of undervaluation 

referred to the Callector for adjudication 

The department in 5 written reply stated 85 under — 

This para relates to Absence of ime limit for disposal of undervaluation cases referred 

to the collector The position of this para 15 as under — 

Observation noted For persuasion of such cases general instructions have already 

been issued to all Deputy Commissioners by the Department to disposed of such cases ina 

time bound 

The Commuttee desired the department to 15506 the directions to concerned 

Collectors ५0 determine the value and finalize these cases पा a time bound manner 

under iImtimation to the Committee
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[64] 3612 Short 16५४४ of stamp duty and registration fee due to misclassification of 

documents 

Section 2 (10) of the IS Act provides that conveyance includes conveyance on sale 

and every instrument by which property whether movable/immovable 15 transferred infer vivos 

and which 15 not otherwise specifically provided for by schedule | A of the Act Section 54 of 

the Transfer of Property Act 1882 defines sale as transfer of ownership in exchange for 8 

price paid or promised or part patd or part promised The classification of an Instrument 

depends upon the nature of the transaction recorded therein | case possession of the 

property 1$ handed over after receipt of the full amount of consideration or promise to pay 

consideration lateron the instrument becomes 8 conveyance deed and SD becomes leviable 
under the IS Act 

36121 Durng test check of the records of 19 registering offices 13 between 

July 2007 and January 2010 we noticed that 50 instruments conveying possession and 

transfer of property after receipt of full consideration of 84 99 crore to the vendees were 

executed between Apnl 2006 and March 2009 Since the vendors received full amount in lieu 

of the property sold and the possession of the immovable property was also handed over to 

the purchasers in all the cases the deeds were liable to 06 treated as conveyance deeds and 

50 of Rs 5 89 crore was leviable However the registering authorities misclassified and 

registered these instruments as agreements charging SD between Rs 3and Rs 10011 each 

case which was incorrect This resulted in short realisation of SD of Rs 5 88 crore 

After we pointed out these cases between July 2007 and January 2010 the registering 

authonties stated (between May 2009 and February 2010) that 16 cases involving SD of 

Rs 5 77 crore were referred to the Collectors for determination of value of properties and 

proper SD payable thereon and notices were Issued for recovery of Rs 4 08 lakh in 14 cases 
We have not received further report on recovery and action taken (August 2010) 

3 6 12 2 During test check of records of the offices of five SRs/JS Rs 14 between 

January and September 2009 we 01060 that eleven collaboration agreements having 

transaction value zerc were reqgistered between September 2007 and March 2009 in respect 

of land on which 50 of Rs 100 each (nine deeds) and Rs 1 500 each (two deeds) was levied 
85 applicable in the case of an agreement not involving sale of land Scrutiny of these 

agreements further revealed that the owners of land authorised the developers to take 

possession of the land with the right to construct develop and deal with the land पा accordance 

with the terms and conditions of the agreements In exchange of the consideration the 

owners of land were entitled 10 8 part of the developed land The developers were entitled to 

dispose off their shares of developed land in such a manner 85 they deemed fit without 

requinng any consent from the owners Hence the development nght/collaboration agreements 
were conveyance ए nght to develop construct and sell the property and were hable to pay 

8D on sale of property i respect of the developers share of land However as per rates fixed 
by the Collector applicable in the concerned areas total value of land transferred to the 

developers worked out to Rs 5 68 crore Misclassification of these sale deeds resulted In 
short levy ofSD of Rs 47 131akh and RF of Rs 68 000 

After we pointed out these cases between January and September 2009 SRs 

Farukhnagar Gurgaon and Tauru stated {(November 2009 and February 2010) that six cases 

Rs 27 52 lakh) had been sent to the Collectors for determination of value of properties and
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proper duty payable thereon We have not received further report on action taken and reply 

from JSR Dharuhera बाएं Manesar (August 2010) 

This para relates to Short levy of stamp duty and registration fee due to misclassification 

of documents The position of this para 15 85 under — 

No of Amount 

cases (पा lacs) 

1 Amount Recovered by the department 8 231 

2  Amountdropped by Collectors 5 160 

3  Amountdropped by A G 

4 Pending in various courts of Collectors u/s47 A 4 116 

5 Balance cases/ Amount for recovery 33 583 71 

Total 50 588 71 

All the Deputy Commissioners of the State have been impressed upon vide ACS & 

FCRD 0 letter No 5172 STR 3 20 13/19679 to 1969 dated 22 112013& D O letter No 

6518STR 3 2014/3023 to 3032 dated 21 02 2014 10 look into the matter at personal level 

and to Instruct the authorities concerned to pay spectal heed to decide these cases 

expeditiously and make strenuous efforts to recover the balance amount in a time bound 

manner and not to treat such cases ॥1 a casual manner 88 a matter of routine They have also 

been impressed upon to hold special campaigns to dispose of the court cases and to affect 

recovery In revenue 85 well 85 11 public interest 

36 12 2 This para relates to development rights/collobration agreement 

The latest position of para No 3 6 12 215 85 under — 

No of Amount 

cases {in lacs) 

1 Amount Recovered by the department 

2  Amount dropped by Collectors 

3  Amountdropped by A G 

4  Pendingin various courts of Collectors uJs47 A 10 4523 

5 Balance cases/ Amount for recovery 1 180 

Total 11 4713 

Now the Government has amended scheduie 1 A of Indian Stamp Act 1899 vide 

Government notification dated 1st October 2013 In Article 5 after clause (¢) New clause 

(d) added for this purpose and as per Article 5 clause (d) stamp 00015 leviable on development 

rights/ collobration 85 a conveyance under article No 23 on the market value ए the property 

mentioned in agreement
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The Committee destred the department 10 make the strenuous and vigorous 

efforts to recover the balance outstanding amount and position of recovery be 
intimated to the Committee within 8 period of four months 

[65] 36 13 Delay in implementation of enhanced rates of registration fee 

As per notification 1ssued पा November 2006 the Government revised the rates of 

RF with effect from 6 November 2008 The RF was leviable वा the prescribed rates subject to 

aminimum of Rs 1 75 and maximum of Rs 500 upto 5 November 2006 and thereafter at the 

revised rates subject 10 8 mimimum of 50 and maximum of Rs 15 000 depending upon the 
value of the consideration of the document 

During test check of the records of 72 JSRs/SRs of 13 distnicts 15 (between April 2007 

and February 2008) we noticed that the registering authorities registered 5 341 instruments 

relating to Immoavable properties between 6 November and 8 December 2006 and charged RF 

amountingto Rs 26 15 1akh at the pre revised rates instead of Rs 1 39 crore at the revised 
rates This resulted in short realisation of RF of Rs 1 13 crore 

After we pointed out these cases between Apnl 2007 and February 2008 the department 

stated (between July 2009 and February 2010) that a sum of 11 50 1akh had been recovered 
In 809 ८8565 between Aprit 2008 and December 2009 nctices had been issued between July 
2009 and January 2010 by seven SRs/JSRs to recover the amount of Rs 9 21 1akh In 479 
cases and efforts were being made by 37 SRs/JSRs to recover the amount of 46 241akh In 
2192 cases The remaining 15 SRs/JSRs stated (between April 2009 and February 2010) 

that the recovery of Rs 19 781akh in 965 cases was not justified 85 the revised rates were 
adopted from the date on which copy of notification was recetved The reply of the registering 

authorities 15 contrary to the clarfication 1ssued by the Government in May 2008 since the 

notification regarding enhancement in the rates of RF was applicable from 6 November 2006 

The Government further directed (May 2008) the Registrars to recover the differential amount 
In case the documents had been registered by charging RF at the pre revised rates The 
Revenue Department stated in July 2010 that strenuous effort was being made for the early 

recovery We have not received further report on action taken and any report on recovery 
(August2010) 

The department in its written reply stated as under — 

This para 15 relates to Delay in implementation of enhanced rates of registration fee 
The posititon of this para Is 85 under — 

No of Amount 

cases (1 1805) 

1 Amount Recovered by the department 1495 28 03 

2 Amountdropped by Collectors 1 005 

3 Amountdropped by A G 353 541 

4 Pending in various courts of Collectors u/s 47 A 227 801 

5 Balance cases/ Amount for recovery 3266 64 66 

Total 5341 106 11 
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All the Deputy Commissioners ए the 51516 have been impressed upon vide ACS & 

FCR DO letter No 5172 STR 3 2013/19679 to 19699 dated 22112013 & D O letter 

No 6518 STR 3 2014/3023 to 3032 dated 21 02 2014 to look into the mater at perscnal level 

and to instruct the authorities concerned fo make strenuous efforts to recover the balance 

amount In a time bound manner 

The Committee desired the department to make the strenuous and vigorous 

efforts to recover the balance outstanding amount and position of recovery be 

intimated to the Committee 

[66] 36 14 Evasion of stamp duty due (0 undervaluation of immovable property 

Sections 27 and 64 of the 15 Act provide that consideration and all other facts 

andcircumstances affecting the chargeability of any instrument with duty or the amounts of 

duty with which It 15 chargeable should be fully or truly set forth therein The IS Act further 

provides that any person who with intent to defraud the Government executes an instrument 

in which all the facts आएं circumstances required to be set forth in such instrument are not 

fully and truly set forth 15 punishable with a fine which may extend to Rs 5 000 per instrument 

With a view to curb evasion of SD due to undervaluation of immovable property Revenue 

Department issued instructions in November 1992 that 8॥ the deed writers should be asked 

to submit a copy of the agreement to sell to each SR immediately after it was entered Into 

the register of deedwnters In case the agreement pertains to property situated पा the junsdiction 

of some other SR it should be transmitted to the concerned SR In case any deed writeris 

not found doing 50 his license should be cancelled immediately Revenue Department clanfied 

in July 1993 that cases wherein the seller and purchaser had registered sale deeds for a 

lesser amount than the specified amount agreed upon in agreement to sefl by them should 

be treated 85 evaston of SD instead of undervaluation of properties Such cases should not 

be referred to the Collector under Section 47 A of the Act for determination of the value of the 

property 

During test check of the records of 34 offices of SRs/JSRs ॥ 15 districts 16 between 

September 2006 and February 2010 we noticed that 99 conveyance deeds were registered 

between June 2004 and March 2009 on account of sale of iimmovable properties The total 

value of properties set forth in all these conveyance 06605 was Rs 15 91 crore Furtterwe 

cross verified these deeds with the agreements executed between the concerned parties 

between February 2004 and March 2009 and recorded with the various document 

writers and noticed that the total sale value of the agreements worked out to 35 62 crore 

Thus the conveyance deeds were got executed and registered at a consideration less than 

that agreed upon between the affected parties Undervaluation of immovable properties In 

conveyance deeds resulted in evasion of SD of Rs 7713 lakh (including RF) Additicnally 

penalty of Rs 4 95 lakh for undervaluation made with intent to defraud the Government was 

also leviable 

After we pointed out these cases between September 2006 and February 2010 JSRs 

Behal and Rajaund stated that notices had been 55060 (0 recover the amount of Rs 11 51 

lakh in six cases SRs Bahadurgarh Ber and Charkhi 080 stated that efforts were being 

made to recover the amount of Rs 1 71 lakh in six cases Fourteen SRs/JSRsl7 stated 

(between Apnl 2009 and May 2010) that 33 cases Involving revenue of Rs 27 78 lakF had 

been sent to the Collectors for determination of value of properties and proper duty payable
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thereon The reply of the 14 SRs/JSRs 15101 correct as the value of the property had already 

been agreed upon between the parties and there was no need to refer the cases to the 

Collector for decision \We have not received any report on recovery and reply from the remaining 

registening authorities {August 2010) 

The department ता its written reply stated as under — 

This para 15 relates to Evation of stamp duty due to undervaluation of Immovable property 

The position of this para 1s 85 under — 

No of Amount 

cases (in lacs) 

1  Amount Recovered by the department 14 1055 

2 Amountdropped by Collectors 8 289 

3. Amountdropped by A G 

4 Pending n various courts of Collectors u/s 47 A 15 1060 

5 Balance cases/ Amount for recovery 59 54 44 

Total 96 78 48 

All the Deput; Commissioners of the state have been impressed upon vide ACS & 

FCRD O letter No 572 STR 3 2013/1 9679 to 19699/dated 22 11 201 3 & Rs D O letter 

No 6518 STR 3 2014/3023 0 3032/dated 21 02 2014 to look into the matter at personal level 

and to instruct the authorities concerned to pay special heed 10 decide these cases 

expeditiously and make strenuous efforts to recover the balance amount | a ime bound 

manner and not to treat such cases In 8 casual manner 85 a matter of routine They have also 

been impressed upon to hold special campaigns to dispose of the court cases and (0 affect 

recovery In revenue as well 85 in public interest 

The Committee desired the depart ment to make the strenuous and vigorous 

efforts to recover the balance outstandmg amount an position of recovery be intimated 

to the Commuttee 

[677 36 15 Non levy of stamp duty on collusive decrees 18 

Under Section 17 of the IR Act non testamentary instruments transferring or assigning 

any decree or order of a Courtor any award when such decree or order or award purports or 

operates to create declare assign limit or extinguish whether ॥ present or in future any 

right title or interest whether vested or contingent of the value of Rs 100 and upwards toor 

In iImmovable property are compulsory registrable documents Thus a compromise decree 

19 which 15 not bonafide 1s liable to be charged as an instrument of conveyance The FCR 

issued instructions in September 1996 to all the registering authorities that mutated property 

registered on the 08515 of 8 compromise decree which is not bonafida 1s liable to be charged 

85 an Instrument of conveyance 85 per Schedule 1 Aof the IS Act The SRs were asked to 

carefully examine each document 50 85 to ensure that there 15 no deliberate attempt for 

evasion of SD and the same 15 properly stamped under the Act
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During test check of the records of offices of seven SR/JSR between July 2007 and 
October 2009 we noticed that 14 compromise decrees which were not bonafide were registered 
between February 2007 and March 2009 without any consideration therein These parties 
obtamned collusive decrees to evade 50 and RF The registering authorities did not comply 
with the instructions of the FCR 1ssued In September 1996 and did not levy SD आए RF in 
13 deeds without confirming the facts that properties mutated were executed between blood 
relations and levied 50 and RF of Rs 45 000 (instead of Rs 11 01 lakh leviable) in one deed 
of Sohna These decree 06605 were liable to be assessed for Rs 7 89 crore based on the 
rates fixed by the Collector and accordingly SD and RF ofRs 43 21 lakh was chargeable 
This resulted in non levy of SD and RF of Rs 42 76lakh 

After we pointed out these cases between July 2007 and October 2009 five SRs/ 
JSRs22 stated (between August 2009 and February 2010) that 11 cases invalving revenue of 
Rs 38 52 lakh had been sent to the Collector for decision We have not received further 
report and reply from SR Rania and Sirsa (August 2010) 

The department in its written reply started as under — 

This para is relates to Non lavy of stamp suty on collusive decrees The posthion of this 
parais 85 under — 

No of Amount 

cases (in 1805) 

1 Amount Recovered by the department 1 066 

2 Amountdropped by Collectors 2 358 

3. Amount dropped by A G 

4 Pending in various courts of Collectors u/s 47 A 

5 Balance cases/ Amount for recovery 11 38 47 

Total 14 4276 

All the Deputy Commissioners of the State have been impressed upon vide ACS & 
FCR D O letter No 5172 STR 3 2013119679 1० 19699 dated 22 11 2013 & D O letter 
No 6518 STR 3 2014/3023 to 3032 dated 21 02 2014 to look Into the matter at personal 
level and to instruct the authorities concerned to pay special 1680 to decide these cases 
expeditiously and make strenuous effarts to recover the balance amount पा a time bound 
manner and not to freat such cases In 8 casual manner 85 8 matter of routine They have also 
been impressed upon to hold special campaigns to dispose of the court cases and to affect 
recovery in revenue as well as (n public interest 

The Committee desired the depatrment to make the strenuous and vigorous 
efforts to recover the balance outstanding amount and position of recovery be 
int:mated to the Commuittee 



L]
 

» 

99 

TRANSPORT DEPARTMENT 

[68] 121 Failure of senior officials to enforce accountability and protect the interest 

of the State Government 

A brief introduction about the various stages ए action on the audit observations/ 

recommendations 15 mentioned below — 

The Pnincipal Accountant General (Audit) Haryana (PAG) cenducts periodical inspection 

of the Gavernment departments to test check the transactions and venfy the maintenance of 

the important accounts and other records as prescribed पा the rules and procedures 

These mspections are followed up with the nspection reports (IRs) Incorporating 

irregulanties detected during the Inspection and not settled on the spot which are 1ssued 10 

the heads of the offices inspected with copies 10 the next higher authorities for taking prompt 

corrective action The heads of the offices/Government are required to promptly comply 

with the observations contained हा the IRs rectify the defects and omissions and report 

compliance through inttiai reply to the PAG within six weeks from the date of 15506 of the 

IRs Senous financial irregularities are reported to the heads of the departments and the 

Government Some of these are reported through Report of the Comptrolter and Auditor 

General of India (Audit Report) to the State Legislature every year The departments 

are requested to submit their replies to the Public Accounts Committee (PAC) which 

examines them ॥ ther meetings and give their reports to the State Legislature 

IRs i1ssued upto December 2009 disclosed that 5 122 paragraphs involving 

Rs 1507 03 crore relating to 2 460 IRs remained outstanding at the end of June 2010 

as mentioned below along with the corresponding figures for the preceding two years— 

June 2008 June 2009  June 2010 

Number of outstanding IRs 3642 2 868 2450 

Number of outstanding audit observations 6329 6 553 5122 

Amountinvolved (Rs n crore) 645139 8 663 68 1507 03 

The detall of the IRs and audit observations outstanding 85 on 30 June 2010 and the 

amount involved are menttoned below — 

Tax on Vehicles Number of Number of outstanding money 
value involved outstanding IRs audrt observations (Rs incrore 

268 363 722 

Even the first replies required to be received from the heads of offices within six weeks 

from the date of 15506 of the iRs were not received for 159 IRs issued upto December 

2009 This pendency of the IRs due to non receipt of the replies 15 indicative of the fact that 

the heads of offices and heads of the departments falled to mitiate action to rectify the 

defects omissians and irregulanties pointed out by the PAG पा the IRs 

ItI1s recommended that the Government may take suitable steps 10 installan effective 

procedure for prompt and appropriate response 10 audit observations The Government 

may take action against officers/officials who fail to send replies to the IRs/paragraphs as per
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the prescribed time schedules and also वि to take action to recover loss/outstanding demand 
in a time bound manner 

The department पा its written reply stated as under — 

Reply of Rs and obeservations relating to this department 1s being submitted well in 

time as थी RTAs/RRAs are being directed by the Headquarter from time (0 time to comply 

with the observations Aaudit committee meeting was also held पा the year 2013 and 2014 

atAmbala and Sirsa in which 19 and 55 paras were settled/removed respectively The following 
steps have also been taken to recover the outstanding amount — 

1 D O letters from the Department are being written to settle the outstanding paras 
from time to time 

2 The audit paras are being discussed पा the monthly meeting of RTAs 

3. VAHAN बाएं SARATHI software 15 being updated by the NIC to charge the free 

and taxes as 1510 down | the rules/instructions 1ssued by the department from 

time to time 50 that no short levy of tax/fee may be charged पा future 

4  Officials found guilty पा charging fee and taxes are being chargesheeted by the 

department In this regard officials of Gurgaon Jind and Hisar have been charge 

sheetde under rule 8/7 

5 The review meeting are being convened by AG (Audit) alongwith the auditors of 

the Department for the settlement of old outstanding paras 

The Committee desired that strenuous and vigorous efforts be made to recover 

the balance amount at the earliest under intimated to the Committee 

[69] 1 2 5Foliow up on Audit Reports summarised position 

According to the instructions 1ssued by the Finance Department in October 1995 and 

reiterated in July 2001 the administrative departments were to mitiate suo moto positive and 

concrete action on all paragraphs and reviews featuring in the Audit Report (Revenue Fecelpts) 

regardless of whether the cases were taken up for examination by the PAC or not Theywere 

also 10 furnish detalled notes duly vetted by Audit indicating the remedial action taken or 
proposed to be taken by them within three months of the presentation of the Audit Reports to 

the Legislature 

The posttion of paragraphs which have appeared पा the Audit Reports and those nending 

discusston as on 30 June 2010 15 mentioned inAnnexure | One hundred twenty one paragraphs 

pertaining to the period 2004 05 to 2008 09 were pending for discussion by the PAC The 
Administrative Departments had falled 10 submit action taken notes (ATNs) पा respect of 

72 (out of 121) paragraphs within three months from the date of presentation of the Audit 

Reports to the Legislature 

Further the response of the Administrative Departments towards the recommendations 

of the PAC was not encouraging as 573 recommendations pertaining to the 06100 1977 78 to 

2003 04 were still pending for want of final action by the concerned departments 

(Annexure |)
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The department पा its written reply stated 85 under — 

Reply of outstanding paras/ ATNs and PAC paras 18 being submitted regularly by this 

office well in time Beside this the RTAs and RAs have been directed to take remedial action 

on the outstanding paras to avoid recurrence of the same In future Beside this the RTAs and 

RAs have been directed to recover the outstanding amount under Land Revenue Act 

The Committee would like to know about the [atest position of submission of 

rephies of outstanding Action Taken Notes 

[70] 53 (B) Analysis of arrears of revenue (Texes on Vehicles) 

The Department intimated that there was an arrears of revenue of Rs 3 69 crore 85 on 

31 March 2008 Year wise details of information regarding arrears of revenue viz arrears 

pending at the beginning of the year arrears added and collected during the year and 

arrears pending at the end of the year for the pertod 2005 06 to 2009 1015 not avarlable 

with the Department Thus the Department had not maintained centralised database 
regarding arrears of revenue at the apex level for monitoring and expediting the 
progress of recovery of arrears 

The Department पा its written reply stated as under — 

it 1s a continue process of audit and recovery thereof In this regard new paras are 

added and deleted where the recovery/compliance has been made Being a continuous process 
deparment has maintained a detall of these paras 

The Committee desired that the latest position of recovery of arrears of revenue 

be supplied to the Committee 85 well as 10 the PAG Office accordingly 

[71] 5101 1 Pnvate service vehicles 

Transport Commissioner Haryana Chandigarh 1ssued instructions in May 2000 that 
the vehicles designed to carry more than six passengers excluding dniver in the name of 

company/firm shall be registered under the category of transport vehicle only under the 

Motor Vehicles Act 1988 (MV Act) These vehicles will be registered 85 a transport vehicle 

by the RTA/District Transport Officers (0105) concerned and will pay road tax at the rate of 
Rs 400 per seat perannum besides charging permit fee as required under the provisions of 

the Act/Rules In cases when such vehicles are required to be registered 85 private vehicles 

(non transport vehicles) i1t shall be done after obtaining approval from the Transport 

Commussioner office and after the applicant declares by way of an affidavit that the vehicle 
shall be put to use only for personal use 

Dunng test check of the records of the Registering Authonities (Motor Vehicles) {(MVs)} 
Ballabhgarh and Faridabad in January and February 2010 we noticed that 157 vehicles having 

seat capacity of more than six persons excluding driver were got registered in the name of 
companies/firms 85 private service (non transport) vehicles during the year 2008 09 The 

registering authorities (MVs) had neither complied with the instructions of the Transport 

Commussioner in May 2000 to register such vehicles under the category of transport vehicles 

by the RTA concerned nor obtained affidavits from these vehicle owners declaring the use of 

the vehicles for their personal use only and aiso obtaining prior approval from the Transpott 
Commissioner office The registering authorniies (MVs) charged lump sum/one time tax 

amounting to Rs 20 10 akh वां the time of registration of these vehicles Since these vehicles 

were required to be registered 85 transport vehicles token tax amounting to Rs 65 94 [akh
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was recoverable This resulted ॥ short realisation of token tax of Rs 45 84 [akh besides 

permit fee 

After we pointed out the cases In January and February 2010 the registering authornities 

(MVs) Ballabhgarh and Faridabad admitted the audit observations and 1ssued natices to 

the vehicle owners to recover the outstanding amount of token tax of Rs 45 84 lakh We 

have not received report on recovery of token tax and action taken to levy permit fee 

(August 2010] 

The Department in its written reply stated as under — 

Duning the test check of the record of Registering Authonty Baliabhgarh and Fandabad 

AG Audit have pointed out that 157 vehicles having seating capacity of more than 6 passengers 

excluding dnver were registered in the name of company/firm 85 private service (Non Transport) 

vehicles during the year 2008 09 

In this regard ॥ 15 intimated that the vehicles registered by Registering Authority 

Ballabhgarh and Fandbad having seating capactty of 6+1 and for which the authonty 15 

competent to register the 5810 vehicles The AG Audtt Haryana has pointed out that the 

vehicles are having more than 6 seats exculuding driver thatis wrong पा this regard some 

copies of screen report/registration certificate are enclosed for the venfication of 

seating capacity of 7 persons including dnver in respect in respect of vehicles having registration 

numbers HR 29 T 1170 HR 29 10888 HR 29T 2017 HR 29T 1919 HR 29T 2434 

HR 29T 2434 HR 29T 2463 HR 29T 1467 HR 29T 2900 HR 29T 1800 and HR 29T 1111 

by RA Ballabgarh and Registration No HR 51 AD 9153 HR 51 AD 0287 HR 51AD 7772 

HR 51 AC 3255 HR 51 AC 5797 HR 51 AC 5766 HR 51 AC 6225 HR 51 AE 0726 

HR 51 AE 0618 HR 51AB 4164 HR 51 AB 5195 HR 51AB 5194 

HR AB 5194 HR51AD 9039 HR 51AB 4347 HR 51AB 4283 registered by RA Fandabad The 

vehicles having seating capacity of six seats excluding driver can be registered in the name 

of company/firm under the Motor Venicle Act 1988 and Registering Authority Ballabhgarh 

and Faridabad are competent to register the said vehicles 

It 15 8150 clanfies that the vehictes having sating capacity of six persons excuiuding 

excluding driver can be registered in the name of firm/company in both ways 1e as Non 

Transport vehicles and Transport Vehicles depending upon the use of the vehicles as declared 

by the owner of the vehicle The vehicle mentioned in the annexure by the AG (Audit) Haryana 

having shown more than six seats excluding dnver which 1s not correct as the vehicle registered 

by the Regtstering Authorities Ballabgarh and Fardabad having seating capacity of seven 

persons Including driver Some of the affidavit from RA Ballabgarh has also been obtained 

that vehicle has been used for personal purposes only 

Keeping पा view the positon explained above PAC 15 requested to drop this para 

The Committee desired the department to reconcile the para with PAG Office 

under intimation to the Committee 

[72] 510 1 2 Stage carnage bus owners 

Under Section 3 (1) of the PMVT Act token tax on a stage carriage bus plying forhire 

and use for the transport of passengers shall be leviable at the rate of Rs 550 per seat per 

annum subject to a maximum of Rs 35 000 per vehicle per annum Further Section 9 of the
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Act provides that In case of omission 10 comply with the provisions the licensing officer 

may Impose a penalty which may extend to twice the amount of tax due 

During test check of the records of eight offices of the Secretary RTAbetween 

September 2008 and August 2009 we noticed that 110 buses of the co operafive transport 

societies plied as stage carriages during the period Apnil 2007 to March 2008 However 

token tax was either not deposited or deposited short by the socteties No action was taken 
by the RTAs to recover the tax This resulted पा non/short realisation of token tax of 

Rs 22 95 lakh Additionally maximum penalty of Rs 45 90 lakh was also leviable 

After we pointed out the cases between September 2008 and August 2009 six 

RTAs stated between November 2009 and February 2010 that Rs 5 23 lakh had been 

recovered In 27 cases between October 2008 and February 2010 and efforts were being 

made to recover the balance amount of Rs 11 56 lakh RTA Panipat stated पा August 2009 

that notices would be 1ssued 10 the concerned parties to recover the amountof Rs 2 50 lakh 

We have not received the report on recovery and penalty of Rs 3 66 lakh (August 2010) 

The Department था its written reply stated as under — 

Outof Rs 26 98 amount of Rs 20 93 lacs have been recovered and efforts are being 

made to recover the outstanding amount Beside this Secretary RTA Jind has intimated that 

tax of cne vehicle amounting to 28600/ has been exempted as bus has been sold out by the 

owneron 1 7 2006 

Inthis case the vehicle having Regsttration No HR 61 1296 HR 61 0525 HR48 2282 
HR 61 2699 has already been sold by the vehicle owner and NOC was 1ssued to Nagaland on 

dated 30 8 2006 17 9-2004 25 8 2004 and 24 12 2007 Thus an amount of Rs 114400 s not 

recoverable as pointed out by AG 

Keeping In view the maximum recovery has been made PAC 15 requested to drop 

this para 

The Committee desired that al cut efforts may be made to recover the balance 

amount in 8 time bound manner and the position of recovery be intimated to the 

Committee on quarterly basis 

[73] 51013 City bus owners 

As per notification 1ssued पा March 2004 under Section 3 (1) of the PMVT Act a stage 

carriage or contract carrage plying under a permitissued under Fandabad and Gurgaon city 
Private Bus Service Scheme 2004 1s required to pay token tax prescnbed for a half body 

bus and for a full body bus at the rate of Rs 18 000 and Rs 30 000 per annum respectively 

Dunng test check of the records of the offices of Secretary RTA Fandabad आए Gurgaon 
in June and July 2008 we noticed that 70 private bus operators who were granted permits for 
plying buses पा city areas did not deposit token tax for different periods between April 2008 

and March 2009 No action was taken by the RTAs to recover token tax from the defaulting 

bus owners This resulted in non/short realisation ए token tax of Rs 10 08 lakh Additionally 

maximum penalty of Rs 20 16 lakh was 8150 [eviable 

After we pointed out the cases in June and July 2009 the Secretary RTAs Fandabad 

and Gurgaon stated पा January 2010 that 8 sum of Rs 1 94 lakh had been recovered in 

13 cases between June and December 2009 and efforts were being made to recover the



104 

balance amount of Rs 8 14 lakh We have not received any report on recovery of balance 

amount and action taken to levy penalty (August 2010) 

We pointed out the matter (0 the STC Transport Department between October 2008 

and February 2010 and reported to the Government in February and March 2010 we are yet 
to recerve their reply (August 2010) 

The Department पा its written reply stated 85 under — 

Amount of Rs 6 90 lacs relates to Secretary RTA Gurgaon Out of which an amount 
of Rs 5 24 lacs have been recovered and efforts are being made 10 recover the rest of the 

outstanding amountRs 1 13lacs Inthis case an amount of Rs 0 52 lacs 15 not recoverable 

as Inthese cases NOCs have beenissuedon 129 06 4 7 07 and 30 6 08 

An amount ए 5 72 [acs relates to RTA Fandabad out of which anamountof Rs 1 22 

lacs have been recovered However 28 city bus service are not found plying on their routes 

and not traceable and registration of these buses have been cancelled on 4 3 2013 The 

Collector Faridabad has alsc been requested 10 recover the outstanding amount from the 

concerned under land revenue act on dated 12/16 5 2014 

Keeping in view the action taken 85 stated above PAC 15 requested 10 drop this para 

The Committee desired the department to make strenucus and vigorous efforts 

to recover the balance outstanding amount and position of recovery be intimated to 

the Committee on quarterly basis 

[74] 5 11 Non realisatton of additional fee for retention of choice regrstratian mark 

We noticed that the Department did not observe provistons of the Government notification 

in the cases at the time of allowing the registration of choice numbers which resulted in non 

levy of additional fee of Rs 2 25 lakh 

As per notification 1ssued by the Government in December 2005 under Section 65 of 

the MV Act and the Haryana Motor Vehicles Rules 1993 framed thereunder the reg stering 

authority shall allot (0 the owner of non transport vehicle a registration mark of his choice on 
payment of prescribed additional fee However ॥ the motor vehicle with choice registration 

mark 15 being transferred पा the name of other person the same may 06 allowed by the 

registering authonty on payment of additional fee as prescribed 

During test check of the records of four registering authonties (MVs) between May 

2009 and March 2010 we noticed that in 34 08565 the motor vehicles with choice registration 

marks were transferred in the name of other persons during the year 2008 09 Registering 
authonities transferred the vehicles with choice registration marks without charging the additional 

fee 85 prescribed This resulted in non realisation of additional fee of Rs 2 25 lakh 

We pointed out these cases between May 2009 and March 2010 four registering 

authornties 13 (MVs) stated पा March 2010 thata sum of Rs 5 000 had been recovered in one 

case of Sonipat in January 2010 and notices had been/would be 1ssued to recover the balance 

amountof Rs 2 20 l[akh We have not receved further report on recovery of balance amount 

(August 2010) 

We pointed out the matter to the STC Transport Department in November 2009 and 
March 2010 and reported fo the Government in May 2010 we are yet to receive therr reply 

{August 2010)
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The Department पा its written reply stated as under — 

Cut of total amout of Rs 2 25 fakh amount of Rs 30500/ and 20000/ have been 

recovered by RA Jagadhr and Sonepat Registration no of two vehicles have been cancelied 

by the RA Sonipat Three notices have been given to the concerned vehicle owner by RA 

Jagadhri Notice have also been issued by the RA Palwal to the concerned The concerned 

authonties have been directed to recover the outstanding amount vide this office letter dated 

177311 6-6 1127 1241 231 12 23 71215 11 1210 1 1312 11 13101 14 23 5 14and 

1 7 14 1tis also brought to your kind notice that the vehicles are personal vehicles 810 they 

have been charged the fee of preferential number at the time of registration of vehicle Whereas 
at the time of transfer of these vehicle the choice number fee was not realized But at present 

the 5810 fee 15 not payable at the time of transfer of vehicle having preferential number 85 per 

notification dated 13 3 2014 However Efforts are being made to recover the amount Hence 
PAC 15 requested to drop the para 

The Committee desired that the department should take steps for writing off 

the amount and the Committee may be informed accordingly 
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FINANCE DEPARTMENT 

[75] € 2 11 Non raising of demand of guarantee fee 

As per the Co operative Department instructions dated 11 March 2003 the guarantee 

fee 1s chargeable from the Haryana State Co operative Agriculture and Rural Development 

Bank Limited Panchkula at the rate of 0 1 per cent from August 2001 to March 2007 and 

thereafter at the rate ए two per cent of the amount of loans/furds 81560 

During the course of review we observed that no system was adopted in the 

Co operative Department to monitor the deposit of guarantee fee by the loanee 1116 

FD had no centralised monitoring mechanism to ensure timely recovery and deposit 

of the guarantee fee ~ 

We collected the information from the office of the Managing Director Haryana 

State Co operative Agriculture and Rural Development Bank Limited Panchkula in June 
2009 and noticed that the Government guaranteed loans of I1 478 24 crore during the 

years 2004 05 to 2008 09 Failure of the Co operative Department to maintain the relevant 

registers of the guarantees given and the guarantee fee etc resulted in non raising/ 

realisation of demand of the guarantee fee of ¥12 46 crore from the bank 85 per details 

given below 

{Z1n crore) 

Year Date of Issue of sanction Amount of loan Amount of guarantee 
order {Between) drawn fee due but not 

deposited 

200405  June 2004 to February 2005 448 35 045 

2005 06  Apnl 2005 to January 2006 233 88 023 

200607  June 2006 to January 2007 21814 022 

2007 08  October 2007 to March 2008 22906 458 

200809  July 2008 to March 2009 348 81 698 

Total 1478 24 12 48 

After we pointed out the Financial Commissioner and Pnincipal Secretary Co operation s 

Department Chandigarh stated in March 2010 that the Managing Director Haryana State 

Co operative Agriculture and Rural Development Bank Limited Panchkula was directed to 

deposit the guarantee fee of T12 46 crore at the earliest 

The Government may direct the administrative departments to maintamn the 

prescribed register properly to ensure timely assessment and demand of guarantee 

fee 

The Department 1n its written reply stated as under — 

Due to poor recoveries and poor financial position of the HSCARD Bank the Bank was 

allowed for making the payment of guarantee fee @ 0 1% But the Bank could not deposit the
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outstanding guarantee fee of Rs 12 46 crore Inview of the audit objection after obtaining the 

approval of Finance Department Councll of Ministers (CMM) regarding exemption in making 

the payment of guarantee fee the Administrative Department had issued order vide Memo 

No 834 C 8 2012 dated 12 03 2012 and a copy of the same was also endorsed to Principal 

A G (Audit) Haryanaand one copy of the 5910 order was personally handover to the officers 

of Principal A G {Audit) Haryana in the meeting held on 14 08 2012 under the chairmanship 

of Principal Secretary Finance After discussion in the meeting it was agreed to drop this 

Audtt para on the basis of order 1ssued by the Cooperation Department 

As stated पा previous Para a detailed reply of Auditpara6 2 11and 6 2 10 alongwith 

copy of notificauon/order 1ssued by the both the Administrative Departments have already 

been sent to Principal Accountant General (Audit) Haryana vide office letter No 3/41/2009 

[l ERAMU(FD) dated 22 10 2012 and reply of this Para sent vide above referred letter dated 

22 10 2012 may 06 treated as final reply of this Audit Para However a copy of the detailed 

reply of Para 6 2 11 alongwith order 1ssued by Administrative Department(Cooperation) 15 

enclosed Hence this Audit Para may be dropped 

The Committee desired that the department should make all out efforts to 

deposit the guarantee fee of Rs 12 46 crore from the Director, Haryana State Co 

operative Agriculture and Rural Development Bank Limited Panchkula at the earlrest 

under intimation 10 the Committee
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TOWN AND COUNTRY DEPARTMENT 

[76] 6 1 Results of audit 

Test check of the records पा departmental offices relating to Finance Urban 

Development Mines and Geology Co operation Public Works {Public Health (Water 

Services and Sanitation) Irnigation and Builldings and Roads} Forest Food and Supplies 

Agriculture and Industries conducted पा audit durning the year 2009 10 revealed 

underassessments of tax and 1055 of revenue amounting to 348 76 crore In 2 208 cases 

which fall under the following categories 

Sr Category Number of Cases Amount 

No 

B Urban Development 

1 Non-collection of extemal developmentcharges/ 14 7300 

infrastructure development charges and interest 

therecn 

2. Shortrecovery of license fee andconversion charges 12 1100 

3. Miscellaneous irregulartties 9 57 00 

Total 35 141 00 

The Department In its written reply started 85 under — 

Dunng the year 2009 10 the department accepted underassessment and other 

deficiencies ए 132 13 crore involved in 452 cases of which 427 cases involving 130 64 crore 

had been pointed out during 2009 10 and the remaining in the earlier years The Departments 

recovered 2 51 crore in 27 cases during the year 2009 10 of which two cases involving 1 02 

crore related to the year 2009 10 and balance to the earlier years 

After the issue of draft paragraphs and review the department further recovered 81 35 

lakh पा four cases (including two cases of review 72 45 lakh) 

Areview of Receipts from guarantee fee involving 193 61 crore and a few lliustrative 

audit observations involving 3 57 crore are mentioned in the succeeding paragraphs 

During the oral examination of the Urban Local Bodies Department held on 

4th February 2015 the Principal Secretary to Government Haryana Urban Local 

Bodies department informed the Committee that now this para does not relate to 

therr department and 1t relates to Town and Country Planning Department The 

Commuittee therefore decided to take up the para with the Town and Country Planning 

Department in future
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[77] 64 1 Non recovery/realization of licence fee 

Non comphance of provisions of the HDRUA Act/Rules by the Director Town and 
Country Planning Haryana (DTCP) in some cases resulted non recovery/realisation of licence 
fee of Rs 2 72 crore 

Under Rule 12 of the HDRUA Rules 1976 the licence granted shall be valid for 8 
period of two years from the date of its grant during which period ail development works in the 
colony shall be completed and certificate of completion obtained from the Director In case 8 
coloniser fails to complete the development works within the specified pericd for reasons 
beyond his control he may apply to the Director for renewal of licence at least thirty days 
before the expiry of the licence on payment of renewal fee at the rate of 10 per cent of 
prescribed license fee Further Rule 18 of the Ruies 1bid provides that the Director can cancel 
the license In case the execution of the layout plans and the construction or other works 15 
‘not proceeding according (0 the licence granted under Rule 12 or 1s below specification 0115 
in violation ए the provisions of this Rule or any of law or rules for the time being in force after 
giving reasonable opportunity 

During test check of the records of the DTCP In November 2008 we noticed that the 
Director granted licences to two colonisers in January 2006 for the development cf areas 
(9 718 acre) in Gurgaon and Sonipat णि the period of two years and colonisers paid licence 
fee of 13 55 crore These colonisers had not completed the development works upto January 
2008 Neither the colonisers had applied for renewal of licences nor did the department 
intiate any action 1 e to issue notices or cancel the licences under the provisions of the 
Rules The omission 10 do so resulted in non recovery of licence fee for renewal of licence of 
1 36 crore (10 per cent of licence fee of 13 55 crore) 

After we pointed out this case In November 2008 the Director stated in January 2010 
that licence of Gurgaon coloniser was renewed in November 2009 and the licensee deposited 
Rs 1 80 crore (including interest of 33 34 lakh) against licence fee of Rs 1 22 crore pointed 
outinaudit The cloniser of Sonipat had not applied for renewal of licence fee and notice was 
being issued We have not received further report in this case (August 201 0) 

The Department tn its written reply started 85 under — 

The renewal of icense case mentioned पा the CAG report Is concerned with the License 
No 447 of 2006 dated 27 1 2006 granted for setting up a Residential Plotted Colony overan 
area of 7 acres at village Rasol Distt Sonipat being developed by M/s Ansal Praperties & 
Infrastructure Pvt Ltd 

The applicant has submitted the application for renewal of license on 24 12 2007 1 e 
30 days prior to the expiry of license for renewal of license from 26 01 2008 to 26 01 2009 
and again submitted the application for renewal of license on 10 06 2010 for renewal from 
26 1 20090 26 1 2012 Applcant has deposited Rs 1387680/ and Rs 3396208/ on account 
of renewal of license fee alongwith 18% interest on delayed payment An amount of 
Rs 187460/ 15 still availabie in excess with the department The renewal of the license was 
delayed because the licensee has not fulfilled the requisite formalities now the license has 
been renewed and the payment of EDC/IDC has aiso been fully paid by the Iicensee PAC1s 
requested to drop this para
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The Committee would like to know 85 to what mechanism has been derived 

by the department for prompt and timely renewat of icences of the colonmizers पा the 

State Complete details may be furnished to the Committee within a period of three 

months 

[78] 6 4 2 Under Section 3 (1) of the HDRUAAct 1975 read with Rule 3 of the HDRUA 

Rules 1976 any owner of land desiring to convert his land into 8 colony may apply 10 the 

Director for the grant of licence (0 develop a colony in the prescriped form and pay for 1. such 

fee and conversion charges as may be prescribed The Government revised the rates of 

ficence fee in respect of residential (plotted) residential (group housing) and commercial 

calonies in April 2008 

During test check of the records of DTCP in August 2009 we noticed that five owners 

of land appled (between December 2006 and January 2008) for conversion of their land in 

Fandabad and Gurgaon The colonisers paid icence fee amounting to 54 32 crore between 

December 2007 and April 2008 The department had proposed 10 revise the licence fee In 

November 2007 which after approval in December 2007 was notified पा Aprl 2008 The 

department 1ssued letter of intents (LOIs) to the colonisers between 13 December 2007 and 

2 Aprit 2008 without inserting a condition for payment of differential amount of icence fee 85 

revision of rates was under consideration before or at the time of grant of licence However 

the department granted approval for licences in May and July 2008 on the basis of licence fee 

receved at pre revised rates along with the applications though the revised rates have been 

applicable from April 2008 The negligence on the part of the Department to insert a clause in 

the LO! to recover the differential amount of the licence fee 85 a result of revision of the rates 

deprived the Government of revenue of 1 36 crore 

After we pointed out this case पा August 2009 the department stated in January 2010 

that though the licences were granted in May and July 2008 but the licensees had made the 

compliance of LOt within prescribed period and deposited the fee and charges as per the 

terms and conditions of the LOI Thus licence fee as applicable on the date of issue of LOI 

was charged correctly The factremains that though the department was aware of the revision 

In the rates of the licence fee 1t falled to protect the Government revenue 

We pointed out the matter to the department in November and December 2008 and 

reported to the Government in May 2010 we are yet to receive their reply (August 2010) 

The Department पा its written reply started as under — 

The licence fee 85 applicable on the date of ssue of LOl was charged correctly There 

15 no loss to the State Exchequer The Act/Rules directs the Directer Town and Country 

planning Harvana to levy fee and charges as prescribed in the Rules 

However 115 submitted that Hon ble G M has approved the 2 % increase in the license 

fee on 4 12 2007 on file and the same was submitted to Finance Deptt for internal concurrence 

Thereafter Finance Department vide their U O No 11/64/2005 5FD 111/10(2007) dated 1 12008 

had given the concurrence with the condition that the approval of Council of Ministers (CMM) 

may be obtained in the matter Accordingly the matter was placed before the Council of 

Ministers पा its meeting held on 4 2 2008 wherein the proposal of the Department to increase 

the license fee to the tune of 2% was approved The draft notification for amendment 11
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Haryana Development and Regulation ए Urban Areas Rules 1976 was submitted (0 the Law 

and Legislative Deptt For vetting of draft publication and the draft notification for inviting the 

suggestions and objections was published on 4 3 2008 The final notification of license fee 

was 1ssued vide notification No DS 08/1637 dated 16th Apnf 2008 Thus the Deptt 1s not 

liable to levy the license fee which was not notified and prescribed in the Act/Rules Moreover 

the LOIs issued on and after the notification dated 16th April 2008 was tssued with revised 

license fee even though they had applied much prior to issuance of revised notification 

it 1s also mentioned here that the reply of the para has already been submitted to the 

Principal Accountant General (Audit) Haryana vide this office memo No DTCP/AGCTTS/ 

2010/7398 dated 29 06 2010 पा reference to their memo no Revenue/1 2DP 35/2009 10/63 

dated 18 05 2010 (photo copy enclosed) PAC Is requested to drop this para 

The Commuittee desired that the department should take a legal opinion of the 

L R पा these cases before 1ssuance of notice and collection of the balance amount 
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FOREST DEPARTMENT 

[79] 6 1Results of Audit 

Testcheck of the records पा departmental offices relating to Finance Urban Development 
Mines and Geology Co operation Public Works {Public Health (Water Services and 
Sanitation) Irrigation and Buildings and Roads} Forest Food and Supplies Agnculture and 
Industries conducted पा audit during the year 2009 10 revealed underassessments of tax 
and loss of revenue amounting to Rs 348 76 crore in 2 208 cases which fall under tre following 
categories 

Sr No Category Number of Cases Amount 

F Forest 

1 Miscellaneous Irregulanties - 395 - . 202 

During the year 2009 10 the department accepted underassessment and other 
defictenctes of ¥ 132 13 crore involved पा 452 cases of which 427 cases invoiving ¥ 130 64 
crore had been pointed out durting 2009 10 आएं the remaining पा the earlier years The 
Departments recovered ¥ 2 51 crore in 27 cases during the year 2009 10 of which two cases 

involving ¥ 1 02 crore related to the year 2009 10 and balance to the earlier years 

After the issue of draft paragraphs and review the department further recovered ¥ 81 35 
lakh in four cases (including two cases of review ¥ 72 45 |akh) 

Areviewof Receipts from guaranteefee involving ¥ 193 61 crore and a few fllustrative 
audit observations involving ¥ 3 57 crore are mertioned In the succeeding paragraphs 

The Department पा its written reply started as under — 

61 Result of Audit Miscellaneous Irregulanties 

There are 24 paras which involve 385 cases of miscellaneous irregulanties amounting 
to Rs 2 02 crore which are the cases of recaveries 

It 1s stated that these paras are related to cutstanding recoveries and revised every 

year by the audit parties and it 1s 8 regular practice पा every department The sum involved पा 

these cases have been revised/amended from Rs 2 02 crore to Rs 1 823 crore due to 

wntten off by the govt acceptance of appeal courtcases etc Out of 395 cases involving the 
sum of Rs 1 823 crore 330 cases of Rs 1 01 crore have been disposed off while 65 cases 

involving a sum of Rs 0 813 crore are in process 

The details of pending cases are as foliows — 

Abstract of pending cases 

Department Court case Waive Off case PAG/TQ Untraced Total 

39 6 11 7 2 €5 

Hence the department 18 making continuous efforts to recover the outstanding 
recoveries 

Keeping In view above situation this para may please 06 dropped 

The Commitiee desired that balance amount be recovered and _the amount 
which 15 to be watved off that should be done under intimation to the Committee 
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CO OPERATION DEPARTMENT 

[80] 61 Results of audit 

Test chack of the records in departmental offices relating to Finance Urban Development 

Mines and Geology Co operation Public Works {Public Health {Water Services and 

Sanitation) Irngation and Buildings and Roads} Forest Food and Supplies Agriculture and 

Industries conducted पा audit during the year 2008 10 revealed underassessments of tax 

and 1055 of revenue amounting to 348 76 crore in 2 208 cases which fall under the following 

categores 

Sr Category Number of Cases 
S eoecev NumberofCases  Amount 

No 

D Co operation 

1 Non/Short Recovery of dividend on share capital 33 238 

2 Nonfshortrecovery of audit fees 140 010 

Total 173 248 

During the year 2008 10 the department accepted underassessment and other 

deficiencies of ¥ 132 13 crore involved ॥1 452 cases of which 427 cases involving T 130 64 

crore had been pointed out dunng 2009 10 and the remaining 0 the earlier years The 

Departments recovered ¥ 2 61 crore in 27 cases during the year 2009 10 of which two cases 

involving ₹ 1 02 crore related (0 the year 2009 10 and balance to the earlier years 

After the 1ssue of draft paragraphs and review the department further recovered 

₹ 81 35 lakh पा four ८8565 (including two cases of review ¥ 72 45 lakh) 

Areviewof Receipts from guarantee fee involving हैं 193 61 crore and 8 few lllustrative 

audit observations involving ¥ 3 57 crore are mentioned in the succeeding paragraphs 

The Department पा its written reply started as under — 

The co operative Societies registered under The Haryana cooperative Societies Act 

1984 are iable 10 pay dividend and audit fee 85 per provisions of the said act and narms fixed 

bythe R C S Haryana from time to time 

1 The Co operative Instutions where the Government share capital 15 invested may 

declaredvidend 85 perRule 72 of he Co-operaiive Societies Rules 1989 according 

towhich 1n no cooperative societies the dividend shall exceed 10% per annum of 

the paid of share capital 

2 TheAudit fees 1s initially assessed on the 08515 of annual statement prepared by 

the society and after availability of audited profit & loss a/c the 8001 fee 15 re 

assessed and difference of audit fee 1s recovered accordingly
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Name of departments and Number of Amount tn  Recovered Wrong Balance 11 

nature of irregularity cases Lacs amount In assessment Lacs 

Lacs 

Short/non recovery of 33 238 31 56 55 151 37 3039 

dividend on share capital 

Non/short Recovery of 140 9 54 B 83 0 11 060 

audrt fees 

Total 173 247 85 65 38 151 48 3099 

Note 2 Non/Short Recovery of Audit Fees 

No of cases Amount due Recovery Wrong Assessment Balance 

140 954 883 011 060 

Almost the entire amount due has been recovered 00 of (08 recoverable amount of 

Rs 9 54 lacs anamounto Rs 8 831805 has beenrecovered and Rs 0 11 lacs has been wrongly 

assessed by AG party In respect of Labour Construction Cooperative Socteties in Charkhi Dadn 

circle because the AG party assessed the audit fee on the 08515 of 5% of profit whereas the 

recovery of 5810 audit fee has been made on the maximum 08515 as per rates fixed by the RCS 

Only an amount (0 tune of Rs 0 60 lacs 18 pending which 1s not possible to recover because the 

said amount relates tc some Labour & Construction Cooperative Societies and Transport 

Cooperative Societies which are under liquidation का the whereabouts of the members of the 

same are not known Hence It Is requested that paras may be dropped please 

The Committee desired that if the recovery 15 not possible then the proposal 

for writing off the amount be sent to the Government under intimation to the 

committee 
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IRRIGATION DEPARTMENT 

[81] 6 1Results of audit 

Test check of the records of departmental offices relating to Finance Urban Development 

Mines and Geology Co operation Public Works {Fublic Health (Water Services and 

Sanitation) Irmgation and Buildings and Roads} Forest Food and Supplies Agriculture and 

Industnes conducted पा audit during the year 2009 10 revealed under assessments of tax and 

loss of revenue amounting to Rs 348 76 crore In 2208 cases which fall under the following 
categortes — 

Sr Category Number of Cases Amount 
No 

(n) irngation and Building and Roads 

1 Miscellaneous irregularities 162 023 

The Department in its wntten reply started as under — 

Test check of the records of departmental offices relating to Finance Urban 

Development Mines and Geology Co operation Public Works {Public Health (Water Services 

and Sanitation) Irnigation and Buildings and Roads} Forest Food and Supplies Agniculture 

and Industries conducted पा audit during the year 2009 10 revealed under assessments of tax 

and loss of revenue amounting to Rs 348 76 crore in 2208 cases which fall under the following 
categories — 

E Public Works Department 

Sr Name of Department Nature of Number of Amount 

No Cases Irregularities 

1 Irngation and Buildings Miscelianeous 162 023 

and Roads Irregulanties 

During the year 2009 10 the department accepted under assessment and other 

deficiencies of Rs 132 13 crore involved पा 452 cases of which 427 cases involving 

Rs 130 64 crore had been pointed out during 2009 10 and the remaining In the earlier years 
The departments recovered Rs 2 51 crore in 27 cases during the year 2009 10 and balance 
to the earher years 

After the 15506 of draft paragraphs and review the department further recovered 
Rs 81 35 lakh In four cases (including two cases of review Rs 72 45 lakh) 

Arevtew of Receipts from guarantee fee involving Rs 193 61 crore and 8 few lllustrative 
audit observations involving Rs 3 57 crore are mentioned in the succeeding paragraphs 

The Audit inspection duning 2007 09 regarding difference of payment into treasury 

162 No cases amounting to Rs 0 23 crore (Rs 23 00 takh) were found during the 

inspection out of which only 44 No cases relates to the Irngation & Water Resources 

Department Panchkula amounting to Rs 17 74 takh only Out of these 44 No cases
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total sum of Rs 17 74 lakh has already been cleared till date as under 

Sr Name of audit Uit Para No of Amount Status Remarks 

No No Cases पा Lakhs 

1 EEMech Divn Hisar 1 3 6 64 The amount on Details (F/A} 
account of rate of 

trucks has been 

cleared and the 

dozer 15 Still to be 

auctioned 

2 EEMech Divn Kamal 1 4 201 The said amount 15 Details (F/B) 

Clear 

3 EEMech जिया Karmal 2 37 9 09 The said amount 15 Out of which CTR of 

Clear amount Rs 4 Lakhs 15 

to reconciled Reconctl 

atton of CTR 15 recurnng 

process and the depart 

ment [5 Making good 

efforts for its reconcili 

ation with other Depart 
ment (Detail F/IC) 

Total 4 44 17 74 

The amount has been cleared out of which Current Treasury Receipt (CTR) of Rs 4 

[805 15 to be reconciled Reconciliation of CTR is recurming process and the department s 8 

making good efforts for its reconctilation with others Departments 

So that Para may kindly be dropped 

The Committee desired that the department should reconcile the Para with 

PAG Office and settle the matter under intimation to the Committee 
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MINES & GEOLOGY DEPARTMENT 

[82] 6 1Results of audit 

Test check of the records in departmental offices relating to Finance Urban 

Development Mines and Geology Co operation Public Works {Public Health (Water 
Services and Sanitation) Irngation and Buildings and Roads} Forest Food and Supplies 

Agriculture and Industries conducted पा audit during the year 2009 10 revealed 

underassessments of tax and loss of revenue amounting to 348 76 crore in 2 208 cases 

which fall under the following categories 

Sr Category Numberof Cases  Amount 
No 

C Mines and Geology 

1 Non recovery of royality and interest 185 036 

2 Non recovery of interest on late deposit of contract money 46 500 

3 Miscellaneous irregularites 26 006 

Total 257 542 

During the year 2009 10 the department accepted underassessment and other 

deficiencies of 132 13 crore involved in 452 cases of which 427 cases involving 130 64 crore 

had been pointed out during 2009 10 and the remaining In the earlier years The Departments 

recovered 2 51 crore In 27 cases durnng the year 2009 10 of which two cases involving 1 02 

crore related to the year 2009 10 and balance to the earlier years 

After the 1ssue of draft paragraphs and review the department further recovered 81 35 
lakh in four cases (Including two cases of review 72A5 lakh) 

Areview of Receipts from guarantee fee mnvolving 193 61 crore and 8 few illustrative 
audit observations involving 3 57 crare are menttoned in the succeeding paragraphs 

The Department ॥1 its written reply started 85 under — 

o As per AG (Audt) report the para suggests 257 cases involving amount of Rs 

542 crore however the same requires certain carrections The audit party took 

recovery of Rs 374 Cr for 18 cases of district Bhiwani The amount involved In 

these cases Is 374 Lacs instead of 3 74 Cr Further this figure had been taken 

twice by Audit party under differentsub parasi1e 6 1 (2)and 6 1(3) 

o Hence an amount of Rs B 84 crores in 240 cases Is 10 06 treated पा this para 

o  QutofRs 8 84 crores an amountofRs 2 11 Crores has already been recovered 

o NowasumofRs 6 73 crores on account of non recovery of royalty and interest 

Interest on late deposit of contract money and licence fee of stone crushers 15 

recoverable from ex contractors Bnck Kiln owners and stone crusher owners for 
which efforts are being made 10 recover the balance amount
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Out of this balance amount of Rs 6 73 crores an amount of Rs 6 8८ crores 

involved in 20 cases 15 

related with stone/sand contract of Bhiwani and Narnaul (i e Rs 4 58 crores In 

11 cases of Narnaul and Rs 1 96 crores In 9 cases of Bhiwan!) 

Efforts are being made to recover this amount as arrears of fand revenue Notices 

of recovery are being 155060 to the concerned ex Contractors Recovery 

Certificates have been issued in 8 cases of Bhiwan! and 5 cases of Narnaul 

in 1 case of Kurukshetra Recovery Certificate has been 15560 and efforts are 

being made to recover the balance amount of Rs 572 lacs 

The balance amountof Rs 13 28 lacs Is related with royalty and interest of BKO 

Some of the Brick Kins are lying closed Efforts are being made to recover this 

balance recoverable amount 

Para No 6 1 _Result of Audit 

Sr Nature of Irregularities No of cases Period Amount due Amount Amount 

No 
{Rs In crore) recovered Balance 

{Rs था crore) iRs 1n 
crore) 

1 Non Recovery of royalty 185 2009 10 036 024 0 
_——_—_—____—__L—_——_—12 

and interest 

2. Non recovery of interest 47 2009 10 845 186 659 

on late deposit of contract 

money 

3. Miscellaneous imegulanties 8 2009 10 003 001 002 

TOTAL 240 884 211 673 

Sr Name of District Year No of No of Amount due Recovered Balance Remarks 

N»__"_—___“_‘—___-—_________o Paras cases {Rs in Lacs) (Rsin Lacs) 

1 AME Gurgaon 2009 10 1 2 037 037 N 

2 AME Fandabad 2009 10 1 10 216 151 065 

3 MO Rohtak 2009 10 1 91 17 38 1023 715 

4 MO Jind 2008 10 1 13 238 128 112 

5 MO YamunaNagar 200810 1 5 075 024 05 

6 MO Ambala Cantt 2009 10 1 B 1 54 078 076 

7  AME Sonepat 2009 10 1 12 277 189 108 

8 MO Kurukshetra 2009 10 2 8 149 1489 Nil 

9 MO Panchkuia 2009 10 1 6 117 098 019 

10 AME Panipat 2009 10 1 13 265 245 020 

11 MO Sirsa 2009 10 1 1 020 020 Nil 

12 MO Hsar 2009 10 1 9 167 167 Nit 

13 MO Namaul 2009 10 2 7 133 105 028 

Total 185 3586 23 92 11 94 
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2 Para No 61 Non recovery of interest on late deposit of contract money 

Sr  Name of Distnet Year No of No of Amount due Recovered Balance Remarks 

No Paras cases {Rs mn Lacs) (Rsin Lacs) 

1 MO Jind 2009 10 1 17 023 N2 023 

2 M O Kuruksnetra 2009 10 618 046 572 

3 MO Narnaul 2009 10 1 12 465 00 715 457 85 

4 AME Bhwani 2009 10 1 17 374 00 178 20 195 80 

Total 46 845 41 185 81 659 60 

3 Para No 61 Miscellaneous irregularities 

§r Name of District Year No of No of Amount due Recovered Balance Remarks 

No Paras cases (Rs mn Lacs) (Rs था Lacs) 

1 Director Mnes & 2009 10 1 8 ? 60 120 140 

Geology Haryana 

Chandigarh 

Total 1 8 2 60 120 140 

The Committee desired to make strenuous and vigorous efforts to recover the balance 

amount under intimation to the Committee 

[83] 6 6 Non recovery of royalty and interest 

The Mines and Minerals (Development and Regulation) Act and Punjab Minor Mineral 

Concession Rules provide for levy of royalty on mineral removed from leasehold area and levy 

of interest on belated payment of royalty 

We noticed that the Department did not observe the provisians of the above Rules in 

133 cases which resuited in non realisation of royalty/interest of ¥ 29 08 lakh 

Rule 24 of the Punjab Minor Mineral Concession Rules 1964 as applicable to the 

State of Haryana provides that brick kiln owners shall pay annual amount of royalty at the 
prescnbed rate in advance by 30th April of every year State Government revised the rates of 

fixed royaity of various categones of brick kiln owners from June 2005 ॥ case of defauit 

interest at the rate of 24 per cent per annum 15 chargeable for the period of default Brick kiln 

owners register 15 maintained at each mining office for levy and collection of royalty The 

permits of such brick दा owners are required 10 be cancelled by the department who 00 not 

pay royalty by giving ene month s notice and any sum due from the permit holders on account 

of royalty and interest thereon s recoverable as arrears of land revenue The Assistant Mining 
Engineers/ Mining Officers are responsible for monitoring recovery of outstanding dues 

During test check of records of five offices of Assistant Mining Engineer/ Mining Officer 
between November 2008 and November 2009 we noticed that 133 brick kiln owners were 

issued permits between April 2006 and Aprit 2007 for the period of two years The brick kiln 

owners were required to pay royalty for the years 2007 08 and 2008 09 by 30 Apr! 2007 and 
30th April 2008 respectively Though a period ranging between 18 and 33 months had elapsed 

upto December 2008 yet royalty of ¥19 44 lakh was neither paid by the brick kiln owners nor 

was It demanded by the Assistant Mining Engineers/Mining Officers No action to cancel the



120 

permits and/cr to recover the dues as arrears of land revenue was taken Lack of action on 

the part of the department resulted पा ncn realisation of revenue of ¥ 29 08 lakh (rcluding 

Interest of T 9 64 lakh) 

After we potnted out these 08565 between November 2008 and November 2009 the 

Assistant Mining Engineers/Mining Officers stated between August 2009 and January 2010 

that royalty of ¥ 2 32 lakh (including interest of ¥ 70 240) had been recovered in 1 cases 

between December 2008 and December 2009 and notices had been 1ssued or efforts were 

being made to recover the balance amount of 2 26 76 lakh from the brick Kiln owners 

We have not received further progress of recovery ॥ these cases (August 2010) 

We pointed out the matter to the Director Mines and Geology Department between December 

2008 and December 2009 and reported to the Government in March 2010 we are yet 10 

receive their reply (August 2010) 

The Department 11 its written reply started as under — 

Out of the total amount of Rs 29 08 lacs (Royalty of Rs 19 44 lacs and interest of 

Rs 9 64 1805) involved In 133 cases anamountof Rs 15 87 1805 (Rs 12 23 lacs on account 

of royalty and Rs 3 64 lacs on account of interest) has already been recovered from BKO 

Now an amount of Rs 13 21 1805 (Rs 7 21 lacs on account of royalty and Rs 6 00 lacs on 

account of Interest) are to be recovered Some of the Brick Kilns are lying closed Efforts are 

being made to recover the balance amount 

ParaNo 6 6 Non recovery of royalty and mterest 2009 10 

5. Name of No of Amount Amount Amount Amount Amount Amount Remarks 

No distnct Cases of royaity of of of of of 
due irterest  royalty interest royalty nterest 

due recovered recovered Balance Balance 

(Rs In 

lacs) 

1 M O Ambala 9 1 35000 83 700 98100 13808 36900 69892 

2 MO ता 15 222000 123180 180000 43320 42000 79860 

3 M O Fandabad 7 105000 44100 60000 26400 45000 17700 

4 M O Rohtak 91 1317000 645120 780000 244800 537000 400320 

5 M O Sonepat 11 1 65 000 68 400 105000 35408 60000 32992 

Total 133 1944 000 964500 1223100 363736 720900 600764 

The Committee would like to know the latest position tn this regard The 

Commiitee further desired that चाह matter may be reconciled with PA C Office under 

intimation to the Commuttee 
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PUBLIC HEALTH DEPARTMENT 

शव] 6 1 Results of audit 

Testcheck of the records in departmental offices refating to Finance Urban Development 

Mines and Geology Co operation Public Works {Public Health (Water Services and 

Sanitation) Irrigation and Burldings and Roads} Forest Food and Supplies Agriculture and 

[ndustries conducted 1 audit during the year 2009 10 revealed underassessments of tax 

and loss of revenue amounting to ¥ 348 76 crore ॥1 2 208 cases which fall under the following 

categories 

(¥ in crore) 

5. Category Number of Amount 

No Cases 

(1) Water services and sanitation 

1 Loss due to non levy of charges on unmetered 417 133 
supply of water to industrial institutions/ 

commercial connections 

2 Miscellaneous irregularities 602 072 

Total 1019 205 

During the year 2009 10 the department accepted underassessment and other 
defictencies of 132 13 crore involved In 452 cases of which 427 cases involving T 30 64 crore 

had been pointed out during 2008 10 and the remaining in the earlier years The Departments 

recovered T2 51 crore ॥ 27 cases during the year 2009 10 of which two cases involving 

71 02 crore related to the year 2009 10 and balance to the earlier years 

After the 1ssue of draft paragraphs and review the department further recovered ¥ 81 35 

lakh in four cases (Including two cases of review ¥ 72 45 [akh) 

Areview of Recelpts from guarantee fee involving 193 61 crore and a few illustrative 

audit observetions involving ¥ 3 57 crore are mentioned in the succeeding paragraphs 

The department 1n its written reply stated as under — 

All out efforts have been made for the recoveries and with respect to 1055 due to non 
levy of charges on un metered supply to industrial institutions/commercial connections an 
amountof Rs 0 86 crore stands recovered againstRs 1 33 crore With respect to Miscellaneous 

irregulanties Rs 0 43 crores stands recovered against Rs 0 72 crores
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The division wise details are given as under — 
(Rs In lacs) 

{n) Loss due to non levy charges on पा metered supply of water to Industrial 

institution fcommercial connection 

Sr Name of Para Cases Total Cleared Amount Balance 
Balfi——_fl_—_——_——_—

_—_—_—__——ance 

__—_—_____—______
______________No Divin No Amount case Cleared Case Amount 

1 No 2 Sirsa 1 38 94 471 3423 

2  Tosham 1 32 856 0 043 32 813 

3 CharkhiDadri 1 26 798 10 5 44 16 154 

4  No1 Rewar 1 31 914 7 559 24 355 

5  No 2 Bhiwam 1 312 66 88 192 66 88 120 000 

6 Hanst 1 16 148 16 148 ¢! 000 

T——____—_—____—__
______________ota

l 
417 132 98 225 85 53 192 

—_——___—_-——_—_
———__‘__—_—_—47

 45 

The Executive Engineer PHE Division No 2 Sirsa has intmated that a special committee 

of 2 No 50 Es &2 No JEs was constituted under the Chairmanship of Sh Nathu Ram 

SDE PHE Sub Division No 4 Ellenabad to survey/venfy the 117 No connections of Ellenabad 

Town & 18 No connections of Kalanwali Towns The committee has submitted his detatled 

report after verifying/surveying all the connections physically as pointed out in the para and 

town wise report Is 85 under 

Ellenabad Town 

All the commuttee members visited the Grain Market Ellenabad on dated 17 07 2014 & 

checked all the 117 No water supply connections physically & found that all are the domestic 

connections Because these connections were given to the residents living पा houses 

constructed on first floor of the shops in Grain Market Ellenabad The water 15 actually used 

for domestic purpose Therefore these connections can not be termed as commercial 

connections Moreover these connections were given from the back side streets of Grain 

Market Ellenabad whereas shops are inside the Mandi These connections were entered In 

separate ledger which was wrongly considered as commercial ledger by the Audit Party 

Hence all the ahove 117 No connections as pointed In the para may 06 considered as 

domestic connections and the para may be got dropped 

Kalanwali Town 

All the committee members visited पा Kalawanwall Town on dt 26 07 2014 and 

checked! verified all the 18 No connections 

Out of total payment of Rs 544320/ Rs 471189/ has been recovered of 11 

No connections out of which 4 No connections are domestic connections and they have 

deposited therr bills at the domestic rates 5 No cases of are not ready to deposit their bills 

at the commercial rates 85 their water connections are used for domestic purposes only & 

one case 15 related to commercial connection for service station which 15 not ready to
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deposit the bill and connection of all the 6 No cases have been disconnected 1 No 0856 15 
pending पा the civil court & payment can only be effected after decision of the Hon ble Court 

The Executive Engineer PHE Division Tosham has inttmated that the record of his 

office has been scrutinized in cennections with the above subjected para on account of non 

recovery of water charges at flat rate @ Rs 1000/ per month for 32 Nos connections to 

Industnial/ Commercial/ Institutional have been wrongly tncluded पा the audit para of village 

Tosham The total Nos of connections included in the para are 32 out of which 25 Nos 

water connections relate 10 Tosham Village which have been wrongly included in the para 

and 7 Nos water connections relate to SDE PHESD Bawani Khera out ए which 4 Nos 

connections relates to vivages of PHESD Bawani Khera which have wrongly been included 

in the para 

Tosham is a village as per Haryana Govt Gazette notification No 15/21/97 2A 

dt 02 03 2000 The rates for water supply पा the Rural area was RS 20/ per month for all 

type of water connections 

From the above 115 clear that 25 Nos water connections of the village Tosham have 

been worngly included as commercial/industnal/institutional by the Audit पा the year 2009 10 

while the policy for Rural area for commercial /industrial/institutional has been notified in the 

year 2012 

The remaining 7 Nos connection relate to Bawani Khera Sub Division 00 of which 4 

Nos water connections have been released In the villages of the Bawani Khera Sub Division 

which have also been included wrongly as commercial/industrialinstitutional and remaining 

3 Nos connections have been installed पा the Bawani Khera Town छाप the consumers have 

installed meters and recovery of water charges is being made regularly 

From the above ॥ 15 clear that out of 32 Nos connections 29 Nos connections 

relate fo rural area (Villages) and have been wrongly included पा the para and ॥ is not 

possible 10 recover the water charges of these connections @ 1000/ per month from the 

consumers of the Rural area The 3 remaining Nos connections in the Bawani Khera Town 

are paymg water charges 85 per readings of meters installed by them and recovery 15 being 

made regularly from the consumers 

(Rs In lacs) 

(1) Miscellaneous irregularities 

St Name of Para Cases Total Cleared Amount Baiance Balance 
No  Divin No Amount case Cleared Case Amount 

1 No 2 Sirsa 2 26 275 0 000 26 275 

2 No 2 (P)Nuh 1 1 029 1 023 0 001 

3 No 2 Bhiwani 2 413 4708 205 27 00 208 2008 

4  Hansi 2 162 2225 140 1532 22 6 93 

Total 602 7237 345 42 60 257 2977 
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The Committee desired that effective steps should be taken by the department 

to recover the amount from the concerned Divisions under intimation to the 

Committee 

[85] 65 Non recovery of water charges 

The Department did not observe the provisions of Government order of November 2006 

in 224 cases which resulted 1n non recovery of water charges o, ¥ 56 54 lakh 

As per Haryana Government Urban Development Department order dated 10 November 

2006 all the existing water supply un metered connections in commercial institubional or 

Industrial establishment shall be converted into metered connections by the occupants पा थे 

penod of three months from the date of order otherwise the rate charged shall be minimum of 

¥ 1 000 per month and as assessed by the concerned Executive Engineer of the Public 

Health department 

During test check of records of the offices of four 7 Executive Engineer of Public 

Health Engineering Division for the years from 2006 07 to 2008 091n August 2008 we noticed 

that there were 224 un metered water supply connections of commercial instituttonal and 

industnal establishments 85 of 10 November 2006 All these existing un metered connections 

were required to be converted into metered connections by the occupants of these 

establishments by 10 February 2007 Neither the occupants of these establishments had got 

ला un metered connections converted Into metered connections even up to March 2009 nor 

the department had taken efforts for installing meters Further the department had not raised 

water charges at the prescnbed minimum rate This resulted in non recovery of water charges 

at mimmum rate aggregated to र 56 54 lakh for the period between December 2006 and 

March 2009 

After we pointed out these cases ॥ August 2009 the Executive Engineer Public 

Health Division No 2 Sirsa stated ॥ January 2010 that ¥ 26 154 had been recovered and 

final notices were being issued to recover the balance amount of ¥ 33 84 lakh The Executive 

Engineers Public Health Engineering Division Charkhi ऐ80ा। Rewari and Tosham (Bhiwant) 

stated पा January 2010 that notices had been issued to the concerned parties to recover the 

outstanding amount of ¥ 22 44 1801 We have not received further report on recavery In these 

cases (August 2010) 

We pointed out the matter to the Chief Engineer Public Health Department in 

September 2009 and reported to the Government In March 2010 we are yet to receive therr 

reply (August 2010) 

The department in 5 written reply stated as under — 

Efforis have been made for the recovery of water charges and an amount of Rs 11 01 

lacs stands recovered out of Rs 56 64 lacs pointed outin the para Recovery with respect to
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divisions at Charkhi Dadn and No 1 Rewar are satisfactory However recovery with 

respect to Nos 2 Sirsa and Tosham cannot be made due position exglained in the reply of 

para No 6 1 

The aivision wise position of recovery 15 as under 

{Rs ॥ lacs) 

Sr Name of Para Cases Total Cleared Amount Balance Balance 
No Divin No Amount case Cleared Case Amount 

1 Charkhi Dadn 1 26 694 10 6 67 16 027 

2 No 1 Rewarn 1 31 789 7 434 24 355 

3 No 2 Sirsa 1 135 3384 1 471 124 29 13 

4  Tosham 1 32 760 0 0 00 32 760 

Total 224 56 27 25 1101 199 40 55 

The Committee desired that constant efforts should be made by the department 

to recover the balance amount of Rs 40 55 lacs under intimation to the Committee 



126 

APPENDIX 

Statement showing the outstanding observations/recommendations of the 

Public Accounts Committee of the Haryana Vidhan Sabha on which the Government 

15 yet to take final decisions 

NSr Name of department  Paragraph Brief subject 

o 

1 2 3 4 

9th Report 

1 Industries 5{2) Credtt faciliies for development of smalt industries 

14th Report 

2 Industnes 16 Purchase of Cotton Yamn 

16th Report 

3 Industnes 2(a)&{d) Subsidy of setting up industnes Units 1n selected 

Backward areas (Cases of M/s B K Steel Rolling Mill) 

Tohana and M/s Modern Industries Charkhi Dadn 

18th Report 

4 Co-operation 39 Co operative Consumer Stores 

22nd Report 

Industnes 10 (1) Industnal Estate 

Irngation 20 Penal recovery of cost of coal Issued (0 Kiln Contractors 

| excess requirement 

7 Revenue 40 Non levy of registration fee 

Excise and Taxation 54 Shortfall पा duty 

Excise and Taxation 56 Recovery due from contractor 

23rd Report 

10  Food and Supplies 35 Haryana State Federation of Consumer Co operative 

Wholesale Stores Limited Chandigarh 

11 Excise and Taxation 47 Uncollected Revenue 

12  Excise and Taxation 55 Resuit of test audit in general 

13  Excise and Taxation 57 Failure to inmate action 10 recover the licence fee 

14  Excise and Taxation 59 Loss of duty on excess wastage थी bottiing operation 

25th Report 

15 Colonzation 9 Encroachment of Land 

16  Colomzation 11 Recovenes from plot holders 

17  Fisheres 31 Development of Fishenes 

18  Excrse and Taxation 54 Un collected revenue 

19  Excise and Taxation 58 Incorrect computation 0 tax on interstate saes 

20 Excse and Taxation 67 Irregular allowance for wastage 
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1 2 3 4 

21 Excise and Taxation 69 Failure to enforce licence condition 26th Report 

22 Revenue 10 Graturtous rehef for crops/houses damaged 

23  Imgation 22 Faulty measurement of work resulting in over payment 

24  Excise and Taxaticn 49 Uncollected revenue 

25 Excise and Taxation 61 Duty not recovered on spint loss in bottling operation in 

excess of norms 

26  Excise and Taxation 63 Non recovery of icence fee and interest 28th Report 

27 PW (B&R) 14 Shortage of Steel 

28 Excise and Taxation 41 Registration of dealers under 

Sale Tax Act 

29  Excise and Taxation 44 Non recovery of licence fee आएं interest 25th Report 

30 Forest 8 Forestation Socral Forestry & including Rural fuel wood 
plantation and farm forestry 

31  Irngation 17 Excess 15506 of coal 

32  Excise and Taxation 47 Non levy of penalty 

33  Excise and Taxation 50 Non levy of penalty 

34  Excise and Taxation 51 Non levy of penalty 

35 Excise and Taxation 53 Interest not charged 

36 Revenue 62 Results of Audit 

37 Revenue 63 Under valuation of immovable property 

38 Mines and Geology 71 Results of Audit 

32nd Report 

39  Industries 4 Develepment of small industnes 

40  Immgation 12 Misappropnation 

41 Irngation 20 Shortage of Stores 

42  Revenue 25 Inadmissible payment 

43 Town and Country 36 Loss due (0 defective storage of Cement 

Planning (HUDA) 

44  Mines and Geology 47 Uncollected revenue 

45  Mines and Geology 48 Results of Audit 

46 Excise and Taxation 61 Uncollected revenue 

47  Excise and Taxation 59 liregular levy of tax at concessional rate 

34th Report 

48 Development and Panchayat 8 Imegular and wasteful expenditure on books 

43  Revenue 29 Land reforms 

50 Revenue 30 Compensation 10 landowner 

51  Revenue 31 Consolidation of holdings 

52  Food and Supplies 47 Under storage of wheat 

53  Mnes and Geology 55 Uncollected revenue 

54  Excise and Taxation 63 Uncollected revenue 
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55  Excise and Taxation 66 Short levy/non ievy of purchase tax 

56  Excise and Taxation 69 Non levy of penalty 

57  Excise and Taxation 70 Non filling the quarterly returns 

58  lrngatien 72 Arrears of revenue 

59  Irngation 74 Non raising of demand 

60  Chief Electrical Inspector 78 Uncollected revenue 

61  Chief Electncal Inspector 80 Arrears of electricity duty 

62 Revenue 83 Results of Audit 

63 Revenue 84 Under valuation of immovable property 

36th Report 

64  Local Self Government 3 Nan recovery of Government Government dues 

65 Food and Supphes 7 Loss due to storage of wheat 

66  Transport 9 Iregular payment of overtime allowance 

67  !ndustnes 13 Non utiization of loan 

68 Revenue 18 Inadmissible gratuitous refief 

69  PublcHealth 23 Construction of a water tank 

70  Haryana State Lotteres 25 Suspended misappropration of Government maney 

71 PW (B&R) 29 Excess measurement 

72  Revenue 43 Resuits of Audit 

73 Revenue 46 Misclassification of instruments 

74 PW (B&R) 51 Results of Audit 

75  Excise and Taxation 53 Uncollected Revenue (PG T) 

76  Excise and Taxation 54 Uncollected Revenue (State Excise) 

77  Excise and Taxatian 58 Result of Audit (Sales Tax) 

38th Report 

78 Renewable Energy 16 Evaluation and monitoring 

79  Medical and Health 18 Stores and Stock 

80  limngation 32 Surplus matenal 

81 Irrigation 36 Shortage of tiles 

82  Public Health 41 Excess payment to the contractor 

83  Pubhc Health 42 Excess Payment 

84  Mines and Geology 50 Results of Audit 

85 Mines and Geology 51 Recepts from Mines and Minerals 

86  Agrniculture 56 Interest nat charged on belated payments 

87 PW (B&R) 61 Arrears of rent 

88 Revenue 64 Results of Audit 

89 Revenue 68 Misclassification of Instrument 

90 Exctse and Taxation 7 Uncollected revenue 
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1 2 3 4 

91 Excise and Taxation 79 Suppresstion of purchases 

92  Excise and Taxation 81 Irregular stay of tax and interest 

93  Excise and Taxation 87 Recovery at the instance of Audit 

40th Report 

94  Town and Country Planning 19 Delay पा land acquisition 08565 

95  Public Health 33 Stores and stock 

96  Public Health 34 Injudicious purchases 

97 PW (B&R) 37 Extra payment due to incorrect entries पा Measurement 

Books 

98 PW (B&R) 38 Avoidable extra expenditure due to retendering 

99 0७० operation 41 Embezzlement 

100 Food and Suppiles 47 Damage caused 10 wheat शा Storage 

101 Supphlies and Disposal 49 Extra expenditure due to retendering 

102 Excise and Taxation 51 Uncollected Revenue (Sales Tax) 

103 Excise and Taxation 52 Uncollected Revenue (State Excise) 

104 Excise and Taxation 55 Delay in re assessment of remand cases 

105 Excrse and Taxation 57 Appeals entertained without deposit of tax 

106 Excise and Taxation 60 Loss of revenue due to delays पा assessment and 
demand of tax 

107 Excise and Taxation 66 Incorrect deduction on account of sales 10 registered 

dealers 

108 Excise and Taxaton 68 Non levy of penalty 

108 Excise and Taxation 69 interest not charged 

110 Excise and Taxation 74 Non recovery of duty on wastage in excess norms 

111 Excise and Taxation 75 Interest not charged 

112 Revenue 79 QOutstanding Inspection Reports 

113 Revenue 80 Results of Audrt 

114 Revenue 81 Under valuation of immovable property 

115 Revenue 82 Misclassifications of instruments 

116 Revenue 83 Irreguiar grant of exemption 

117 Revenue 84 Non/Short levy of stamp duty 

118 Revenue 85 Irregular registration of supplementary deeds 

119 Revenue 87 Evasion of stamp duty and registration fee through 

power of attorney 

120 Revenue 89 Embezzlement of Government revenue 

121 Mines and Geology 93 QOutstanding Inspection Reports 

122 Mines and Geology 94 Resuits of Audit 
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1 2 3 4 

42nd Report 

123 Irnigation 13 Jawahar Lal Nehru Lift Irngation Scheme 

124 Food and Supples 42 Loss due to negligence 

125 Public Health 60 Inflated/Fictitious measurement 

126 PW (B&R) 71 Shortage of tools and Plant 

127 Revenue 101 Outstanding Inspection Reports 

128 Revenue 103 Results of Audit 

128 Revenue 104 Irregular exemption of stamp duty 

130 Excise and Taxation 108 Uncollected Revenue 

131 Excise and Taxation 109 Frauds and evasion of taxes 

132 Excise and Taxahon 113 Delay पा taking up of appeal cases 

133 Excise and Taxation 115 Stay of Sales Tax demands by the Appellate Authorities 

134 Excise and Taxation 116 Recovery of Demands in arrears under Sales Tax 

135 Excise and Taxation 118 Non recovery of arrears due 10 delay in assessment 

136 Excise and Taxation 119 Fatlure to venfy the genuineness of dealers/sureties 

137 Excise and Taxation 120 Iregular grant of exemption certficate 

138 Excise and Taxation 121 Delay in 1nitiating/non pursuance of recovery 

proceedings 

139 Excise and Taxation 125 Application of incorrect rate of tax 

140 Excise and Taxation 126 Non/Short levy of interest 

141 Excise and Taxation 127 Results of Audit 

142 Excise आएं Taxation 129 Loss ए revenue due to re auction of vends 

143 Excise and Taxation 130 Short recovery of composite fee 

144 Excise and Taxation 131 Non recovery of iicense fee and interest 

145 Excise and Taxation 132 Loss due 10 non observance of prescnbed procedure 

regarding auction of vends 

146 Excise and Taxation 134 Non recovery of penalties 

147 Excise and Taxation 136 Uncollected Revenue 

148 Excise and Taxation 138 Results of Audit 

149 Excise and Taxation 138 Under assessment due to uregular grant of exemption 

to non manufacturers 

150 Excise and Taxation 142 Under assessment due to short levy of purchase tax 

and incorrect deduction 

151 Excise and Taxation 144 Short levy of penalty 

152 Excise and Taxation 145 Results of Audit 

44th Report 

153 Public Health 3 Sub Standard execution of work 

164 [rngation 12 Surplus matenals 

155 Imgation 17 Shortage of T &P articles 

156 Social Welfare 23 Payment of pension to ineligible persons 
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1 2 3 4 

157 50081 Welfare 26 Liberation of scavengers 

158 Rural Development 36 Integrated Rural Development Programme 

168 Town and Country Planning 41 Functioning of State Planning Planning Cell 

160 Town and Country Planning 43 Avoudable payment of interest Planning 

161 Revenue 46 Mewat Development Board 

162 Mines and Geology 48 Uncollected Revenue 

163 Mines and Geology 50 Results of Audit 

164 Mines and Geology 53 Short Calculation of interest 

165 Mines and Geoiogy 54 Uncollected Revenue 

166 Mines and Geology 56 Results of Audit 

167 Mines and Geology 57 Non realisation of contract money and interest 

168 Mines and Geology 58 Non recovery of dead rent आएं interest thereon 

169 Mines and Geology 59 Interest not charged on delayed payments 

170 Mines and Geology 60 Uncollected revenue 

171 Mines and Geology 61 Results of Audit 

172  Mines and Geology 62 Non recovery of contract money and interest 

173  Mines and Geology 63 Non recovery/Short recovery of royalty 

174 Mines and Geology 64 Interest not charged 

175 Revenue 66 Uncollected Revenue (Land Revenue) 

176 Revenue 67 Results of Audit 

177 Revenue 68 Short levy of Stamp duty 

178 Revenue 69 Under valuation of rmmovable property 

179 Revenue 70 Evasion of Stamp duty and registration fee through 

power of attorney 

180 Revenue 71 lrregular exemption of Stamp duty and registration fee 

181 Revenue 72 Misclassification of instruments 

182 Revenue 73 Uncollected Revenue 

183 Revenue 76 Results of Audit 

184 Revenue 78 Irregular exemption of stamp duty 

185 Revenue 79 Short realization of stamp duty due to under valuation 

of immovable property 

186 Revenue 80 Misclassification of instruments 

187 Prohibition Excise and Taxation 92 Uncollected Revenue (58165 Tax) 

188 Prohibition Excise and Taxatton 95 Non registration of dealers liable to registration 

189 Prohibition Excise and Taxation 96 Grant of Certificates of registration without following 

praper procedure 

190 Prohibit on Excise and Taxation 97 Non observance of departmental instructions regarding 

cross verifications 

191 Prohibiion Excise छाप Taxation 98 Non cbservance of prescnbed procedures for receipt 

and issue of declaration forms 
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192 Prohibition Excise and Taxation 98 Non observance of prescribed procedures for receipt 

and i1ssue of declaration forms 

193 Prohtbition Excise and Taxation 100 Irregutar deduction allowed against stolen forms 

194 Prohibition Excise and Taxation 101 Incorrect deduction from turnover 

195 Prohibitton Excise and Taxation 102 incorrect levy of Concessional rate of Tax 

186 Prohibition Excise and Taxation 103 Other points of Interest 

197 Prohibtion Excise and Taxation 106 Results of Audit 

198 Prohibtion Excise and Taxation 107 Interest not charged 

199 Agriculture 108 Non recovery of purchases tax and interest 

200 Agnculture 109 Non recovery of purchase tax and interest 

46th Report 

201 Housing & Loss owing to construction of houses on unapproved 

layout plan 

202 PW (B&R) 25 Short receipt of matenal 

203 PW (B&R) 27 Procurement of sub standard cement 

204 lIrngation 34 Procurement of sub standard cement 

205 Haryana State Lotteres 36 Appointment of main stockists 

206 Haryana State Lotteries 37 Loss due to excess claims of Prize winming tickets 

207 Haryana State Lottenes 40 Other points of interest 

208 Prohibition आएं Excise 41 Arrears पा revenue 

209 Prohibition and Excise 42 Results of Audit 

210 Commercial Taxes 43 Arrears पा revenue 

211 Commercial Taxes 46 Outstanding tnspection reports and audit observations 

212 Commercial Taxes 47 Results of Audit 

213 Commercial Taxes 48 Sales Tax Check Barriers 

214 Commercial Taxes 50 Short levy of Purchases Tax 

215 Comrmercial Taxes 51 Non/Short levy of interest and penalty 

216 Commercial Taxes 52 Results of Audit 

48th Report 

217 Agnculture 4 Arrears ॥ revenue 

218 Animal Husbandry 8 Frauds and evasion of taxes/duties 

219 Mines and Geology 14 Arrears | revenue 

220 Mines and Geology 15 Outstanding inspection reports and audit observations 

221  Transport 20 Outstanding audit objections 17 internal audit 

222 Housing 27 Avoidable liability of interest 

223 Education 29 Purchases without assessment ए requirement 

224 PW (B&R) 31 Irregular/Excess expenditure on execution of works 

225 Excise and Taxation 33 Arrears In revenue 

226 Excise and Taxation 37 Results of Audit 
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227 Excise and Taxatron 43 Iregular deduction allowed agamnst invalid declaration 

forms 

228 Excise and Taxation 44 Loss of revenue due to defray in finahzation of 

assessment 

229 Excise and Taxation 45 Non levy of interest and penalty 

50th Report 

230 Finance (Lottenes) 3 Pnnting of lottery tickets 

231 Industnes 5 Capital investment subsidy 

232 Industries 6 irregular release/non recovery of assistance 

233 Social Welfare 8 Panjin Plants 

234 Home (Jail} 9 Injudiclous purchase 

235 Irngation 18 Stores and Stock 

236 Imgation 21 Physical verfication 

237 Imgation 22 Surplus matenals 

238 Town and Country Planning 24 Construction of Building and Roads by HUDA 

239 Town and Country Planning 25 Construction of Building 

240 Town आएं Country Planning 26 Test check of records relating to construction of roads 

241 Town and Country Planning 27 Other pomnts ए interest 

242 Town and Country Planmng 28 Non recovery of compounding fee 

243 Town and Country Planning 29 Avoidable payment of interest 

244 Transport 32 Purchase of Sub standard tubes of butyl rubber 

245 Forest 36 Generation of employment 

246 Forest 38 Alkal/saline land piantation 

247 PW (B&R) 47 Construction of major building including Staff Quarters 

248 PW (B&R) 49 Execution of works without technical sanction of cost 

estimates 

249 PW (B&R) 52 Undue financial favour to the contractors 

250 PW (B&R) 57 Reimbursement claims 

251 PW (B&R) 58 Woarld Bank and Asian Development bank loan 

252 PW (B&R) 60 Executior 

253 PW (B&R) 61 Release of advances not covered by agreement 

254 PW (B&R) 63 Excess payment of prnce increase on diesel 

255 PW (B&R) 65 Iregular adjustment of expenditure 

256 Rural Development 77 Other points 

257 Rural Cevelopment 78 Non recovery/non adjustment of advances to Ex 

Sarpanches 

258 Rural Development 79 Non recovery of misutihsed subsidy 

259 Town and Country Planning 80 Non levy of Penalty 

260 Town and Country Planning 81 Non recovery of auction money 
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261 Town and Country Planning 82 Non transfer of developed sectors 

262 Transport 87 Avoidable payment of compensation due to incarrect 
fillng of affidawit before the Tnbunal 

263 Revenue 92 Arrears In revenue 

264 Revenue 93 Frauds and evasion of taxes/duties 

265 Revenue 94 Results of Audit 

266 Revenue 95 Internal Audit 

267 Revenus 96 Results of Audit 

268 Revenue 97 Stamp duty and Regsstration Fees 

269 Revenue 98 High pendency of cases of undervaluation with 

Collectors 

270 Revenue 99 Misclasstfication of instruments 

271 Revenue 100 Short levy of stamp duty 

272 Revenue 101 Pre audit of registrable documents 

273 Revenue 102 Arrears In Revenue 

274 Revenue 103 Frauds and evasion of taxes/duties 

275 Revenue 104 Results of Audit 

276 Revenue 105 Outstanding audit objections ॥ internal Audit 

277 Revenue 106 Results of Audit 

278 Revenue 107 Shont recovery of stamp duty on mortgage deed 

279 Revenue 108 Evasion of stamp and registration fees through power 

of attorney 

280 Revenue 109 Evasion of Stamp Duty 

281 Chief Electrical Inspector 110 Arrears पा revenue 

282 Mines and Geology 112 Results of Audit 

283 Animal Husbandry 115 Frauds and evaston of taxes/duties 

284 Excise and Taxation 116 Arrears In revenue 

285 Excise and Taxation 118 Under assessment due to inadmissibie deduction from 
turnover 

286 Excise and Taxation 120 Under assessment due to irregular deduction allowed 
against invald declaration forms and nonfshort 1evy of 

purchase/sales tax 

287 Excise and Taxation 122 Under assessment 

2868 Excise and Taxation 124 Under assessment due to application of incorrec rates 

of tax 

289 Excise and Taxahon 125 Non/short levy of purchase tax 

290 Excise and Taxation 126 Results of Audit 

291 Excise and Taxation 127 Internal control mechanism of receipts from distt lenes 

and breweries 

292 Excise and Taxation 128 Low yield of spint 

293 Excise and Taxation 128 Loss of spint due (0 re distillation 
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234 Excise and Taxation 133 Interest short charged 

295 Excige and Taxation 134 Short realization of compostte fee 

296 Revenue 135 Results of Audit 

297 Revenue 137 Arrears In revenue 

298 Mmes and Geology 139 Arrears पा revenue 

299 Agnculture 141 Arrears | revenue 

300 Agnculture 142 Results of Audit 

301 Agnculture 143 Non recovery of purchase tax and interest 

302 Fmnance (Lottenes) 146 Results of Audit 

52nd Report 

303 Education 6 Extra expenditure on purchase of paper 

304 Agnculture 15 Non recovery of principal and interest from Sugar Mills 

305 Ilrgation 38 Miscellaneous Public Works Advances 

306 PW (B&R) 43 Miscellaneous Public Warks Advances 

307 PW (B&R) 44 Stores and Stock 

308 PW (B&R) 46 Short receipt of matenal 

309 Town & Country Planning 51 Excess payment of land compensation due to partial 

implementation of Supreme Court s Judgment 

310 Town & Country Planning 52 Avoidable payment of interest due to abnormal delay in 
processing of land award cases 

311 Town & Country Planning 63 Non recovery of rent from the lessees due to non 

observance of conditions of lease deed 

312 Town & Country Planning 54 Recovery due from Junior Engineer owing to mis 

appropnation of matenal 

313 Housing 56 Delayed disbursement of loan ta the beneficianes led 
to avoidable labilty of interest 

314 Housing 58 Infructuous expenditure due to construction of retaining 

wall without requirement 

315 Social Welfare 60 Embezzlement of Rs 3 99 lakh 

316 Food and Supplies 63 Possibility of pilferage of four thousand quintals ए wheat 

317 General 65 Whnte off of losses etc 

318 Animal Husbandry &7 Arrears धा revenue 

319 Revenue 69 Results of Audit 

320 Revenue 71 Evasion of Stamp Duty due to under valuation of 

immovable property 

321 Power (Chief Electrical Inspector) 74 Levy and collection of Electricity Duty 

322 Power {Chief Electrical Inspectar) 76 Non charging of electricity duty on extended load 

323 Power 1Chief Electrical Inspector) 77 Short realization of electncity duty due to application of 

incorrect rates 

324 Power (Chief Electrical inspector) 78 Electnicity duty not charged after expiry of exemption 

perod 
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325 Transport 79 Results of audit 

326 Haryana State Lotteries 86 Results of audit 

327 Haryana State Lottenes 87 Short deposit of sale proceeds of Lottery tickets 

328 Agriculture 88 Arrears In revenue 

329 Agrniculture 89 Results of Audit 

330 Excise and Taxation 94 Arrears In revenue 

331 Excise and Taxation 95 Arrears In assessment 

332 Excise and Taxation 96 Frauds and evasions of taxes/duties 

333 Excise and Taxation 97 Results of Audit 

334 Excise and Taxation 101 Under assessment due to non levy of tax on branch 

transfers/iconsignment sale 

335 Excise and Taxaftian 102 Under assessment due to non submission of 

deciaration forms 

336 Excise आएं Taxation 104 Arrears In assessments 

337 Excise and Taxation 105 Evasion of tax due to suppression of purcheses 

338 Excise and Taxation 106 Under assessment due to incorrect deduction allowed 

against mnvalid declaration forms 

339 Excise and Taxation 107 Incorrect levy of concessional rate of tax 

340 Excise and Taxation 108 Inadmissible deduction from turnover 

341 Excise and Taxation 109 Non levy of purchase tax 

342 Excise and Taxation 112 Non levy of tax 

343 Excise and Taxation 114 Under assessment due to excess rebate 

344 Excise and Taxation 115 Non levy of penalty 

345 Excise and Taxation 116 Non reconctliation of revenue deposits into treasury 

346 Excise and Taxation 17 Results of Audit 

347 Excise and Taxation 118 Short/non recovery of passenger tax 

54th Report 

348 Revenue 17 Inadmissible payment of cash compensation ta 

manufacturing units/industry owners 

349 Revenue 18 Fictitious payment of gratuitous rehef 

350 Revenue 19 Drawal of funds without requirement 

351 PWD (B&R) 22 Avoidable payment of interest 

352 Irngation 24 Failure of the Sprnkler Irngation Scheme and wastage 

of Government funds 

353 Agrniculture 30 General 

354 Education 31 Nugatory expenditure due to payment of idle wages 

355 Town and Country Planning 34 Non utilization of land 

356 Town and Country Planning 35 Loss due to non recovery of rebate 

357 Pnnting and Stationery 36 Pilferage of Paper 

358 Animal Husbandry 47 Fraud and evasion of taxes/duties 
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359 Chief Electrical Inspector 48 Arrear ॥ revenue 

360 Revenue 49 Arrear हा revenue 

361 Revenue 50 Results of Audit 

362 Revenue 51 Results of Audit 

363 Revenue 52 Non/Short recovery of Stamp duty 

364 Revenue 53 Incorrect exemphion of Stamp duty 

365 Revenue 54 Evasion of stamp duty due to undervaluation of 
immovable property 

366 Revenue 55 Short levy of stamp duty due to misctassification of 

instruments 

367 Revenue 56 Incorrect refund of Stamp duty 

368 Revenue 57 Evasion of stamp duty and registration fees through 

power of attorney 

369 Revenue 58 Short recovery of stamp duty on exchange deeds 

370 Revenue 59 Resuits of Audit 

371 Revenue 60 Internal Controls in Land Revenue Department for 

recovery of dues treated 85 arrears of land revenue 

372 Revenue 61 Procedure for receipt and disposal of revenue recovery 

cases 

373 Revenue 62 Return of RRCs 

374 Excise आएं Taxation 64 Arrears ॥ revenue 

375 Excise and Taxation 65 Arrears in assessment 

376 Excise and Taxation 57 Results of Audit 

377 Excise and Taxation 68 Disposal of appeal cases 

378 Excise and Taxation 69 Delay m finalizing assessments 

379 Excise and Taxation 70 Delay in finalization of remand cases 

380 Excise and Taxation 72 Recovery certification cases 

381 Excise and Taxation 73 Incorrect levy of concesstonal rate of tax 

382 Excise and Taxafiion 74 Incorrect deduction allowed aganst invahd declaration 

forms 

383 Excise and Taxation 75 Inadmissible deduction from turnover 

384 Excise and Taxation 76 Short levy of tax on sales to Non government bodies 

385 Excise and Taxation 77 Excess refund due (0 Incorrect exemption fram payment 

of tax 

386 Excise and Taxation 78 Under assessment due (0 excess rebate 

387 Excise and Taxation 79 Results of Audit 

388 Excise and Taxation 80 {ncorrect levy of entertainments duty 

389 Transport 81 Results of Audit 

380 Imgation 84 Recovery of water rates from canal water 

391 Irngation 85 Arrears of revenue 

392 [_____________________—_________rngatlon 86 Less measurement of area wngated 
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393 |rngation 88 Excess credit (0 an industnal unit 

394 imgation 90 Short recovery of lease rent 

395 Agnculture 91 Arrears In revenue 

396 Agriculture 92 Results of Audit 

397 Agnculture 83 Non recovery of purchase tax 

and interest 

398 Mines and Geology 97 Arrears In revenue 

399 Mnes and Geology 98 Results of Audit 

400 Mines and Geology 99 Short recovery of contract money and interest 

56th Report 

401 Education Nutritional support to Primary Education 

402 Forest Rehabilitation of common lands in Araval Hil's 

403 Medical and Health Working of Medical and Health Department including 

Manpower Management 

404 Medical and Health Hospitals and dispensaries 

405 Medical and Health Hospital Waste Management 

406 Medical and Health 11 Qutstanding Inspection Reports 

407 Finance 14 Overpayment of pensionary benefits 

408 Home 18 Stores and Stock 

409 Prohibition Excise and Taxation 20 Fraudulent drawls and embezzlement of Government 

money 

410 Revenue 21 Loss of interest due to delayed refund of unspent 

amount 

411 Revenue 22 Excess payment of Gratutous Relief 

412 Irmgation 34 Undue retention of heavy Cash balances 

413 Co operation 37 Loss due 10 neghgence and improper maintenance of 

cold storage plant 

414 Supples and Disposal 42 Extra expenditure due to Disposal finalization of tenders 

after vahdity perod 

58th Report 

415 Forest 3 Rehabilitation of common lands पा Aravalll Hills 

416 Excise and Taxation 4 Arrears | revenue 

417 Excise and Taxation 5 Arrears | assessment 

418 Excise and Taxation 6 Frauds and evasions of taxes/duties 

419 Excise and Taxation 8 Results of Audit 

420 Excise and Taxation 9 Cross venfication by Audit 

421 Excise and Taxation 10 Incarrect deduction from turnover 

422 Excise and Taxation 12 Non levy of purchase tax 

423 Excise and Taxation 13 Non recovery of tax 

424 Excise and Taxation 15 Non/short levy of purchase tax 
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425 Excise and Taxation 16 Non levy of tax 

426 Excise and Taxation 17 Results of Audit 

427 Excise and Taxation 18 Short realization of passenger tax 

428 Mines and Geology 19 Arrears | revenue 

429 Mines and Geology 20 Results of Audit 

430 Mines छाए Geology 21 Receipts from Mines and Minerals 

431 Mines and Geology 22 Non/Short recovery of dead rent royalty and interest 

432 Mines and Geology 23 Non/Short recovery of royalty from Brick Kiln Owners 

433 Mines and Geology 24 Non recovery of lease fee on short term permits 

434 Mines आएं Geology 25 Non recovery of interest on belated payments 

435 Animal Husbandry 27 Frauds and evasions of taxes/ duties 

436 Revenue 29 Results of Audit 

437 Revenue 30 Stamp Duty and Registration Fees 

438 Agnculture 31 Arrears ॥ revenue 

439 Agnculture 32 Resuits of Audit 

440 Transport 33 Resuits of Audit 

441  Transport 34 Non depostt of token fax 

442 Irngation 36 Resultsovaudlt 

443 Co operative 38 Results of Audit 

444 Finance 39 Non charging of interest and penal Interest 

445 Fimnance 40 Loans to Municipal CouncilsfMunicipal Committees 

446 Forest 41 Short Recovery of royaity on forest produce 

447 Power 43 Arrears In revenue 

448 General 44 Results of Audit 

449 Education 46 Working of Education Department (Prmary Education 

Wing including Manpower Management 

450 Education 47 Incentives to Scheduled Castes and weaker section 

students 

451 Education 48 Pass percentage in class V 

452 Education 43 Literacy rate 

453 Education 50 Internal Audit 

454 Education 51 Sancfioned posts and actual strength 

455 Education 52 Deployment of teachers beyond norms 

456 Education 53 Outstanding inspection reports 

457 Education 54 Monitoring and Evaluation 

458 Education 55 District Pnmary Education Programme 

459 Education 56 Management cost था excess of norms 

460 Education 57 Programme management 

461 Education 58 Givil Works 
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462 Education 59 Appointment of teachers/instructors/staff 

463 Education 60 Trainng 

464 Education 61 Monitaring and Evaluation 

465 Medical and Health 66 Manpower position 

466 Medical and Health 68 Working of Pandit Bhagwat Dayal Sharma Post Graduate 

Institute of Medical Sciences Rohtak 

467 Medical आएं Heaith 69 Implementation of Prevention of Food Adultera ton Act 

468 Co operative m Storage 08 on account of morsture In wheat stocks 

below norms 

469 Finance 72 Overpayment of pensionary benefits 

470 Irngation 76 Unauthonzed excess execution of work | post tender 

stage 

471 Imgation 77 Hathnikund Barrage 

472 mgation 78 Avoidable expenditure due to incorrect sanction of 

estimates 

473 Imgation 79 Unfruitful expenditure on extension of existing channel 

474 Public Health 80 Non responsiveness to Audit findings and observation 

resuiting 1n erosion of accountability 

475 Pnnting and Stationery 81 Excess payment due to falure in internal control system 

476 Pnnting and Stationery 82 Excess 18598 of paper to pnvate printers 

477 Envmronment 83 Implementation of environmental Acts and Rules elating 

to Water Pollution 

478 Environment 84 Status of water pellution 

479 Environment 85 Treatment of Industnal effluent 

480 Environment 86 Domestic sewage treatment plants 

481 Enwvironment 88 Environment tramning education and awareness 

482 Environment 89 Monitoning and Evaluation 

483 Urban Development 90 Urban Employment Generation Programme 

484 Town and Country Planning 93 Non recovery of enhanced compensation of land 

485 Focd and Supplies 94 Pilferage of large qualty of wheat due to manipulation 

of weight 

486 General 97 Write-off of losses etc 

487 Excise and Taxation 101 Arrears | revenue 

488 Excise and Taxation 102 Arrears in assessment 

489 Excise and Taxation 103 Frauds and evastons of taxes/duties 

490 Excise and Taxation 105 Results of Audit 

491 Excise and Taxation 106 Evasion in sales tax 

492 Excise and Taxation 107 Non compliance of departmental instructions regarding 

cross verification 

493 Exctse and Taxation 108 Under assessment of notional sales tax hiability 

computed on taxable turnover 
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484 Excise and Taxation 109 Non levy of purchase tax 

495 Excise and Taxahion 110 Non recovery of tax 

486 Excise and Taxation 111 Non levy of interest 

497 Excise and Taxation 112 Under assessment due to excess rebate 

498 Excise and Taxation 113 Results of Audit 

499 Excise and Taxation 114 Short realization of passengers tax towards 

expenditure 

500 Excise and Taxation 115 Non recovery of licence fee 

501 Revenue 116 Results of Audit 

502 Revenue 117 Short levy of stamp duty on exchange of property 

503 Revenue 118 Evasion of stamp duty due to undervaluation of 

immovable property 

504 Revenue 119 Evasion of stamp duty 

505 Revenue 120 Short levy of stamp duty 

506 Transport 121 Taxes on Motor Vehicles 

507 Transport 123 Short realization of pernut/countersignature fee 

508 Transport 124 Lack of co ordination between Transport and Excise 

and Taxation Department 

509 Transport 125 Non recovery of token tax in respect of Stage carriage 

buses 

510 Finance 126 Resuits of Audit 

511  Forest 129 Results of Audit 

512 Forest 130 Loss due to delay पा harvesting of poplar trees 

513 Forest 132 Absence of physicat venfication of timer 

514 Forest 133 L.oss due to excess unit cost 

515 Irngation 135 Results of Audit 

516 PW (B&R) 136 Utilization of departmental receipts towards expenditure 

517 Co operative 137 Non charging of interest and penal interest 

60th Report 

518 Medcal and Health 3 Prevention and Cantrol of Diseases 

519 Architecture 14 Fraudulent drawals and embezzlement of Government 

money by a Cashier 

520 Animal Husbandry 16 Non recovery of cost of land 

521 Co operative 17 Non responswveness to audit findings and cbservations 

resulting पा erosion 0 accountability 

522 Education 18 Utilized girls hostel 

523 Revenue 24 Fraudulent drawals and embezzlement of Government 

rmoney 

524 Revenue 25 Drawal of funds पा advance of requirement 

525 Social Welfare 26 Fraudulent payment of Old Age Pension 
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526 Town and Country Planning 27 Non-collection of External Development Charges (EDCs) 

527 Town and Country Ptanning 29 Less recovery of plan scrutiny fee 

528 Town and Country Planning 30 Avoidable [055 due to delay in handiing over po.session 

of plots 

529 Irngation 34 Formulation of schemes 

530 Imgation 36 Implementation of schemes 

531 Irngaticn 39 छाए under unauthonzed possessions 

532 Imgation 41 Recoverable amount 

533 Imgation 42 Store management 

534 Irngation 43 Complaint Cases 

535 Imgation 44 Introduction of selection grade of Engtneers 

536 Imgation 46 Recoverabie amount from HUDA 

637 Imgaton 51 Monitoring 

5§38 Imgation 54 Wasteful expenditure on construction of irmgation 

channels 

538 PW (B&R) 63 Extra expenditure 

540 PW (B&R) 64 Non responsiveness to Audtt findings and observations 

resulting In erosion of accountablity 

541 Enwvironment 65 Implementation of Environmental Acts and Rules in 

regard (0 Ar Pollution and Waste Management 

542 Environment 66 Environment laboratories grossly underutiized 

543 Enwvironment 67 Status of ndustral poilution 

544 Environment 68 Stone crushing units 

545 Environment 69 Rice shelling units/solvent extraction plants 

546 Enwvironment 70 Vehicular pollution 

547 Enwvironment ra! Training/mass education programme 

548 Environment 72 Waste Management 

549 Enwvironment 73 Prosecution under Air Act 

550 Agnculture 74 Non recovery of extension fee from allottees 

551 Food and Supplies 90 Loss due to delay 11 supply of wheat 10000 Corporation 

of India 

552 Pnnting and Stationery 90A Cverpayment (0 private printer 

553 Excise and Taxation 95 Arrears | revenue 

554 Excise and Taxation 99 Outstanding inspection reports and audit observations 

555 Excise and Taxation 101 Results of Audit 

6556 Excise and Taxation 102 Recovery of sales tax पा amrears 

557 Excise and Taxation 103 Non recovery due to delay in assessment 

5§58 Excise and Taxation 104 Non-delay i raising of demands for the assessed dues 

559 Excise and Taxation 105 Fadure to initiate follow up action for recovery of arrears 

560 Excise and Taxation 106 Disposal of recovery certficates 

न
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561 Excise and Taxation 107 Demands under stay 

562 Excise and Taxation 108 Non inclusion of interest in the demand sent to the 

liquidatar 

563 Excise and Taxation 108 Under assessment of notional sales tax liabthty 

564 Excise and Taxation 110 Application of incorrect rate of tax 

565 Excise and Taxation 111 Non levy of purchase tax 

566 Excise and Taxation 112 Non recovery of tax 

567 Excise and Taxation 13 Results of Audit 

568 Revenue 114 Results of Audit 

569 Revenue 115 Outstanding inspection reports and audit observations 

570 Revenue 116 Results of Audnt 

571 Revenue 17 Short levy of stamp duty on exchange of property 

572 Revenue 118 Short levy of stamp duty on plant आएं machinery 

573 Revenue 119 Short levy of stamp duty on lease deed 

574 Revenue 120 Embezzlement/evasion of stamp duty 

575 Revenue 121 Incorrect exemption of stamp duty 

576 Agnculture 122 Results of Audit 

577 Agnculture 123 Outstanding inspection reports and audit observations 

578 Agriculture 124 Results of Audit 

579 Agriculture 125 Non/shart recovery of purchase tax and interest 

580 Agnculture 126 Non realization of lease money 

581 Agriculture 127 Results of Audit 

582 Transport 128 Results of Audit 

583 Transport 129 Non/short charging of fitness fee (Passing fee) 

584 Transport 130 Non realization of fees 

585 Home 131 Amears In revenue 

586 Home 134 Arrears In revenue 

587 Co operative 136 Results of Audit 

588 Co operative 137 Non redemption of Government share capital 

589 Forest 139 Outstanding inspection reports and audit observations 

590 Forest 140 Results of Audit 

61st Report 

591 Development and Panchayats 3 Non responsiveness to audit findings and observations 

resutting in erosion of accountabiity 

592 PW (B&R) 8 Execution of Works 

593 Water Supply and Sanitation 9 Tool and plant returns 

594 Public Health 12 Shortage of matenal 

595 Rural Development 15 Allotment of houses to ineligible familles 

596 Rural Development 16 Other wregulanties 
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597 Rural Development 22 Reclamation work not taken up for 2¥ years 

598 Ammal Husbandry 24 Non recovery of lease money 

599 Town and Country Planning 26 Non recovery of external development charges 

600 Food and Supplies 27 Avoidable loss due to delay in disposal of nce 

601 General 28 Misapproprations defalcations etc 

602 General 31 Lack of accountability 

62nd Report 

603 Excise and Taxation 3 Arrears ॥1 revenue 

604 Excise and Taxation 4 Arrears In assessment 

605 Excise and Taxation 5 Frauds and evasions of taxes/duties 

606 Excise and Taxation 6 Results of Audit 

607 Excise and Taxation 7 Assessment in arrear 

608 Excise and Taxation 8 Irregularities पा the grant of eigibility certificates 

609 Excise and Taxatton 9 Incorrect acceptance of applications 

610 Excise and Taxation 10 Incorrect determination of zones 

611 Excise and Taxation 11 Implementation of the Scheme by Sales Tax Department 

612 Excise and Taxation 12 Excess avalling of tax deferment 

613 Excise and Taxation 13 Imegulanties प्रा assessment of exsmpted/deferred units 

614 Excise and Taxation 14 Under assessment due to application of concessional 

rate of tax 

6156 Excise and Taxation 15 Under assessment tax due to iregular deduction 

616 Excise and Taxation 16 Under assessment of notional sales tax liability 

617 Excise and Taxation 17 Non monitoring of exempted/deferred units 

618 Excise and Taxation 18 Non levy of purchase tax 

619 Excise and Taxation 19 Non levy of tax on lease rent 

620 Excise and Taxation 20 Non levy/under assessment of purchase tax due to 

application of incotrect rate of tax 

621 Excise and Taxation 21 Imegular deduction allowed against invald declaration 

forms 

622 Excise and Taxation 22 Non 1४४ of interest and penalty 

623 Excise and Taxation 23 Non raising of demands for interest 

624 Excise and Taxation 24 Non reatization of tax 

625 Excise and Taxation 25 Resuits of Audit 

626 Excise and Taxation 26 Receipts of excise duty from auction of venders 

627 Excise and Taxation 27 Short recovery of icence fee and interest 

628 Excise and Taxation 28 Loss of revenue due 10 re auction of vends 

629 Excise and Taxation 29 Non recovery due to incorrect adjustment of security 

630 Excise and Taxation 33 Results of Audit 

631 Excise and Taxation 34 Non/short realization of passengers tax 

fd
y
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632 Revenue 36 Resuits of Audit 

633 Reventie 37 Results of Audit 

634 Revenue 38 Evasion of stamp duty due (० under valuation of 

immovable property 

635 Revenue 39 Non levy of stamp duty on exchange of property 

636 Revenue 40 Evasion of stamp duty 

637 Revenue 41 Short levy of stamp duty 

638 Revenue 42 Inadmissible exemption of stamp duty 

639 Transport 43 Non reahzation of token tax 

640 Agnculture 44 Arrears | revenue 

641 Agrculture 45 Resuits of Audit 

642 Agriculture 46 Outstanding inspection reports and audt observations 

643 Agriculture 47 Non/short recovery of purchase tax and interest 

644 Co operation 49 Non redemption of Government share 08081 

645 Agriculture 50 Recovery from Patedars 

646 Medical 200 Health 56 Manpower 

647 Medical and Health 57 Manufacturing and selling umts 

648 Medical and Health 59 Statistics of prosecutions vis a vis cases filed 

649 50019 Justice and Empowerment 90 Facilities to handicapped persons 

650 Social Justice and Empowerment 61 Budget provision and expenditure 

651 Social Justice and Empowerment 62 Identification of persons with disabilities 

652 Social Justice and Empowerment 63 Non masntenance of record 

653 Soocial Justice and Empowerment 64 Mcenitoring 

654 Urban Development 66 Non collection of fire tax 

655 Education 67 CBI inquiry 

656 Finance and Justice 68 Recovery regarding appointment of daily wage workers 

657 Forest 69 Felling of Trees 

658 Town and Country Flannng 70 Exemption of Sales Tax 

659 Irngation 72 Non responstveness 10 Audt findings and observations 

resulting 1n erosion of accountability 

660 Food and Supplies 73 Recovery of amount from the Millers 

661 PW (B&R) 76 Non adjustment of storage charges 

662 PW (B&R) 77 Irregular/un authonzed expendrture of storage charges 

663 PW (B&R) 78 Non recovery of difference of sales tax 

664 Education 30 Delay पा 15506 of Inspection Reports and settlement of 

old abjections 

63rd Report 

865 Excise and Taxation 3 Arrears of revenue 

666 Excise and Taxation 4 Evasion of tax 

667 Excise and Taxation 5 Results of Audit 
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668 Exctse and Taxation 6 Position ए collection of revenue receipts and arrears 

669 Excise and Taxation 7 Delay in finahizaion of remand cases 

670 Excise and Taxation 8 Under assessment of tax due 10 incorrect deduction of 

subsequent sale under CST 

671 Excise and Taxation 9 Under assessment of tax due to inadmissible ceduction 

672 Excise and Taxation 10 Non levy of purchase tax 

673 Excise and Taxation 1 Non levy of interest and penalty 

674 Excise and Taxation 12 Non recovery of tax 

675 Excise and Taxation 13 Other tax receipts 

676 Excise and Taxation 14 Non recovery of penalties 

677 Excise and Taxation 18 Non/short realization of passengers tax 

678 Excise and Taxation 16 Short/non recovery of entertainment duty 

679 Revenue 17 Results of Audit 

680 Revenue 18 Evasion of stamp duty due to under valuation of 

immovable property 

681 Revenue 19 Short levy of stamp duty on exchange of property 

682 Revenue 20 Evasion of stamp duty on release deeds 

683 Revenue 21 Short levy of stamp duty 

684 Transport 25 Non deposit of token tax 

685 Agnculture 26 Arrears In revenue 

686 Agrculture 27 Results of Audit 

687 Agnculture 28 Non recovery of purchase tax and interest 

688 Co operation 29 Results of Audit 

689 Co operation 30 Audit in arrears 

690 Co-operation 33 Short 18४४ of audit fee due to incorrect computation of 

profit 

691 Co operation 34 Non deposit of Government share capital 

692 0० operation 35 Non redemption of Government share capital due to 

late fixation of terms and conditions 

693 Co operation 36 Non redemption of Government share capital as per 

terms and conditions 

694 Fmance 38 Results of Audit 

695 Finance 39 Incorrect classification / non collection of guarantee 

fee 

696 Finance 40 Government guarantees 

697 Finance 41 Conclusion/Recommendations 

698 Urban Development 42 Results of Audit 

699 Urban Development 43 Non recovery of 832 supervision charges 

700 Forest 44 Results of Audit 

701 Power 45 Arrears of Revenue 

T
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702 Mines & Geology 47 Arrears of revenue 

703  Mines & Geology 48 Results of Audit 

704 Home 49 Arrears of revenue 

705 Home 50 Results of Audit 

706 Home 51 Results of Audit 

707 PW (B&R) 52 Results of Audit 

708 Irngation 54 Results of Audit 

709 Medical & Health 55 Results of Audit 

710 Animal Husbandry 56 Results of Audit 

711 Education (Prathmik Shiksha 58 Mis utilization of teaching learning equipment funds 

Pariyojna Panshad) 

712 Education (Prathmik Shiksha 59 Irregular purchase of matenal 

Pariyojna Parishad) 

713 Education (Prathmik Shiksha 60 Payment of teachers and School grant 

Pariyojna Parishad) 

714  Public Works (B&R) 61 Deficient agreements 

715 Public Works (B&R) 62 Execution of works without techmical sanctions 

716 Public Works (B&R) 64 1,055 due to fallure to include sales tax clause In the 
contract document 

717 Public Works (B&R) 65 Supply of Portland pozzolona cement instead of 

ordinary Portland Cement 

718 Revenue 66 Palicy for recovery of beneficianes share not formutated 

719 Revenue 67 Inadequate supply ए drinking water 

720 Food & Supplies 68 {1) Food Secunty Subsidy and Management of Foodgrain 

(0 Financial arrangements 

721 Food & Supplies 69 Loss of interest due to delay ॥ deposit of cheques 

722 Food & Supplies 70 Less due to non adherence of the instructions of FCI 

723 Food & Supplies 71 Millers had not supplied the 1106 after milling of paddy 

724 Food & Supplies 72 Loss due to damage of wheat 

725 Food & Supplies 73 Suspected misappropration/piiferage of wheat due to 

short accounting of moisture gain 

726 Food & Supplies 74 Supervision mechanism of PDS 

727 Food & Supplies 75 Conclusions 

728 Fmance 76 Mismatch of expenditure data in 0115 database 

729 Home 77 wastefull expenditure on creation of Haryana State 

Industnial Security Force 

730 Forest 79 Nugatory expenditure 

731 Transport 81 Avoidable expenditure due to non adjustment of 

insurance premium 

732 Imgation 83 Lack of response to audit findings and observations 

resuiting in erosion of accountability 
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733 General 84 Financial assistance to local badies and other 

institutions 

734 General 85 Misappropriations defalcations 60 

735 General 86 Wnite off of losses etc 

64th Report 

736 Public Health 3 Non recovery of 1085 and non contnbution of share 

by MCs 

737 Public Health 4 Recoverable amount from HUDA 

738 Public Health 5 Non completion of sewerage schemes 

738 Public Health 6 Yamuna Action Plan 

740 Revenue 7 Organizational set up 

741 PW(B&R) 8 Over payment to contractors 

742 General 9 Financial assistance 10 local bodies and others 

insttutions 

743 General 10 Misappropnations defalcations etc 

744 General 11 Write ए losses etc 

745 Agriculture 12 Arrears of revenue 

746 Agnculture 13 Results of Audit 

747 Agniculture 14 Results of Audit 

748 Agnculture 15 Non/short recovery of purchase tax and interest 

749 Transport 18 Cost of collection 

750 Transport 19 Results of Audit 

751 Transport 20 Repltes to Inspection Reports 

752 Transport 21 Departmental Audit Committee Meetings 

753 Transport 22 Response of the Departments to Draft Audit Paragraphs 

754 Transport 23 Results of Audit 

755 Transport 24 Short realization of bid money 00 stage camage permits 

756 Excise and Taxation 25 Arrears of revenue 

757 Excise and Taxation 26 Arrears In assessments 

758 Excise and Taxation 27 Evasion of tax 

759 Excise and Taxation 28 Wrnite off and wawer of revenue 

760 Excise and Taxation 29 Resuilts of Audit 

761 Excise and Taxation 30 Delay in assessments and ther impact on revenue and 

collection of sales tax demands 

762 Excise and Taxation 31 Absence of provisions for finalizing assessments 

763 Excise and Taxation 32 Recovery Certificates 

764 Excise and Taxafion 34 Delay in 15506 of demand notice 

765 Excise and Taxation 35 Delay in finalization of assessment 

766 Excise and Taxation 37 Under assessment due to ncorrect deduction at first 

stage 
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767 Excise and Taxation 38 Non levy of purchase tax 

768 Excise and Taxation 38 Non levy of interest 

769 Excise and Taxation 40 Results of Audit 

770 Excise and Taxation 41 Short recovery of licence fee and interest 

771 Excise and Taxation 42 Non/short realization of passengers tax 

772 Revenue 43 Results of Audit 

773 Revenue 44 Levy and Collection ए Stamp Duty and Registration Fees 

774 Revenue 45 Sales and utlization of non judicial stamps 

775 Revenue 46 Defects noticed ॥ 300 Regustrar Offices 

776 Revenue 47 Indents for supply of non judicial stamps 

777 Revenue 48 Short receipt of stamps 

778 Revenue 49 Non disposal of obsolete/damaged stamps 

779 Revenue 50 Evasion of stamp duty due to misclassification of sale 

deeds into release deeds 

780 Revenue 51 Eailure to cross venfy the transactions 

781 Revenue 52 Short levy of stamp duty 

782 Revenue 53 Under valuation of mmovable properties 

783 Revenue 54 Short levy of stamp duty due to incarrect application of 

rates 

784 Revenue 55 Non levy of stamp duty on exchange of property 

785 Revenue 56 Incorrect grant of exemption 

786 Revenue 57 Incorrect grant of exemption 

787 Revenue 58 Misclassification of instruments 

788 Revenue 59 Short levy of stamp duty on 16856 deeds 

788 Revenue 60 Short levy of stamp duty 

780 Revenue 61 Non/short levy of registration fee 

791 Revenue 62 Results of Audit 

782 Revenue 63 Failure of senior officials 10 enforce accountability and 

protect interest of Govemment 

793 Power 64 Arrears of revenue 

794 Health 65 Resuits of Audt 

795 Industries 66 Results of Audit 

7896 Co operation 87 Non redemption of Government share capital 

65th Report 

797 Town and Country Planning 3 Outstanding recovery of Planmng water sewerage 

charges 

798 Town and Country Planning 6 Avoidable payments of Planning interast due to delay 

making payment of enhanced Acquisition to land owners 

799 Town and Country Planmng 7 Execution of work without Pianning technical sanction/ 

preparation of detailed estmates 
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800 Town and Country Planning 8 Undue financial aid to Planning contractors 

801 Town and Country Planning 9 Occupation of shops by Planning Govemment depart 
ments 

802 Town आएं Country Planning 10 Land under unauthorized Planning possess on 

803 Food and Supplies 1 Additional Benches not constituted 

804 Food and Supples 12 Non constitution of Circuit Benches 

805 Food and Supplies 13 Inadequate nfrastructure 

806 Food and Supplies 14 State/District Consumer Protectton Councils not 
functional 

807 Food and Supplies 15 Consumer club प्रा schools scheme not implemented 

808 Food and Supplies 16 Excess consumption of gunny 0805 

809 Rural Development 17 Misappropnation of wheat under Samporna Grameen 
Rozgar Yojana 

810 Rural Development 18 Advances from former Sarpanches not recovered/ 
adjusted 

811 Agriculture 19 Inadmissible payment of special pay 

812 Finance 20 Overpayment of pensionary benefits 

813 Finance 21 Response of the Departments to Draft Audit paragraph 

814 Family welfare 22 Lack of response to Audit findings and observations 

resulting पा erosion of accountability 

815 General 23 Firancial assistance to local bodies and other 

institutions 

816 General 24 Misappropnatiens defalcations etc 

817 General 25 Write off of losses etc 

818 Excise and Taxation 26 Arrears of revenue 

819 Excise आएं Taxation 27 Arrears पा assessments 

820 Excise and Taxation 28 Evasion of tax 

821 Excise and Taxation 29 Wnte off and waiver of revenue 

822 Excise and Taxation 30 Results of Audit 

823 Excise and Taxation 31 Disposal of remand cases 

824 Excise and Taxation 32 Non levy of penalty 

825 Excise and Taxation 33 Delay in deciding cases ॥ा revision 

826 Excise and Taxation 34 Under assessment due to incorrect deduction from 
gross turnover 

827 Excise and Taxation Non lsvy of purchase tax 

828 Excise and Taxation 35 Application of incorrect rate of tax 

829 Excise and Taxation 36 Irregular refund of tax 

830 Excise and Taxation 37 Under assessment due to non levy of surcharge 

831 Excise and Taxation 38 Results of Audit 

832 Excise and Taxation 40 Non recovery of penalty 
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833 Excise and Taxation 41 Non imposition of fine 

834 Excise आएं Taxation 42 Loss of revenue due to re auction of vend 

835 Revenue 43 Results of Audit 

836 Revenue 44 Short levy of stamp duty and registration fee 

837 Revenuse 45 Non realization of stamp duty 

838 Revenue 46 Non levy of stamp duty on Exchange of Property 

839 Revenue a7 Short levy of stamp duty due to incorrect application of 

rate of tax 

840 Transport 48 Results of Audit 

841 Transport 49 Short realization of bid money on stage carriage permits 

842 Transport 50 Non recovery of token tax in respect of stage carriage 

buses 

843 Transport 51 Short charging of dnving hcence fee 

844 Transport 52 Short realization of Registration fees 

845 Transport 53 Short/non levy of penalty on overloading of vehicles 

846 Transport 54 Private Service Vehicles 

847 Imgation 55 Arrear position of Abana 

848 Irngation 56 Arrear of water charges 

849 Irngation 57 Nonishort levy of additional charges/surcharge 

850 Irngation 58 Non/short imposition of penalty for un authorized 

supply of water (0 gardens 

851 Agriculture 59 Arrear of revenue 

852 Agnculture 60 Results of Audit 

853 Agnculture 61 Non/short recovery of purchase tax and mterest 

854 Co operation 62 Results of Audrt 

855 Co operation 63 Non depostt of dividend on State share capital 

856 Co operation 64 Non realization of dividend on share capital of State 

Government 

857 Mines and Geology 65 Arrears of revenue 

858 Mines and Geology 66 Arrears of revenue 

859 Mines and Geology 67 Non/short recovery of royalty and mterest 

860 Home 68 Arrears of revenue 

861 Power €69 Arrears of revenue 

862 Power 70 Outstanding inspection reports and 2001 observations 

863 Power 71 Results of Audit 

864 Public Heaith 72 Results of Audit 

865 Finance 73 Results of Audit 

866 Forest 74 Results of Audit 

867 Health 75 Results of Audit 
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67th Report 

868 Forest 3 Misappropnation Losses defalcations etc 

869 Forest 4 Financial Management 

870 Forest 5 Selection of villages 

871 Forest 6 Implementation of project components/Physical targets 
and achievements 

872 Forest 7 Fire protection measures not taken 

873 Forest Community institution strengthening process/Viltages 

Resource Management Committee 

874 Forest Expenditure in violation of project guidelines 

875 Forest 10 Expenditure 1n violation of project guidelines/Wasteful 
expenditure on construction of coffer dam 

876 Forest 11 Expenditure on labour on construction works 

877 Rura!l Development 12 Execution of works/Works undertaken 

878 Rural Deveiopment 13 Execution of works without technical sanctions and 

sphitting of works 

879 Rural Development 14 Wasteful expenditure on Below Poverty Line census 

880 Housing 15 Fimancial and physical performance/ Profitability and 

working results 

881 Housing 16 Loss of interest due to delay पा transfer of funds to 

head office 

882 Housing 17 Avoidable loss due to delay in deposit of advance tax 

883 Housing 18 Non achievement of financial and physical targets of 

construction of houses 

884 Housing 19 Construction of houses without demand survey 

885 Housing 20 Utilization of land meant for EWS houses fowards LIG 

houses 

886 Housing 21 Extra expenditure due to allotment of work at higher 

rates 

887 Housing 22 Non recovery of compensation from contractors 

888 Housing 23 Fire fighting systems remaining non functional 

889 Education 24 Misappropriation losses defalcations etc/ Write off 

of losses etc 

890 Town & Country Planning 25 Estate Officer HUDA Fandabad 

891 PW (B&R) 26 Misappropriation losses defalcations etc/ Write off 

of losses etc 

892 PW (B&R) 27 Violation of contractual obligations/undue favour to 

contractors/avoidable expenditure/tnadmissible 

payment of interest to the entrepreneur 

893 PW (B&R) 28 Analysis of outstanding balances 

894 irngation 29 Misappropriation losses defalcations etc/ Wnte off 

of losses etc 

895 Imgation 30 Extra/avoidable expenditure on land acquisition 
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896 Imgation 
31 Blocking of funds due to tardy implementation of Hisar 

Ghaggar drain project 

897 Imgation 
32 Miscellaneous Public Works Advances/ Introduction 

898 Imigation 
33 Analysis of outstanding balances 

899 Imgation 
34 Other points ए interest 

900 Transport 
35 Extra financial burden on State exchequer 

901 Public Health 36 \dle wvestmentidle establishment/blocking of funds/ 

unfruitful expenditure incurred on electrodialysis based 

Desalination Plants 

902 Finance 
37 Overpayment of pensionery benefits 

903 Heme 
38 Inadmissible payment of conveyance allowance to the 

newly recruited constables during basic traming penod 

904 Co-operation 
39 Regulatory ssues and othersfiinjudicious payment on 

account of traming and managenal subsidies to self 

help groups 

905 Excise and Taxation 40 Arrears of revenue 

906 Excise and Taxation 41 Arrears 01 assessments 

907 Excise and Taxation 42 Evaston of tax 

908 Excise and Taxafion 43 Whte off and wawer of revenue 

909 Excise and Taxation 44 Refunds 

010 Excise and Taxation 45 Results of Audit 

911 Excise and Taxation 46 Evasion of tax by unregistered dealers/Non levy of tax 

on contractees 

912 Excise and Taxation 47 Acceptance of incomplete/ nvalid declaration forms 

913 Excise and Taxation 48 Acceptance of incomplete/ invald declaration forms 

914 Excise and Taxation 49 Non comphance of departmental instructions regarding 

cross verification 

915 Excise and Taxation 50 Non comphance of departmental instructions regarding 

cross venfication 

g16 Excise and Taxation 51 Non compliance of departmental nstructions regarding 

cross verfication 

917 Excise and Taxation 52 Non compliance of departmental instructions regarding 

cross verification 

918 Excise and Taxation 54 Non levy of interest and penalty 

919 Excise and Taxation 56 Incorrect allowance of concessional rate 

920 Excise and Taxation 58 Under assessment due to apphcation of incorrect rate 

of tax 

921 Excise and Taxation 59 Under assessment due to application of incorrect rate 

of tax 

922 Excise and Taxation 60 Resuits of Audit 

923 Excise and Taxation 61 Uncoilected Excise revenue 

924 FExcise and Taxation 62 Short recovery of licence fee and interest 
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925 Excise and Taxatlon 63 Non recovery of additional licence fee for Iifting of short/ 
additional quota 

926 Excise and Taxation 64 Non imposition/recovery of compounding fee 
927 Excise and Taxation 65 Non imposition/recovery of compounding fee 
928 Excise and Taxation 66 Results of Audit 
929 Excise and Taxation 67 Arrears of revenue 

930 Exctse and Taxation 68 Non short realization of passengers tax Transport co 
operalive societies 

931 Excise and Taxation 69 Maxi cabs taxis and auto nckshaws 

932 Excise and Taxation 70 City bus service 
933 Excise आएं Taxation 71 Non levy of mterest 

934 Excrse and Taxation 72 Non realization of goods tax and additional tax 
935 Excise and Taxation 73 Non registration of maxi cabs 

936 Excise and Taxation 74 Non disposal of challans 

937 Mines and Geology 75 Non recovery of royalty and interest 

938 General 77 Results of Audit 

939 Transport 78 Taxes on Motor Vehicles/Short realization of permit and 
counter signature fee 

940 Transport 78 Non realization of token tax from private service vehicles 

941 Transport 80 Short realtzation of bid money on stage carriage permits 

942 Agnculture 81 Non recovery of purchase tax and interest 

943 Revenue 82 Results of Audit 

944 Revenue 83 Short levy of stamp duty due to misclassification of 
deeds 

945 Revenue 84 Irreqular exemption of stamp duty & registrat on fee on 
mortgage deeds executed & registered by the 
agricultunsts 

946 Revenue 85 Miscellaneous irregulanties 1e the detall of stamp 
papers 1ssued by Treasury Office was not mentioned 
on the office copies of the instruments registered 

847 Revenue 86 Evasion of stamp duty due to non execution of 
conveyance deeds 

948 Revenue 87 Evasion of stamp duty due 10. non executron of 
conveyarnce deeds 

949 Revenue a8 Misclassification of documents 

950 Revenue 89 Short levy of stamp duty due to under 

951 Revenue 90 Short 18४४ of stamp duty due to under valuation of 
properties 

952 Revenue 91 Unauthonzed relention of receipts 

68th Report 

953 Agriculture 3 Financial management 

954 Agnculture 4 Non preparation of Balance Sheet 

f
~
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855 Agnculture 5 Outstanding temporary advances 

956 Agriculture <] Non recovery of miscellaneous advances 

857 Agriculture 7 Non recovery of expenditure incurred on the schemes 

958 Agriculture 8 Strength of teachers 

959 Agriculture 9 Execution of works 

960 Agriculture 10 Loss due to non charging of interest from allottees 

961 Public Health 11 Misappropnation losses defalcations etc 

962 Public Health 12 Avoidable payment of interest 

963 Public Health 13 Blocking of funds 

964 Public Health 14 Physical targets and achievements 

965 Public Health 15 Taking up of schemes without ensuring availability of 
raw water 

966 Public Health 16 Extra burden on State excheguer due .o unrealistic 
estimates 

967 Public Health 17 Taking up of schemas without ensuning availabtity of 

raw water 

968 Public Health 18 Taking up of schemes without ensunng availabiity of 

raw water 

869 Publc Health 19 Delay पा commussioning of schemes ॥ the absence of 

electric connections 

970 Public Health 20 Execution of works without technical sanctions and 

excess expendture over estimates 

971 Pubhc Health 21 Defective executicn of work 

972 Public Health 22 Excess consumption of pipes 

973 Public Health 23 Purchase of cement at higher rates 

974 Environment 24 Assessment of waste and nsks associated with it 

975 Environment 25 Sale of used 0॥ to unauthonzed dealer 

976 Education 26 Budget provision and expenditure 

977 Educaton 27 Incomrect reporting of enrotment leading to excess clam 

of central assistance 

978 Education 28 Unauthorized utihzation of mid day meal packets 

979 Education 29 Extra expenditure on uneconomic hiring of vehicles 

980 Food and Supplies 30 Loss due to lack of supervision and improper storage of 

wheat stock 

981 Food and Supplies 31 Loss due to non recovery of transportation charges 

982 |Imgation 32 Loss of interest due 10 heavy unspent balance 

983 Town and Country Planning 33 Due to slackness on the part of 0 s HUDA Fandabad 

Gurgaon आएं Panchkula पा revision ए rent after every 
three years and non chargmg of rent for additionai filing 

points of petrol pumps installed subsequently HUDAwas 

deprived of the revenue of Rs 1 48 Crore (2003 Civil) 

984 Town and Country Planning 34 Extra expenditure on account of delayed payment of 

land compensation and interest thereon 
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985 Town and Country Planning 35 Unfrurtful expenditure on incomplete work 

986 Home 36 Misappropniation losses defaication etc 

987 Home 37 Extra expenditure on account of delayed payment of 

jand compensation and interest thereon 

988 PW (B&R) 38 Misappropnation losses defalcation etc 

989 PW (BAR) 39 Irregular expenditure on operation of excess ex-cadre 

posts 

990 Sports and Youth Affairs 40 Non reahzation of central share of assistance 

991 Revenue 41 Misappropnation losses defalcation etc 

992 Health 42 Delay in furmishing utihzation certificates 

993 Health 43 Misappropniation losses defalcation efc 

994 Health 44 Avordable payment due to non insurance of vehicles 

995 Health 45 Unauthonzed retention of the departmental receipts 

outside the Consolidated Fund of the State 

986 Health 46 Non responsiveness to audit findings and observations 

resulting in erosion of accountabifity 

997 Health 47 Follow up on Audit Reports 

988 Industnes 48 Abstract of performance of the autonomous bodies 

999 Pnnting and Stationery 80 Departmental Commercial Undertakings 

1000 Animal Husbandry 51 Misappropnation losses defalcation etc 

1001 Women and Child Development 52 Misappropriation fosses defalcation etc 

1002 Fishenes 54 Non submission of Accounts 

1003 Public Relations 55 Misappropnation losses defalcation etc 

1004 Rural Development 56 Allotment of houses to Ineligible families 

1005 Technical Education 57 Misappropnation losses defalcation etc 

1006 Urban Local Bodies 58 Delay in furnishing utilization certificates 

1007 Urban Local Bodies 59 Non submission of Accounts 

1008 Urban Locat 80065 60 Non fumishing of accounts of utilization of grants 

1009 Excise and Taxation 61 Arrears of revenue 

1010 Excise and Taxation 62 Arrears पी assessments 

1011 Excise and Taxation 63 Evasion of tax 

1012 Excise and Taxation 64 Write off and waiver of revenue 

1013 Excise and Taxation 65 Refunds 

1014 Excise and Taxation 66 Results of Audit 

1015 Excise and Taxation 67 Non levy of interest 

1016 Excise and Taxation 68 Non levy of interest and penalty 

1017 Excise and Taxation 69 Arrears of sales tax 

1018 Excise and Taxation 70 Non inclusion of nterest in the demand sent to liquidator 

1019 Excise and Taxation 71 Under assessment of tax due to incorrect determination 

of gross turnover 
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1020 Excise and Taxation 72 Under assessment ए tax due to application of incorrect 

rate 

1021 Excise and Taxation 73 Non levy ए tax on lquor 

1022 Excise and Taxation 74 Results of Audit 

1023 Excise and Taxation 75 Non/short realization of passengers tax 

1024 Excise and Taxation 76 Non/short realization of passengers tax 

1025 Excise and Taxation 17 Non levy/recovery of penalty 

1026 Excise and Taxation 78 Non levy/recovery of penalty 

1027 Mines and Geology 79 Resuits of Audrt 

1028 Transport 80 Lack of control over monitoring of duplicate engine/ 

chassis number 

1029 Transport 81 Same registration numbers were 80160 to two vehicles 

1030 Transport 82 Registration of two or more vehicles with same insurance 

cover note 

1031 Agriculture 83 Arrears of revenue 

1032 Agriculture 84 Restults of Audit 

1033 Agriculture 85 Results of Audit 

1034 Revenue 86 Results of Audrt 

1035 Revenue 87 Short levy of stamp duty due to application of incorrect 

rates of iImmovable property 

1036 Revenue 88 Non levy of stamp duty on plant and machinery 

1037 Fmnance 89 Non recovery of Loans and interest 

1038 Finance 90 Non recovery ए 10815 and mterest 

1039 Finance 91 Non recovery of interest and penal interest 

1040 Finance 92 Non recovery of loans granted n heu of deferment of 

sales tax and interest 

1041 Finance 93 Non reconciliation of outstanding loans and interest 

1042 Home 94 Arrears of revenue 

1043 Home 95 Results of Audit 

1044 Public Health 96 Results of Audit 

1045 PW (B&R) 97 Resuits of Audit 

1046 Irngation 98 Results of Audit 

1047 Power 99 Arrears of revenue 

1048 Co operation 100 Results of Audit 

1049 Co operation 101 Non deposit of dividend on State share capital 

1050 Excise and Taxation 102 Analysis of arrears of revenue 

1051 Excise and Taxation 103 Arrears In assessments 

1052 Excise and Taxation 104 Performance of assessments 

1053 Excise and Taxation 105 Evasion of tax 

1054 Excise and Taxation 106 Write off and waiver of revenue 
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1055 Excise and Taxation 107 Refunds 

1056 Excise and Taxation 108 Comphance wrth the eariier Audit Reports 

1057 Excise and Taxation 108 Resuits of Audit 

1058 Excise and Taxation 110 Absence of mechamsm to verify the tax depostted before 
allowing input tax credit 

1059 Excise and Taxation 111 Absence of a monitonng mechanism to ensure cross 
venfication of purchase transactions 

1060 Excise and Taxation 112 Misuse of declaration forms STD JV/VAT DI आए C 

1061 Excise and Taxation 113 Incorrect allowing of exemption/concession without 
declarations/documents aor against incomplete 
declaratton/documents 

1062 Excise and Taxation 114 Non levy of penalty 

1083 Excise and Taxation 115 Non levy of penaity 

1064 Excise and Taxation 116 Short recovery of lump sum tax on Works contract 

1065 Excise and Taxation 117 Excess allowing of input tax credit 

1066 Excise and Taxation 118 Underassessment of tax due to allowing of excess 
benefit of deferment 

1067 Excise and Taxation 118 Underassessment of tax due to application of incorrect 
rate 

1068 Excise and Taxation 120 Inadmissible allewing of input tax credit 

1069 Excise and Taxation 121 Results of Audit 

1070 Excrse and Taxation 122 Non/short realization of passengers tax from Co oper 
ative Transport Socicties 

1071 Excise आएं Taxation 123 Non/short realization of passengers tax from educational 
institutions 

1072 Excise and Taxation 124 Non/short recovery of passengers tax from tax from 
City Bus Operators 

1073 Excise and Taxation 125 Results of Audit 

1074 Excise and Taxation 126 Non realisation of differential icence fee 

1075 Excise and Taxation 127 Short recovery of licence fee and interest 

1076 Transport 128 Loss of revenue due to non levy/collection of passengers 

tax on students concession passes 

1077 Transport 129 Non charging of permtt transfer fee 

1078 Transport 130 Noen realisation of bid money on stage camage permits 

1079 Transport 131 Nen/short recovery of token tax from stage carriage 

bus owners 

1080 Transport 132 Short realization of canductor's licence fee 

1081 Agriculture 133 Analysis of arrears of revenue 

1082 Agnculture 134 Results of Audit 

1083 Agniculture 135 Results of Audit 

1084 Agriculture 136 Non recovery of interest on purchase tax 

1085 Co operation 137 Results of Audit 

T
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1086 Revenue 141 Absence of database of revenue foregone 

1087 Revenue 142 Absence 0 mechanism to detect availing of rregutar 
exemption by not presenting documents for registration 

1088 Revenue 143 Contracts for catching fish from pubic ponds 

1089 Revenue 144 Incorrect grant of exemption on nstrument of SEZ/real 

estate developer 

1090 Revenue 145 Exemption of SD on coliusive decrees 

1091 Revenue 146 Remussion ए SD on instruments of compensation awards 

1092 Revenue 147 Incorrect grant of remission of SD 

1093 Revenue 148 Irreguiar exemption of SD on supplementary deed 

1094 Revenue 149 Delay in implementation of enhanced rates 

1095 Revenue 150 Evaston of stamp duty due to undervaluation of immov 

able property 

1086 Ravenue 151 Loss of stamp duty due to nusclassification of documents 

1097 Revenue 152 Short levy duty due to application of incomrect rates of 
immovable property 

1098 Revenue 153 General contrals 

1099 Revenue 154 Audit findings/Genera! controls 

1100 Revenue 155 Inadequacy of input controls & validation checks 

1101 Revenue 156 Disputed lands and properties 

1102 Revenue 157 Non allotment of unique (D number to land owner/ 

cuftivator 

1103 Revenue 158 Absence of provision in HARIS (0 capture senal number 

of stamp papers 

1104 Revenue 159 Other points of interest 

1105 Medical & Public Health 160 Results of Audit 

1106 Home 161 Analysis of arrears of revenue 

1107 Power 162 Analysis of arrears of revenue 

1108 Animal Husbandry 163 Resuits of Audrt 

70th Report 

1109 Health 3 Finan¢ial Management 

1110 Health 4 Shortage of staff at CHC and PHC level 

1111 Heatlth 5 Fraud/misappropriation fembezzlement/loses/over 
payments 

1112 Health 6 Unfruitful expenditure on purchase of food testing 

equipment 

1113 Heaith Misappropriations losses defalcations etc 

1114 Home Financial Management 

1115 Home Records of advances not maintained 

1116 Home 10 Construction of residential and non residential butldings 

1117 Home 11 Delay/non-completion of building works 

1118 Home 12 Misappropriatiens losses defalcations etc 
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1119 Rural Development 13 Financial performance 

1120 Rural Development 14 Programme management 

1121 Rural Development 15 Abnormal delay in completion of projects 

1122 RuralDevelopment 16 Role of Self Help Groups था implementing DDP cbjectives 

1123 Rural Development 17 Execution of works 

1124 RuralDevelopment 18 Other topics of interest 

1125 Rural Development 19 Maintenance of record 

1126 Education 20 Suspected embezziement 

1127 Educatton 21 Loss due to non utilization of Central grant 

1128 Education 22 Loss due to non availing of full Central assistance 

1129 Imgation 23 Parking of funds outside the Government account 

1130 Imgation 24 Misappropriations losses defalcations etc 

1131 Administration of Justice 25 Infructuous expenditure on empanelment of advocates 

1132 Public Works (B&R) 26 Extra expenditure due to non allotment of work 

1133 [ndustnes and Commerce 27 Btock of funds 

Non refund of un utihzed balance of CRF 

Payment of gratuitous relief on contradictory reports 

Fraud पा distribution and double payment of CRF 

1134 Revenue आएं Drsaster Management 28 

1135 Revenue and Disaster Management 29 

1136 Revenue and Disaster Management 30 

1137 Excise and Taxation 31 Analysis of arrears of revenue 

1138 Excise and Taxation 32 Arrears in assessments 

1139 Excise and Taxation 33 Evasion of tax 

1140 Excise आएं Taxation 34 Write off and wawer of revenue 

1141 Excise and Taxation 35 Refunds 

1142 Excise and Taxation 36 Result of Audit 

1143 Excise and Taxation 37 Disposal of attached property 

1144 Excise and Taxation 38 Issue of recovery certificates 

1145 Excise and Taxation 38 Non recovery of inter district and inter state arrears due 

to lack of co ordination between the departmental officers 

and revenue authonties 

1146 Excise and Taxation 40 Non recavery of inter-district and inter state arrears due 

to lack of co-ordination between the departmental officers 

and revenue authonties 

1147 Excise and Taxation 41 Absence of provisions under HVAT Act to entertain 

appeals only on pre payment of additional demands In 

dispute 

1148 Excise and Taxation 42 Absence of provision regarding allowances in installments 

in payment of arrears due 

1149 Excise and Taxation 43 Disposal of appeal cases by JETCs 

1150 Excise and Taxation 44 Non-declaration of arrears under Punjab Land Revenue 

Act 

1151 Excise and Taxation 45 Failure to intiate follow up action for recovery of arrears 

1 
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within the distnct 

1152 Excise and Taxation 46 Disposal of immovable property during the curtency of 

recovery of arrears 

1153 Excise and Taxation 47 Underassessment of tax due to allowing of excess 

banefit of deferment 

1154 Excise and Taxation 48 Incorrect allowing of input tax credit 

1155 Excise and Taxation 49 Underassessment of tax due (0 inadmissible deduction 
from gross turnover 

1156 Excise and Taxation 50 Result of audrt 

1157 Excise and Taxation 51 Non realization of differential license fee 

1158 Excise and Taxation 52 Short recovery of license fee and interest 

1159 Excise and Taxation 53 Short recovery of license fee and interest 

1160 Excise and Taxation 54 Non recovery of penaity 

1161 Excise आएं Taxatton 55 Result of audit 

1162 Excise and Taxation 56 Educational insttutions 

1163 Excise and Taxation श्र Transport co operative societies 

1164 Excise and Taxation 58 City bus operators 

1165 Revenue 59 Result of audit 

1166 Revenue 60 Evasion of stamp duty due to undervaluation of 

immaovable property 

1167 Revenue 61 Evasion of stamp duty due to misclassification of 

documents 

1168 Revenue 62 Short levy of stamp duty due 1० application of 

incorrect rates of immovable property 

1169 Revenue 63 Exemption of stamp duty on collusive decrees 

1170 Revenue 64 {rregutar exemption of stamp duty 

1171 Transport 65 Compliance with the earlier Audit Reports 

1172 Transport 66 Result of audrt 

1173 Transport 67 Non short recovery of token tax 

1174 Transport 68 City bus owners 

1175 Transport 69 Stage carnage buys owners 

1176 Transport 70 Shert realization of permit transfer fee 

1177 Transport 71 Non realization of additional fee for retention of choice 

registration 

1178 Home 72 Non reahzation of police cost from Railways 

1179 Home 73 Non-existence of system to monitor the raising of claims 

for incentive money for passport venfication reports 

1180 Home 74 Delay पा submussion of inventory of unclaimed vehicles 

1181 Home 75 Non short raising of bills 

1182 Home 76 Nen short raising of bills 
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183 Home 77 Non disposal of arms and ammunition 

1184 Home 78 Non-disposal of condemned vehicles 
1185 Public Health 79 Result of audit 
1186 Public Health 80 Non recovery of water charges 
1187 Mines and Geology 81 Result of audit 
1188 Mines and Geology 82 Non recovery of royalty and interest 
1189 Forest 83 Result of audit 
1190 Co operation 84 Result of audit 
1191 Power 85 Analysis of arrears of revenue 
-—J\y\T 
192 Agriculture 86 Analysis of arrears of revenue 
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